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PARLIAMENTARY DEBATES 
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OFFICIAL REPORT

2699
PARLIAMENT OF INDIA 

Saturday, 31st March, 1951

The House met at a Quarter to 
Eleven of the Clock.

![Mr. Deputy-Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS
Shri Kamath; Before we proceed 

with the questions, Sir, may I request 
that if the House is agreeable. Starred 
^Question No. 2639 in today’s list, 
^bout the ashes of Netaji Subhas Bose 
xeported to be lying in a Japanese 
temple, might be given a little higher 
priority so that an oral answer may be 
given to that, not immediately, but a 
little later during the question-hour?

Shri Sidhva: I have no objection, 
t)ut if this is a precedent then..........

Mr. Deputy-Speaker; This won’t be 
a precedent I am dure, but let us 
wait and see if we reach the Question 
in the ordinary course. If we don’t 
reach it a short time before the ques
tion-hour is over, we will reconsider 
this matter.

Conference of Commercial Coun
sellors

*2615. Dr. Ram Suhhag Singh: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
it is a fact that the commercial coun
sellors and advisers of Indian embas
sies in Western Europe recently met 
in a conference in London?

(b) If so, what were the chief points 
under their consideration?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) Yes, Sir. 
The conference, however, was purely 
informal.

(b) A statement is laid on the 
Table of the House. [See Appendix 
XX, annexure No. 4.]
«PS
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Dr. Ram Subhag Singh: May I

know to how many of our Embassies 
in Europe are Commercial Counsellors 
and Advisers attached, and how many 
of them were present in the confer
ence?

Shri Mahtab: As many as ten re
presentatives were present. All the 
following were present:

Commercial Adviser to the H i^  
Commissioner for India in London.

India Government 
sioner, London.
Commercial Counsellor, 
bassy, Rome.

Trade Commis-

Indian Em-

Indian Embassy, 

Indian Em- 

Indian Military

First Secretary,
Prague.

Commercial Secretary, 
bassy, Paris.

Economic Adviser,
Mission, Berlin.

Commercial Secretary, Legation of 
India, Berne.

Commercial Second Secretary, In
dian Embassy, Brussels.

Assistant Trade Commissionea 
London.

Dr. Ram Subhag SingA: Is it a fact
that some of these Commercial Advi
sers and Counsellors are highly criti
cal of Government sending big officials 
from here for a short time for making 
purchases?

Shri Mahtab: I could not follow the 
question.

Mr. Deputy-Speaker: He wants to
know if these Commercial Advisers 
have protested against high officials 
being sent for purchasing, over their 
heads. ■ j

Shri Mahtab: Tt was an informal
conference and they discussed various 
questions.  ̂̂

Mr, Deputy-Speaker: Is this one of them? * ~ * ’ ".*1
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Shri Mahtab: I don’t think so. They 
did not mention anything about this 
question.

Shri R. Velayudhan; May I know 
whether these Commercial Counsellors 
are appointed in addition to the Trade 
Commissioner in the same Embassy? 
For example, in the High Commis
sioner’s Office in London have we got 
a Commercial Counsellor apart from 
a Trade Commissioner?

Shri Mahtab: There are Trade
Attaches attached in addition to these 
Trade Commissioners.

Mr. Deputy-Speaker: Is there a Com
mercial Counsellor in addition to a 
Trade Commissioner?

Shri Mahtab: I cannot say the exact 
position in all these cases. In some 
cases there are more than one officer, 
in some places there is only one offi
cer, and in some others there is one 
officer for more than one place.

Shri B, Velayudhan: May I know
whether in the Indian High Commis
sioner’s office in London we are going 
to appoint another Commercial Coun
sellor in addition to what we are 
having today?

Shri Mahtab: TlSt question does not 
arise with respect to this question 
which relates to the conference.

Shri A. C. Guha: What are the func
tions of the Commercial Counsellors?

Shri Mahtab: I would have to collect 
that information. This question is 
about a particular conference.

Dr. Ram Subhag Singh: May I
know the number of officials sent 
abroad right now for making pur
chases over the heads of those Coun
sellors and Advisers of Supply Mis
sions?

Mr. Deputy-Speaker: Even that does 
not arise out of this question.

Shri Sidhva: May I know whether 
they were specially appointed for this 
conference or they are permanent Com
mercial Counsellors?

Shri Mahtab: They are permanent
officials. They met informally to dis
cuss certain things.

Shri Sidhva: In reply to a question 
earlier the hon. Minister said he had 
no information whether the Commer
cial Counsellors were in addition to 
Trade Commissioners. Would he give 
the information later on ?

Shri Mahtab: I said they were not 
nppomted specially for attending this

conference. They were officers perma
nently posted there. They collected to
gether for the conference.

Shri Sidhva: No, no. That is not 
my point.

Mr. Deputy-Speaker:' He wanted a
- list of Trade Commissioners who were 
appointed.

Shri Mahtab: But that is not ft 
matter which arises out of this ques
tion which relates to a conference.

Pandit Munishwar Datt Upadhyayt.
May I know whether they considered 
the question of a single agency for all 
the European countries for advice in 
respect of trade matters?

Mr. Deputy-Speaker: We are stray
ing far away from the question. This 
question relates only to a conference 
of Commercial Counsellors.

Interviews by Chief Controller of 
Imports

*2616. Dr. Ram Subhag Singh: (a>
Will the Minister of Commerce and' 
Industry be pleased to state whether 
any restrictions have been laid down 
on the grant of interviews to members 
of the public by the Chief Controller- 
of Imports?

(b) If so, when were those restric
tions imposfed?

The Minister of Commerce and In
dustry (Shri Mahtab): No. Sir. but
there are certain regulations govera- 
ing their interviews which are set out 
in this Ministry Public Notice No. 147- 
ITC(PN)/50, dated the 24th November, 
1950, a copy of which is p-aced on< 
the Table. [Sec Appendix XX, an- 
nexure No. 5.] *

(b) Does not arise in view of the- 
answer given to (a) above.

Dr. Ram Subhag Singh: What waŝ  
the reason for imposing restrictions oir 
the grant of interviews before the 2Bth 
November, 1950?

Shri Mahtab: The reason was that 
there were a large number of inter
viewers, and that has to be regulated.

Exports

♦2617. Dr. Ram Subbas: Sin»rh: Will 
the Minister of Commerce and Indus
try be pleased to state the approxi
mate values of our export trade for 

the months of September and October, 
1950, separately?

The Minister of Commerce and In
dustry (Shri Mahtab): A statement is= 
placed on the Table of the House.
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STATEMENT
Falves of our export trade for the months of 

September and October, 1960.
I. By aea and air

Exports 
Rs. in Lahha

Re-exports 
Rs. in Lakh*

September, 1950 46,14 1,79
October, I960 64,80 3,39

n. By land
September, 1950 3,13
October, I960 1,72

Dr. Ram Subhag: Singrh: May I know 
the value of the increase in our export 
trade over the corresponding period of
1948-49?

Shri Mahtab: Those figures have
been published, but they are not with 
me now.

Shri Lakshmanan: May I know
whether there is a policy of giving 
rebate on import duty on articles that 
are used for some industry the manu
factured product of which is exported, 
and, if so, to what extent has this 
policy stepped up our export?

Shri Mahtab: If the hon. Member 
puts a specific question I shall collect 
the information.

Mr. Deputy-Speaker: How does that 
question about policy arise out of this 
question which lieals only with the 
value of imports and exports?

Manufacture of Cars and Radio 
Batteries

♦2618. Pandit M. B. Bhargava: Will 
the Minister of Gommerce and Indus
try be pleased to state:

(a) the number of factories manu
facturing cars and radio batteries in 
the Indian Union;

(b) their total productive capacity 
and the number of batteries manu
factured by these factories during the 
years 1948, 1949 and 1950;

(c) the number and value of cars 
and radio batteries imported into 
India during the aforesaid three years; 
and

(d) how the Indian-made batteries 
compare with the foreign batteries in 
respect of their quality and price?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) There are 
twelve factories manufacturing the ac
cumulator type of batteries which are

used both in motor vehicles and radio 
sets.

(b) Total productive capacity is
297,000 per annum. Actual production 
in numbers during the last 3 years was 
as follows:

1948
110,000

7949 
107 066 mo

187,123
(c) A statement is laid on the Table 

of the House.
(d) Favourably.

STATEMENT
Import figrirea in numbers are not available 

separately for car and radio batteries. 
The value of imported batteries other 

titan flash light lotteries for the finan
cial years 1948— 50 and np to 

November, 1950 toaa :

1948-49 Rs. 14,06,297
1949-60 .. Rs.36,t 6,293 ^

Apra to November, 1950 Rs. 12,72,431.^?

Pandit M. B. Bhargava: May I know 
why these factories are not able to 
produce to their maximum productive 
capacity?
..Shri Mahtab: I admit that the point 

has not been investigated, but we are 
taking steps to investigate these points 
not only with regard to this industry 
but with regard to other industries 
also.

Pandit M. B. Bhargava: May I know 
by what time India is likely to be 
self-sufficient in the production of 
these batteries?

Shri Mahtab: As the hon. Member
knows, by the time our factories pro
duce to installed capacity the major 
problem will be soK’̂ ed. But apart 
from that the import of batteries at 
present is restricted to types not 
manufactured in the country. At pre
sent we are importing only those types 
which are not manufactured here. As 
soon as local manufacture comes up 
to the country’s requirements there 
will be no further imports.

Dr. Parmar: How many motor parts 
are manufactured in the country and 
how many are imported?

.Shri Mahtab: This question is with 
regard to batteries.

Dr. Parmar: The question relates to* 
cars as well.

Shri Mahtab: It relates to car bat
teries and radio batteries.
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Shri ChsUiha: May I know the reason
ior low production? Is it due to want 
of machinery?

Mr. Depnty-Speaker: It is under in-, 
vestigation. '\^at is the good of 
asking that question? He says not only 
with respect to this industry but with 
respect to other industries also he is 
making investigations.

Shri S. K. Chaadhori: May I know
whether these factories referred to in 
the question merely assemble differ
ent parts or they also manufacture 
the parts of car and radio batteries?

Shri Mahtab: Some of them are
assembling factories, i9ome of them are 
manufacturing factories.

Shri R. Velayudhan: May I know
whether locally made batteries cannot 
compete with imported batteries?

Mr. Deputy-Speaker; They are able 
to stand on their legs.

Sports Gk)ODs
•2619. Shri S, C. Samante: (a) Will 

the Minister of Commerce and Indus
try be pleased to state the amount 
of sports goods exported from India 
in the years 1948 to 1950 to (i) hard 
currency areas; and (ii) soft currency 
areas?

(b) Are those goods standardised 
and graded before export?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) A state
ment is placed on the Table of the 
House.

(b) No, Sir.

STATEMENT
VaXue of sports goods exported from India 

in the years 1947-48, 1948-49 and 1949-50 
to Hard ciirren'iy areas [including dollar 

areas) and Soft currency areas.

1947-48 1948-49 1949-60

Rs. Rs. Re.
Hatd currency 

areas (includ
ing dollar 
areas) 2,93,639 20,886 34,063

Soft currency 
areas (includ
ing sterling 
areas) 6,20,623 2,68,837 4,52,123

♦Pakistan 3,805 651

♦This falls in ê fb -euixency areas.

Shri S. C. Samanta: May I know 
whether export of sports goods falls 
short of the demand in hard currency 
areas?

Shri Mahtab: It may be so. At pre
sent the production in India is to the 
extent of about Rs. 10 million worth 
of sports goods. Of this, about five 
per cent, is exported. As soon as 
production here rises, we shall be in a 
position to export more.

Shri S. C. Samanta: May I know
whether any arrangements have been 
made for standardisation of sports 
goods and whether any Sectional Com
mittee has been appointed for this 
purpose?

Shri Mahtab: It appears that the
hon. Member knows that the Indian 
Standards Institute has appointed a 
Sectional Committee to go into this 
question.

Trade A greement re Shipping

•2620. Dr. M. M. Das: WiU tiie 
Minister of Commerce and Industry
be pleased to state;

(a) whether in our trade agreement 
with countries like Poland, Finland 
and Egypt any clause about shipping 
(compulsory use of ships belonging to 
a particular country to be used in the 
trade) has been included;

(b) what are the countries which 
have insisted that a certain percen
tage of their trade with India must 
be carried by ships belonging to them; 
and

(c) whether in our trade agreement 
contaLning any sugh condition in 
favour of a foreign country’s shipping, 
similar conditions in favour of Indian 
shipping have also been included?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) and (c).
There is no clause in any of our trade 
agreements providing for the compul
sory use of ships belonging to any 
particular country. Suitable provisions 
have, however, been inserted in a 
number of trade agreements to ensure 
that India as well as the countries 
concerned will provide all facilities 
that they can reasonably accord to 
secure that the ships of the contract
ing parties carry as large a proportion 
as possible of goods exported from or 
imported into India under the terms 
of the agreements.

(b) None.
Dr. M. M. Das: Is it Qot a fact that 

in the year 1949 the whole of our 
gunny export to Egypt and mort of 
our cotton import from Egypt had to 
be compulsorily carried in Egyptian 
ships?
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Shri Mabtab; There is no compul
sion anywhere in the trade agreement. 
There might have been compulsion of 
circumstances.

Dr. M. M. Das: May I know 
whether Government considers it neces
sary that for the welfare of Indian 
shipping part of India’s export and 
import trade should be reserved for 
Indian ships?

Shri Mabtab: As I have said, we 
have been taking care to insert in 
some of our trade agreements a 
clause in the interests of Indian ships. 
For instance, I shall read out the pro

vision in agreement with Australia.
“Government of India will appre

ciate it if the Government of Australia 
wiU provide all facilities that they can 
reasonably accord to enable Indian 
ships to carry as large a proportion as 
possible of the goods that enter into 
trade between India and Australia.”

Dr. M. M. Das: So far as the coastal 
trade is concerned, is any portion re
served for Indian ships?

Shri Mahtab: That is a di/Terent 
question. It is also not my subject. 
It belongs to another Ministry.

The Minister of State for Transpt)rt 
jutd Railways (Shri Santhanam): 
During the last few weeks, I have 
answered this question at least three 
or four times.

Shri Veerabahu: May I know in
view of the changed conditions and 
the difficulty in securing shipping 
space if it is not desirable that no 

such clause is included in the agree
ments with the other countries?

Shri Mabtab! It is a counier sug- 
g^tion. We took into consideration 
all the aspects and we thought that 
this was in the best interests of the 
country.

Subsidised Scheme

*2621, Dr. M. M. Das: (a) Wm the 
Minister of Commerce and Industry
be pleased to state what are the raw 
materials and what quantities thereof 
have been imported into India durmg 

the year 1950-51 under Subsidised 
Scheme of Gcvernment?

(b) What is the tot?l value of the 
subsidy thus given?
The Minister of Commerce and fa- 

flwstry (Sbii Mahtab): (a) Under the 
Subsidy Scheme, 66,000 bales of cotton 
and 38,000 tons of steel were import
ed during 1950-51.

(b) The amount of subsidy paid on 
cotton and steel is Rs. 115.23 lakhs 
«nd Rs. 21.4 lakhs respectively.

Dr. M, M. Das: May I know v/hether 
Government is going to contribute to 
the scheme of subsidised imports this 
year also?

Shri Mahtab: That has not yet been 
decided.

Dr. M. M. Das: What are the fac
tors that are taken into consideration 
in determining whether the subsidised 
scheme of imports should be adopted 
in respect of some particular raw 
materials?

Shri Mahtab: With regard to cotton, 
when it was found last year that 
prices of foreign cotton were rising 
steeply, it was thought in the interests 
of the handloom weaver that 66,000 
bales of cotton should be purchased 
exclusively for the manufacture, of 
yam for the handloom industry. The 
steel scheme is a permanent scheme. 
As the House knows, there is a fund 
known as the Equalisation Fund. It 
is a self-adjusting fund. Whatever is 
the difference between the landed cost 
and the control prica is met fron- that 
fund. This will continue as- it is till 
the foreign price is equal to the 
control price here.

Dr. M. M. Das: Is there any means 
adopted by Government to realise the 
whole or part of this subsidy?

Shri Mahtab: The subsidy in respect 
of cotton is a gift. It is taken out of 
the general revenues. The steel sub
sidy, as I said, is a self-adjusting 
scheme. It is not met from general 
revenues, but it is met from the Equa
lisation Fund which has been created 
for the purpose.

Dr. M. M. Das: Am I to understand 
that this fund is collected by increased 
prices of steel manufactured in our 
country?

Shri Mahtab: The Equalisation Fund 
is created out of the mean between 
the foreign prices and the local con
trolled prices and it is really intended 
to bridge the gap between the foreign 
price and the control price here.

Shri Ramaswamy Naidu: May I 
know what amqunt was given as sub
sidy per bale of cotton over and above 
the local price?

Shri Mahtab: The subsidy was not 
given over and above the local pri
ces. The rate of subsidy on cotton 
ranges from Rs. 225 to Rs. 237-8-0 
per bale of 400 lbs. Subsidy paid 
during 1950-51 amounts to Rs. 
1,75,23.441-7-0,
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M i n i s t r y  o f  E x t e r n a l  A f f a i r s  
( T r a v e l l i n g  A l l o w a n c e s )

•2623. Prof. K. T. Shah: Will the 
Prime Minister be pleased to state 
the amount spent on aceount of travel
ling allowances in India and outside 
India separately for (i) the hon. Minis
ter (ii) the Public Servants of his 
Ministry; and (iii) the non-official 
public travelling on the business of, 
or connected with the work of the 
Ministry, in the years 1946-47, 1947-48 
<Post-partition), 1948-49 and 1949-50?

The Deputy Minister of External 
Affairs (Dr. Keskar): A statement 
containing information in respect of 
items (i) and (ii) of the question is 
laid on the Table. [See Appendix 
XX, annexure No. 6.]

• Information in regard to item (iii) 
is' not available since such expendi
ture is not booked separately in the 
accounts but forms part of the total 
expenditure on delegations of which 
the non-officials are members.

Any attempt to give separate figures 
for journeys in or outside India would 
involve a scrutiny of each individual 
travelling allowance bill and the result 
will not be commensurate with the 
time and labour involved.

As the Ministry of External Affairs 
came into existence only after India 
had attained her Independence, no 
fiipires can be given for the year 1946-

Prof. K. T. Shah: The figures given 
in the statement indicate that there is 
a tendency for the expenditure to in
crease—at least under parts (i) and
(ii). May I know whether the atten
tion of the hon. Minister has been 
drawn to this and whether any steps 
are being taken to reduce the travel
ling allowances and halting allowances 
paid to officials as well as representa
tives of the public travelling on the 
business of the Ministry?

Dr. Keskar: Does the hon. Member 
refer to travelling and daily allow
ances abroad or in India?

Prof. K. T. Shah: Both in India and 
abroad.

Dr. Keskar: The travelling allow
ances in India are governed by general 
rules with regard to which the External 
Affairs Ministry has no hand.

With regard to travelling allowances 
outside India it is governed ’ very 
much by the prices prevailing in that 
country. Prices have gone up very 
muclr in every country, especially 
after the war, with the result that 
Ck)vemment is obliged to revise the

travelling and daily allowances in 
every country from time to time.

Prof. K. T. Shah: Is it a fact, Sir. 
that a part, if not the whole, of the 
travelling allowances of our Delega
tions in connection with the United 
Nations Organisations is borne .by 
those Organisations?

Dr. Keskar: That is correct, in the 
sense that for the General Assembly 
of the United Nations the cost of 
journey from India and to India is 
paid by the United Nations Organisa
tion; also, the journey from and to 
India of certain members of the 
permanent commissions of the United 
Nations of which India is a Member 
are also paid by the United Nations 
Organisation.

Prof. K. T. Shah: In that case, how 
does the increase in prices in foreign 
countries affect the portion that we 
have to pay, apart from these?

Dr. Keskar: The daily allowances 
will naturally be governed by the price 
index and the general prices prevail
ing in any country. I think it has 
nothing to do with the journey to aiid 
from.

Prof. K. t . Shah: In that case do I 
understand that the daily allowance 
varies with the varying price index in 
each country?

Mr. Deputy-Speaker: Are we not
entering into a very detailed argu
ment?

Dr. Keskar: My hon. friend has 
tried to exaggerate my answer. What 
I said was that our Government, or 
any other Government,* is obliged from 
time to time—and not every time a 
delegation goes— t̂o change the daily 
allowance wherever necessary, when 
the prices in that particular country 
hive risen or fallen. But that does 
not mean that every time a delegation 
is sent, or somebody is sent out, he 
should get the daily allowance wh?cb 
is different from the previous one.

Shri R. Telasndhan: May I know 
when a Minister is travelling in India, 
whether, apart from the travelling 
allowance, he draws daily allowance 
too?

Dr. Keskar: Ministers’ travelling and 
daily allowances are governed by 
definite rules which are available to 
hon. Members.

S u r p l u s  S t o r e s  a n d  E q u i p m e n t

*2624. Prof. K. T. Shah: WUl the 
Minister of Works, Production lu^ 

Supply be pleased to lay on the Table
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o f the House a statement showing the 
total value of:

(i) the Stores and Equipment found 
to be useless, unserviceable, lost, or 
•declared “Surplus” to requirements, in
1947-48 (Post-partition), 1948-49 and
1949-50;

(ii) the realisations out of Stores 
^declared to be “surplus”, damaged or 
otherwise unserviceable, and so put up 
for disposal and disposed of, to other 
Ministries of the Government of India, 
other State Governments, or to the 
public; and

(iii) the stores .lost, or otherwise 
found unavailable on stock taking, or 
any ottier similar check, in 1947-48 
(Post-partition), 1948-49 and 1949-50?

The Deputy Minister of Works, 
Production and Supply (Shri Bura- 
^ohain): The information is being 
collected and will be laid on the Table 

o f  the House when ready.
Prof. K. T. Shah: Notice of this 

q̂uestion had been given several v̂ eeks 
ago and I would like to know when 
we may expect the information to be 
x,'o>lected and made available to us.

Shri Buragohain: The question
’covered a very wide range. At one 
time the hon. Speaker thought that 
the labour involved would not be 
justified and the question was accord
ingly disallowed. But on reconsidera
tion the question has been admitted 
and we were informed only on the 

-26th of this month. The question re
lates to all the departments and all 
-the Ministries and attached offices 
under them. It will naturally take 
;some time before the information 
-could be collected.

Prof. K. T. Shah: This is a berious 
:Kiatter, Sir. Is it the Speaker who got 
toe impression that it involved too 
much time or was it the Ministry who 
informed the Speaker that it would 
“take too much time to be allowed for 
-answer? This raises a very important 
question. I have met with this sort of 
answer before. But on enquiry it wss 
found that it was the Ministry which 
had suggested this and therefore the 
^Speaker was only a mouthpiece of the 
TVIinistry. I should like to know 
whether this is a way of avoiding an 
answer, or whether it is a genuine 

difficulty.
The Minister of Commerce and Jn- 

dustry (Shri Mahtab): On a point of 
•order. Sir. Is any hon. Member entitled 
to say that the Speaker is the mouth
piece of the Ministry?
- Prof. K. T. Shah: I only wanted to 

■«nquh-e whether it was the Speaker 
■on his own authority who thinks that

the time involved would be too much, 
or whether it was the Ministry who 
led the Speaker to think so.

Mr. Deputy-Speaker: In any case,
it is rather unfortunate that the hon. 
Member who is a good parliamentarian 
to have said that the Speaker is a 
mouthpiece of the Ministry. I do not 
think he means it, as he has said 
just now.

Prof. K. T. Shah: I never intended 
that: if I have been misunderstood I 
should like to correct myself. I only 
wanted to know whether the Ministry 
conveyed to the Speaker that it will 
take too much time or...

Mr. Deputy-Speaker: All that the 
hon. Member wanted to know was 
whether the initiative came <rom the 
Speaker or from the Ministry. Is not 
this Ministry maintaining a register of 
unserviceable articles at the end of 
each year—apart from collecting them 
today? This refers to unserviceable, 
useless or declared surplus to roquire- 
ments articles in 1947-48. It is not as 
if they have to be collected today. Are 
they not making any check year after 
year? Is there no register mahitained 
of those articles which have been 
declared to be useless? That informa
tion must be readily available with 
the Ministry.

Shri Biiragohain: May I explain the 
position, Sir. Wnen this question 
came, it was felt that it covered all the 
Ministries and the attached olHces of 
those Ministries. It was not specifically 
mentioned that it only related to lliis 
Ministry. Although a reference was 
made, as suggested by my hon, friend, 
to the Parliament Secretariat, ce)*tain 
steps were taken to collect the infor
mation. But they are not co nplete. 
Apart from the Disposals, the ques
tion covered departments like Piinting 
and Stationery, Central P.W.D., etc. 
So, the figures had to be collected from 
these departments also. Certain 
materials were collected, but in the 
meanwhile the Parliament Secretariat 
informed us that the question has 
been disallowed. We have been in
formed again that the question has 
been admitted and steps are being 
taken to collect further information.

Mr. Deputy-Speaker: Far from any 
question being allowed or disallowed, 
is it for the House to understand that 
this Ministry does not maintain a 
register showing the articles surplus 
to requirements, etc.? Evidently the 
Ministry has not got that information 
at all.

Shri Buragohahi: They are to be 
collected from the various attached 
offices.
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. Mr. Deputy-Speaker: Is it not done 
in the regular course of business of 
administration year after year?

Shri Sidhva: That was exactly what 
I wanted to know. Do not the Depart
ments keep a regular register of use
less, unserviceable, or damaged articles. 
As the House knows Sir, in the Khare- 
ghat report, it is stated that for want 
of a proper stock register lakhs and 
lakhs of rupees worth articles have 
been lost. I want to know whether 
the Departments of Works, Production 
and Supply maintain such a stock 
register.

Shri Biiragohain: I have already 
stated that information is being 
collected. '

Mr. Deputy-Speaker: His question 
is simple—as to whether stock booh:s 
are maintained by the Departments of 
the Ministry.

Shri Buragohain: I beUeve stock 
books are maintained.

Mr. Deputy-Speaker: I expect hon. 
Ministers to lay all the information 
before the House. It is not a matter 
for wrangling or debate. The question 
is simple. The Minister in charge 
must be able to answer whether a 
stock book is maintained or not. I 
hope that hereafter care will be taken 
to see that sufficient information is 
made available to the House.

Prof. IL T. Shah: Sir, may I request 
you to request the hon. Minister to 
expedite the information?

Mr. Deputy-Speaker: I am sure he 
will do so. "

Shri Bumsfohain: Yes, Sir.
D isplaced Persons from East Bengal

♦2625. Shri A. C. Guha: <a) WiU the 
Prime Minister be pleased to slate 
whether any Hindu displaced persons 
are still coming from East Bengal to 
the Indian Union?

(b) If so, what was the number of 
such displaced persons every week 
during the month of November and 

December, 1950 and January, 1951?
The Deputy Minister of External 

Affairs (Dr. Keskar): (a) and (b). It 
has not been possible to maintain 
statistics separately of Hindu migrants 
coming from East Bengal to the 
Indian Union. Figures have, however, 
been maintained of all Hindu passen
gers, including migrants, ordinary 
passengers and others, coming from 
East Bengal to the Indian Union, 
mostly by train. A ^atement show
ing the number of Hindus who came

to the Indian Union from East Bengal 
every week during the months Novem
ber, 1950 to January, 1951, is laid oa 
the Table.

STATEMENT
The number oj Hindus who came 

from Eaat Bengal to the Indian Union 
dwing The monUis of November and 
December, 1950, and January, 195U 
week by week.

For the week ending Number
4th November, 1950 51,041

11th November, 1950 45,428
18th November, 1950 41,931
25th November, 1950 51,897
2nd December, 1950 45,679'
9th December, 1950 45,931

16th December, 1950 48,483
23rd December, 1950 46,342
30th December, 1950 46.891

6th January, 1951 42,87^
13th January, 1951 35,447
20th January, 1951 35,522
27th January, 1951 42,250'

Total 5,79,718
Shri A. C. Guha: May I know if the 

Government have got any report of 
some Hindus still coming as refugees 
from East Bengal?

Dr.. Keskar: There are some Hindus 
coming as refugees but, as I said, it. 
will not be possible to give the exact 
percentage. I may inform my hon. 
friend that from time to time experi
mental checks are made to find out 
the percentage of refugees. But as 

these oercentages differ very consider
ably from day to day it will be very 
difficult to find out an average. Some
times it might go up to 25 or 30 per 
cent., sometimes it is only 6 or 8 per 
cent.—1 mean from what answers are- 
given by the passengers themselves. V

Shri A. C. Guha: May I infer that 
even now there is almost a continuous 
flow of refugees coming from East 
Bengal?

Dr. Keskar: Well- Sir, a number of 
refugees are even rn)W coming. There- 
is no doubt about it. Whether it is a 
big flow or not I cannot say.

[Giani G. S. Musafir: Have some- 
Hindus also returned to their homesf 
during this period?]
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?r*TT̂  ^rw ^
^^^0 1
[Dr. Keskar: Yes, some have retiirn- 

ed. 6,80,892 Hindus returned to their 
homes during the period November,
1950 to January, 1951.]

: jiL--. -  ^

Ji ii  ^  1 '^  
li It. ^  ̂ Uw;/ If (j)f j

- )* fi
[Giani G. S. Musafir: Have they re

turned because arrangements could 
not be made for them here or because 
coHditions have improved there?]

?To ^ ^
^  ^  ^  ^  arm f
wmf ^

t  ^  r̂q- 11
[Dr. Keskar: It was the endeavour 

of the Government that those who had 
come from there should go back and 
it is the result of that that they have 
returned.]

Mr. Depnty-Speaker: Was not this 
matter debated the whole of yester
day? I will proceed to the next ques
tion.

Shri A. C. Guha: Sir, will you allow 
me to put one question?

Mr. Deputy-Speaker: No. The whole 
day was spent on this yesterday.
Import and Export from and to Burma

•2626. Pandit Munishwar Datt Upa- 
dhyay: (a) Will the Minister of Com
merce and Industry be pleased to 
state what are the commodities that 
India generally imported from and ex
ported to Burma?

(b) What is the balance of trade 
at present?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) The main 
commodities imported from Burma are 
foo^grains. mineral oils and leak-wood 
and those exoorted to Burma are 
cotton manufactures, jute manu
factures, tobacco (raw and manufac
tured), oils, iron or steel and coal.

(b) For the 9 months ending Decem
ber, 1950 we had a favourable balance 
of trade to the extent of Rs. 5,70,67,000.

Pandit Munishwar Datt Upadhyay:.
May I know whether Burma has 
begun exporting rice to other coun
tries, the rice that used to come to* 
India?

Shri Mahtab: That I do net know. 
But so far as newspaper reports go 
I understand that they are exporting 
rice and other things to other coun
tries.

Pandit Munishwar Datt Upadhyay:
May I know the balance of trade bet
ween Burma and India in 1949 and 
what amount of foodgrains were im-
ported in 1949? *

Shri Mahtab: In 1947-48 the total 
value of trade was of the order of 
Rs. 24 crores. In 1948-49 it rose to 
Rs. 30 crores. But in 1949-50 it has 
topped "by Rs. 3 crores, tiiat is, to 
about fis. 27 crores. But I have not 
«ot the idetails of the imports and 
-exports.

Shri Chaliha: Is it a fact that from 
the Shan States they are willing to  ̂
export rice to Assam by the Stillwel 
Road and, if so, what is the quantity?

Shri Mahtab: These points will be 
discussed by the Trade Delegation̂  
which is now going to Burma and 
when we enter into a trade agree

ment all these points will De 'iiscussed.
Shri Chaliha: May I know- whether 

it has been agreed with the Indian 
Tea Association in Assam to export 
2.500 tons of rice from the Shan States 
via the Stillwel Road?

Shri Mahtab: So far as my informa
tion goes, no particular agreement has 
yet been arrived at*

Shri Bharati: I understand that a 
Trade Delegation is shortly to be sent 
to Burma. If so, may I know what 
are its terms of reference? Is it to 
deal with the import and export of 
these commodities from Burma?

Shri Mahtab: The main term of 
reference is to continue the pattern 
of trade as it was and as it has been 
existing for the last several years. 
That is to say, our import and export 
trade will be of the same pattern as 
it has been for the last so many years.

Shri Bharati: The hon. Minister has 
said that rice, foodgrains, timber and ' 
other things are to be imported. Can 
be sive uq p brea>-im of the value of 
the commodities of import and export 
for the present year?

Shri Mahtab: If the hon. Member 
wants to know the break-up of the- 
figures for this year I can supply him - 
later on. The details are not here withi
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me. So far as the trade agreement 
goes our intention - is of the nature 
that I have already suggested.

Shri Bharati; Does Government pro- 
:pose to have a long-term arrangement 
in regard to trade with Burma?

Shri Mahtab: That will depend on 
the agr^ment of both parties. My 

• own desire is that it should be a long- 
i«rm arrangement.

Pandit Mimishwar Datt Upadhyay:
Are these decreases in regard to im
port from Burma or entire trade with 
Burma due to disturbances in Burma 
or to any other reason?

Shri Mahtab: It is due to unsettled 
conditions in Burma as they are exist- 
mg today, and mainly in the matter 

' of import of rice and teak-wood there 
are considerable difficulties.

Shri Bharati: When is the Trade 
Delegation going?

Shri Mahtab: I think in a week or two.
Shri Bharati: May I know the per- 

-sonnel of the delegation?
Shri Mahtab: The names have n®t 

been decided upon yet.
Shri R. Vekiyudhan: Is it a fact that 

because of the 45 per cent, revenue 
duty Indian manufacturers of engineer
ing goods are not able to export these 
goods to Burma and to the South East 
Asian countries where there is a lot

• of demand for these engineering goods?
Shri Mahtab: So far as exports to 

Burma are concerned, Burma is not a 
good market for engineering products.

Shri R. Velayudhan: What about tJie 
“ Other countries?

Shri Mahtab: We are now discus
- sing our trade with Burma, and that 
-is tjre position with regard to Burma.

Dr. V. Sabramaniam: May I know 
whether the delegation that is going

■ to be sent will be an official delegation
- or a non-official delegation?

Shri Mahtab: In addition to the 
officials we are thinking of adding a 
few non-officials.

Dr. V. Subramaniam: In regard to 
imports from Burma, are any steps 
bteing taken to import more timber 
in view of the shortage of teak-wood 
timber in this country?

Shri Mahtab: There is a question 
on the import of Burma teak coming 
later on.

Mr. Deputy-Speaker: Anyhow it
nxay be answered. We may or may 

rjiot reach it. All right, next question.

Trade A greement with  Hungary

*2627. Pandit Mimishwar Datt Upa
dhyay: (a) Will the Minister of Com
merce and Industry be pleased to 
state what articles do we get from 
Hungary under the trade agreement 
with that country?

<b) What articles of our produce do 
they require in exchange?

(c) What are the terms of the agree
ment entered with Hungary?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) to (c). The 
attention of the hon. Member is invited 
to Starred Question No. 1340 asked by 
Shri Sivaprakasam on the 9th Feb
ruary, 1951 and reply thereto.

Mr. Deputy-Speaker: If it is a short 
answer, the hon. Minister may read 
it.

Shri Mahtab: “ (a) to (c). Trade 
leftters were exchanged between the 
Governments of India and Hungary 
on the 20th January, 1951. In these 
letters provision has been made to the 
effect that applications for licences 
for import of goods from Hungary into 
India would be treated as favourably 
as applications for import from any 
other country of the soft currency 
group in accordance with the licensing 
procedure in force from time to time, 
saving any exceptional commitments 
in any particular trade agreement. As 
regards imports into and exports from 
Hungary, that country has agreed to 
treat India as a trade agreement 

.country for reasonable quantities of 
the commodities mentioned in the 
Schedules attached to the letters. No 
quantities have been specified in the 
Schedules. A copy of the letters and 
the Schedules referred to has been 

'^aced in the Library of the House.”
Pandit Munishwar Datt Upadhyay:

May I know if there is any agr^ment 
in respect of shipping for carrying on 
this trade and if so, what ships are 
carrying them?

Shri Mahtab: There was some dis
cussion as regards shippmg with 
Hungary. This is the summary of the 
conclusion of that discussion. The 
Hungarian representative stated that 
the utilization of Indian shipping as 
far as possible to carry cargo in res
pect of Hungary’s foreign trade with 
India and other countries in the East 
and Far East will be considered sym- 
pathetiĉ ally.

Mr. Deputy-Speaker: Next question. 
Scheduled Caste Farmers in Pakistan

♦2628. Shri Balmiki: Will the Prime 
Minister be pleased to state:

(a) whether Government are aware 
that the Scheduled Caste farmers
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who want to come to India are being 
detained by Pakistan; and ‘

(b) what steps are taken by Govern
ment to repatriate them?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) and (b). 

There is no ban on the migration of 
Scheduled Caste farmers from Pakistan 
to India, though there are certain 
difficulties and impediments, such as 
-a ban on the movement of cattle from 
Pakistan to India.

f̂<5nr ^  ^  ^

vjiial  ̂ ?
[Shri Balmiki: Is it a fact that the 

Scheduled Caste farmers left behind 
in Pakistan are still being forced to 
•embrace Islam?]

Dr. Keskar: I would like to know 
whether the question the hon. Mem
ber is putting is with regard to the 
•whole of Pakistan or certain parts of 
Pakistan, because I am not able to 

,give a general reply.
Shri Balmiki: Sind and Baluchistan 

in West Pakistan.
Dr. Keskar: There have been some 

complaints with regard to the treat
ment of Scheduled Castes in certain 
parts of West Pakistan, but we have 
not been able to get them verified.

^  WTFiftvt:
vc: # ^

^  ?
[Shri Balmiki: Is it a fact that no 

Tesult has come out of the correspond
ence that took place with Pakistan 
«ince 1948?]

Dr. Keskar: Sir, it is true that with 
regard to evacuation of Scheduled 
•Castes from West Pakistan to India, 
there has been correspondence going 
<in with the Pakistan Government and 
•we have not been able to get across 
to India successfully the major bulk 
^f Scheduled Castes, who are there. 
The situation is different with certain 
■parts, I might inform the House that 
thie greatest difficulty that we have had 
is from Pakistan-Punjab province, 
where our information is that quite a 
large percentage of the Scheduled 
Castes people would like to come away, 
fcut they are impeded from coming to

India by various means, though 
officially there is no ban in their 
coming back to India.

Shri Sidhva: May I know wliether 
on the border of Sind and Cutch there 
are nearly 1,50,000 Harijan farmers 
and others who want to go to Cutr̂ h 
even by foot but are not allowed be

cause they possess certain animals? If 
so, what steps have Goi^ernment 
taken in this direction even thou^ 
representations have been made since 
1949?

Dr. Keskar: It is true that a large 
number of Scheduled Caste farmers 
in Sind would like to come away to 
India, and they are mainly not able 
to come because the Pakistan Govern
ment does not allow cattle to move 
away to India and the farmers cannot 
come without their cattle. There has 
been some correspondence ?oing cn, 
but we have not been able yet to get 
the agreement of the Government of 
Pakistan for allowing cattle to be 
brought to India.

Dr. Deshmukh: May I know what 
is the number of Scheduled Castes 
now remaining in Western Pakistan? 
Has the hon. Minister any idea?

Dr. Keskar: I would require notice of 
the question because a number of them 
have come this side, though the num
ber is not considerable. It is quite 
possible that quite a number of peo
ple have moved in West Pakistan 
itself from one part to another. Even 
then, I am not so sure that we wiU be 
able to get reliable figures now.

Shri Sidhva: May I know v/hethw 
in a future conference that may take 
place between India and Pakistan in 

this respect, will they take up this 
question and expedite it?

Mr. Deputy-Speaker: It, is a sugges
tion. ,

Shri Sidhva: I want to know. Sir, 
whether this- subject wiH be taken 
up.

Mr. Deputy-Speaker: It is said it 
is on the agenda.

Dr. Keskar: It is being continuously 
taken up and these questions are 
always discussed at all the confer
ences.

Pandit Munishwar Datt Upadhyay:
What are the impediments that are 
being placed in the way of these 
people coming to India—I mean the 
Scheduled Caste farmers?

Mr. Deputy-Speaker: The impedi
ment is the cattle.

Pandit Munishwar Datt Upadhayay:
Are there any more impediments 
other thap cattle?
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Dr, Keskar: The impediments are 
many. As 1 said, officially there is 
no ban. I am talking of Punjab- 

"Pakistan, Our information is that 
the local villagers and the :ocal offi

cials put every sort of imiTedinient so 
that they will not leave their villages. 
It is not possible for me to give in 
detail what are the impediments, but 

the result is that they are afraid to 
go away from that particular ai'ea; 
they feel that their lives or their 
property might be in danger.

Dr. M. V. Gangadhara Siva: May I 
know whether our High Commissioner 
in Pakistan is in contact with the 
Harijans there? If so, what is the 
information that he has in his posses
sion?

Dr. Keskar: The information that I 
have just given is due to the contact 
that our High Commissioner has had 
with certain Scheduled Caste people. 
In spite of the ban, it does happen 

ttiat some Scheduled Caste neople 
trickle to the headquarters in Lahore 
and that is how we come to know of 
the situation prevailing in the districts. 

Co-operative SoaETiES
•2«29. Shri Balm iki: Will the

Minister of Rehabilitation be pleased 
to state:

(a) the number of co-operative 
societies State-wise formed in the 
years 1949-50 and 1950-51 up to date 
among Harijan displaced persons; and

(b) the steps taken by Government 
to inculcate the habit of co-operation 
among Harijan displaced persons?

The Minister of State for Rehabili
tation (Shri A. P. Jain):

(a) 1949-50 ... 17
1950-51 ... 4

State-wise statement is laid on the 
Table of the House.

(b) Loans are given to Co-operative 
Societies in preference, to individuals. 
Social Workers and officials preach 
the virtues of co-operation and help 
in the organization of co-ooerative 
societies.

statement
Nvmber of co-operative sorAetiea formed

in 1949-50 and 1950-51 among Harijan
f A/k otnlrt/• 0/1

state

No, o f Co-operative 
Societies formed 

dm*ing

lfM9-oO 1960-51
Delhi 3 1
West Bengal 1
Bombay 2 2
Punjab 12

Tdial ; 17 4

F T t ?

rShri B a h n ik i: What amount o f 
money have Government cjiven to 
these co-operative societies?]

t  3TV< ^  ^  f^T »iqT t  

I  I
[S h r i  A. P. Ja in : Their number iŝ  

21 and loans have also been given to  
them. But I cannot give out the total 
amount of money involved therein.]

: W  VtsnTtfEW

LShri Balmiki: Have some loans
been given to these co-operative-
societies by the Government? j

^o q̂ o ^  ^  ft, felT ^
[Shri A. P. Jain: Yes Sir. loaoa

have been given.]

f  ^

[Shri Balmiki: Is it a fact that the- 
co-operative societies formed in D̂ ilhi 
are breaking up due to non-availability 
of loans and other facilities from the- 
Goveniment?]

«ft qo qto ^  ^  ^  ^
^  t ,

^  ^  I
[Shri A. P. Jain: I have no suchf

information but if that is so and I aj»
informed of the facts I shall look to- 
it]
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>if I  3fk #  fw j »priTTC ^ wr 
w  Pnn I ?

rShri Dwivedi: Have co-opeiative 
-societies for displaced persons also 
J)een formed in Part C States beside 
Delhi and what the Government have 
•done to help them?]

qo q\o ^

^  ^
^  f̂ F̂T trfxm

1 1
[Shri A. P. Jain: This question re

lates only to Harijan displaced r>er- 
:sons. Co-operative societies for Uie 
Harijan displaced persons have not 
l>een formed in any Centredly îdmi- 
:nistered Areas except Delhi.]

Shri Jnani Ram: May I know how 
many of them are agricultural co
operative societies and how many 

anulti-purpose societies?
Mr. Deputy-Speaker: Has the hon. 

Minister got figures to show this?
Shri A. P, Jain* I have ?ot the 

•details, but it will take a little time to 
read them.

■ ur=!* ‘  ly

J

V  ^  liS ^  j*s5<-r-

r ^
tGiani G. S. Musaflr: Do tlie Gov

ernment charge any interest on the 
money given as loan to these co

operative societies meant for Harijan 
"displaced persons?]

sft q o if to  fjrfPTr

t  11 ^
#  ’lit I  T<
srra I

[Shn A. k». Jain: Go\'enxmei:c Charge 
interest on all the money they give 
out as loan. Indeed, giving of loans 
mean that interest should be charged 
thereon.]
Ux  ̂ :

? ^  lij) liym

[Giani G. S. Mas»fir: What iis tiie 
rate of interest charged?]

^o ff(o arw ^  ^

^  I,
^  ^ I

[Shri A. P. Jain: Usually the Cen
tral Government charges 3 per ct̂ nt. 
or 3J per cent, rate of interest from 
the State Governments and not more 
than that.]

^  ifto qto ^
?n: ^  arsŝ r 3rj>t

sTRff f  ?
[Shri B. K. P. Sinha: Are separate

co-operative societies formed for ‘ 
Harijans and non-Harijans?]

f̂t ^ ^?rrf vsn  ̂ %
^  iT̂  ^  3TRifi

^  ^  f f  I
[Shri A. P. Jain: The co-operative 

societies are formed for the purpose of 
enabling similar types of people and 
those engaged in the same type of 
profession to work together. As such 
it becomes imperative that the co
operative societies for both should be 
separate.]

Status of High Commissioners

♦2630. Shri Rathnaswamy: Will the 
Prime Minister be pleased to state:

(a) whether it is the intention of 
Government to raise the status of 
High Commissioners in various 
countries including Britain;

(b) if so, when Government are 
likely to take a decision on this 
question; and

(c) what is the present status 
enjoyed by the Indian High Commis
sioner, Britain as compared to the 
Indian Ambassadors in other foreign 
countries?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) to (c). There 
is no question of raising the status of 
High Commissioners, because their 
status is exactly the same as that of
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Ambassadors and they «njoy the same 
priviieges and immunities. Except fop 
the designation, there is ao difference 
between them.

Shii Rathnaswamy: Is it a fact that 
Sir Mirza Ismail recently appointed 
UJf. representative in Indonesia is en
joying the status of an Ambassador in 
a foreign country?

Mr. Deputy-Speaker: This questioa
is not relevant to the main question.

Pandit Munishwar Datt Upadhyay:
What is the significance of the differ
ence between these two designations?

Dr. Keskar: High Commissioner is 
the designation given to the representa
tive of a Commonwealth country and 
Ambassador to the representative of a 
foreign country.

Shri Kishorimohan Tripathi; Is there 
any proposal to change the designation 
of High Commissioner to that of 
Ambassador?

Dr. Keskar: There is no such pro
posal.

Shri Sidhva: In the one but the last
Commonwealth conference which tcok 
place at London the British delegate 
stated that they intended to change the 
designation of High Commissioner in 
Britain to that of Ambassador and our 
Prime Minister stated that in that 
event we shall also have to consider 
the question. What has happened to 
that proposal?

Dr. Keskar: I am not aware of any
such definite proposal to change the 
designation of High Commissioner to 
Ambassador. But my hon. friend pro
bably is referring to the status of the 
High Commissioner which was then 
still in question. Some of the Com
monwealth countries on technical 
grounds were hesitating whether the 
High Commissioner should be given the 
same status as an Ambassador; but 
that has been settled now.

Shri Ramaswamy Naidu: What does 
the rank of a “Minister in a foreign 
country” signify?

Mr. Deputy>Speaker: Oh, we are
going awav from the main ou'sstion. 
We now go to the next question.

Shri Rathnaswamy: Sir, I have one 
Hiore question on question No. 2630.

Mr. Depnty-Speaker: He may reserve 
it for some future occasion. Now we 
-go to the next question.

Semi-opficial Deputation prom West 
Pakistan

♦2631. Shri Rathnaswamy: yfili the 
Prime Mmister be pleased to state:

(a) whether it is a fact that a 
semi-official deputation from West. 

Pakistan is to visit Delhi to discuss 
measures to reco\^r abducted women 
from both India and Pakistan; and

(b) what are the places which this 
Mission will visit in India?

The Minister of States, TransDort 
Md RaUways (Shri Gipalaswami)T
U ) A non-official delegation, from 
West Pakistan, visited India during 
the second week of February, 1951 and 
discussed, with the authorities concern
ed, their proposals to expedite the re
covery of abducted women and children 
both, in India and Pakistan.

(b) They visited Amritsar, JuUundur 
Patiala, Ambala and Delhi. '

Shri Rathnaswamy: May I know......
Shrimati Dupgabai: Sir, the answei- was inaudible.
Mr. Depnty-»5peakep: Order, order.

Does the hon Member desire that the 
answer shouid be read out again by 
the hon. Minister?

Several Hon. Members: Yes Sir.
^ r i  Gopalaswami: (a) A non-officialr 

delegation, from West Pakistan, visited 
India during the second week of Feb
ruary, 1951 and discussed, with thfr 
authorities concerned, their proposalŝ  
to expedite the recovery of abducted 
women and children both, in India 
and Pakistan.

(b) They visi'ted Amn'fcar, Jullundur, 
Patiala, Ambala and Delhi.

Shri Rathnaswamy: Has any
approach been made to Government by 
non-officials in India to afford them 
the necessary facilities to reciorocate  ̂
the same official visit from Pakistan?'

Shri Gopalaswami: If the hon. Mem-̂  
ber refers to a suggestion made by the- 
delegation for a corresponding dele
gation from India to Pakistan the- 
answer is in the affirmative.

• I
[Giani G. S. Musaflr: What are the 

names of the members of this deputation?]
w e im  ^  ^  arr

^  ^  I
fMr. Depnty-Speaker: They hare alB gone back now.]
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Shii Bathnaswamy; Can the hon.
Minister please state the probable 
date when this deputation will visit 
Pakistan?

Shri Gopalaswami: I don’t think
we have yet come to any decision on 
that matter.

- ^  US iS
[Giani G. S. Musafir: My question

has not been answered. I had asked 
their names.]

^  3Ti’T
I

fMr. Deputy-Speaker: All those who 
had come have now gone back.]

Shri Gopalaswami: I can remember 
only the name of the leader of the 
delegation and that was Mr. Sadique 
Hussain.

Mr. Deputy-Speaker: They remained 
a number of days here; probably the 
hon. Member was not in Delhi then.

Shrimati Durgabai: What were the 
actual measured suggested in order to 
expedite the work and will the same 
measures apply to the work in East 
Bengal also?

Shri Gopalaswami: The suggestions 
to expedite the recovery work, which 
were made by the delegation were 
these: first, that there should be an 
Indo-Pakistan conference of Ministers 
to reacn quick and fin l̂ decisions; 
second, that the date should be fixed 
lor the surrender of the abducted per
sons after which criminal proceedings 
would be instituted against the ab
ductor: thirdly, abducted women after 
recovery should be transfered im
mediately to camps in their own coun
tries and not kept in transit camps in 
the country of recovery; fourthly, that 
Dolice officers who do valuable work 
should be rewarded and then, that hich 
officials of the States should try and 
influence public opinion by propaganda, 
over the radio, in the Press or other
wise, and lastly, the number of guides 
to be sent from one country to the other 
to help the recovery of persons should 
be increa5?ed. Tt was understood that 
the Pakistan Government’s reaction.*? 
should first be obtained to these 
suggestions and thpt we would receive 
a communication officially on this sub
ject. So far we have not received it.

Rhri Kamath: Sir, may I hivite your 
attention to my Starred Question No.

2639 and also to th^ clock which shows 
it is already 11-40?

Mr. Deputy-Speaker: I thought in the- 
ordinary course we would reacht. 
question No. 2639. But as it is. we
have time only for one more question.. 
If it is the wish of the House that we . 
should take up that question now, I 
have no objection. -

Several Hon. Members: Yes. We 
may take up that question.

Mr. Deputy-Speaker: If that is the 
general wish of the House as a special 
concession to-day which ought not to- 
be quoted in future and having regard 
to the nature of the question I will 
allow that question to be taken up‘ 
now.

Shri Sivan Pillay: But Sir, that will 
be against Rule 40 of our Rules o f  
Procedure.

Mr. Deputy-Speaker: It is open to-
the House always to give precedence 
to any question; and to that extent we 
have suspended the Standing Order. 
This is a very exceptional case.
Ashes of Netaji Subhas Chanma Bose

*2639. Shri Kamath: Will the Prime- 
Minister be pleased to state;

(a) whether Government propose to 
take steps to bring over to India the 
ashes of Netaji Subhas Chandra Bose, 
reported to be Jying in a temple in: 
Japan; and

(b) whether any conrniunicaiion to  
this effect has b>̂ n received from 
MajorrGeneral J. K. Bhonsle, Chair-- 
man, Indian National Army Advisory 
Committee?

The Deputy Minister of External* 
Affairs (Dr. Keskar): (a) and (b). The 
Government of India have received a 
communication in this regard from. 
Major-General J. K. Bhonsle and are 
in correspondence with him with a 
view to obtaining detailed information. 
The Government have also asked their 
Representative in Tokyo to verify this 
report and obtain fuller details.

Shri Kamath: Sir, have our re
presentatives in Tokyo or elsewhere in. 
South East Asia, in their periodical 
communications to Government con
veyed reports circulating in those 
reĝ pns about Netaji being alive?

Dr. Keskar: Our representatives
once or twice referred to rumours in 
various countries of South East Asia— 
but not circulating among the people. 
The reports were to the contrary—that, 
the general belief is he is not alive.
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Shri Kamath: Have Governmoit ob
tained final and irrefutable confirma
tion of the death of Netaji Subnas 
Chandra Bose?

Dr. Keskar: Government is not in a
position to have any irrefutable proof 
of this.

Shri Kunath: Sir, what was the last 
source or communication from which 
Government obtained news or con
firmation of Netaji’s death?

Dr. Keskar: The question regarding 
the communication or source from 
which Government received confirma
tion or news of his death is one which 
I am not in a position to reply off-hand.
I will have to go into dates and other 
things and certainly if the hon. Mem
ber would table another question I 
would......

Mr. Depaiy-Speaker: But is not this 
question inconsistent with part (a) of 
"the question? The scope of the 
question is very narrow and there is 
no use going beyond that; otherwise 
I would not have allowed this question 
getting preference over other questions.

■ The question is quite simp'e, whether
Government propose to take steps to 

bring the ashes over in memory of the
■ deceased hero?

Shri Kamath: But as Government 
not got definite information.............

Mr. Deputy-Speaker: The hon.
Member has some information and he 
has put this question and the answer 
is either “yes” or “no”. .

Very well, the question-hour is now 
over.
Short Notice Questions and Answers

T he B ihak L an d̂ R eforms A ct a5Td  
A i c b n d m e n t  o f  C o n s t i t u t i o n

Shri Kamath: Will the Frime Minis
ter be pleased to state:

(a) whether it is a fact that a 
special Bench of the Patna High Court 
has held the Bihar Land Reforms Act 
ultra-inres of the Constitution; and

(b) whether there is truth in the 
Press report that Government will 
move for amendment of the Constitu
tion in the current Session of Parlia
ment?

The Deputy Minister of External 
Affairs (Dr. Keskar); (a) Yes.

(b) Yes.
Shri Kamath: Has the Bihar Gov

ernment decided to appeal or has the 
Centre advised the Bihar Government 
to appeal to tb-s Supreme Court against 
Ihe decision of the Patna High Court?

Dr. Keskar: My information as that 
the Bihar Government is going to 
appeal.

Shri Kamath: Will the Government 
await the decision of the Supreme 
Court before amending the Constitu
tion?

Dr. Keskar: The question is under 
consideration ot the Government. I 
think very soon Government will be 
in a position to make a pronouncement
wiili regard to this matter betore the 
House.

Shri Kamath: The answer to part (b> 
of the question is a monosyllabic 
‘Yes’. That is to say, there is truth 
in the Press report that Government 
will move for amendment of the 
Constitution. Now he says that the 
matter is under consideration.

Dr. Keskar: The question is under
consideration as to what amendments 
are to be put before the House. With 
regard to that, very soon the Govern
ment would put before the House de
tailed proposals.

Shri Kamath: In view of the fact
that several States have enacted legis
lation in this regard which has been 
challenged in the respective High 
Courts, is the Gcvernpient going to 
move for piecemeal amendment of the 
Constitution, or is it going to await the 
verdict of all the High Courts, because 
it is quite, likely that various articles 
of the Constitution may be questioned?

Dr. Keskar: It is very difficult to
anticipate what the High Courts are 
going to decide. The whole thing, in 
all its a^ects is under the considera
tion of the Government and very soon 
we will put forward before the House 
definite proposals with regard to this 
question.

Shri Kamath: Are they going to
await the verdict of all the High 
Courts, or are they going to move for 
amendment straightaway?

Mr. Deputy-Speaker: He has answer
ed that question already. He cannot 
wait till all the High Courts decide on 
all the fundamental rights.

Shrimati Durgabai: May I know
whether it is a fact that the Govern
ment has constituted a Committee for 
the purpose of suggesting amendments 
to the Constitution and if so, who are 
the Members of that Committee, and 
what is the time fixed within which 
they have to make their recommenda
tions?

Dr. K e ^ r : There is no formal
Committee of the Government. There,



2731 Oral Aiiswers 31 MARCH m i O ral Answ ers

is a Cabinet Committee which is con
sidering the question of th  ̂ amend- 
’T.ents that are to be put forward be
fore the House for consideration. I 
think it is too premature to say any
thing with regard to this matter, 
further.

Shrimati Dargabai: May I know
which are the particular articles of 
the Constitution that are sought to be 
amended?

Dr. Keskar: 1 am sorry, I am not in
a position to answer that question.

Production of Yarn, Dhoties and
• Sarees

Shri Sidhva: Will the Minister of
Commerce and Industry be pleased to 
refer to his statement made on the 8th 
March, 1951 on shortage of cloth and 
yam and state:

(a) what quantity of dhoties and 
sarees was produced during the 
month of February, 1951 as a result of 
the direction given to mills in the 
beginning of February, 1951 for the 
production of dhoties and sarees; and

(b) the quantity of yarn produced 
in the mur ths of January and February 
1951?

The Minister of Commerce and In
dustry (Shri Mkhtab): (a) Direction
for increasing the production of
dfioties and sarees was commumcated 
to the MiUs by the Textile Commis
sioner on the 16th February, 1951. 
Since Mills require at least a fortnight 
to switch over from running varieties 
to other varieties, full effect of the 
direction would be visible only from 
April, 1951 onwards. It is expected 
that from April onwards the total 
monthly availability of dhoties and 
sarees would be 40,000 bales as against 
the average monthly availability of
33.000 bales during the latter half of
1950.

(b) The total quantity of free yam 
packed by all the Mills in India wai 
45.692 bales in January and 61,715 
bales in February, 1951 and includes 
yam packed for export against pre
ban conmiitments and government 
contracts.

Shri Sidhva: When will these 40,000 
bales be available in the market for 
sale?

Shii Mahtab: In April.
Shri SkBiva: Is it definite, Sir? Be

cause last time he said that they will 
"be available in February, I want to 
know whether this is definite.
8 PSD ’

Shri Mahtab: I strongly protest. My 
hon. friend is definitely wrong. I have
never staied anyvvhefe thai dhoiies 
will be available in February. I have 
always said that orders were issued 
in February.

Dr. Deshmukh: May I know whe
ther any special quota of yarn has
been issued to handloom weavers foi
U\e manuiacture of dhoties and
sarees?

Shri Mahtab: Handloom manu
facture is not controlled. Yam is 
issued to handloom weavers and pro
duction depends on them. There is 
control on production.

Dr Deshmukh: Has any additional
yam been issued for the purpose of 
meeting the deficiency?

Mr. Deputy Speaker: This question'
relates to mills: the hon. Member will 
kindly address himself to the question 
on hand.

Shri Sidhva: May I know whether it 
is contemplated to increase the price
of these sarees and dhoties or superior 
cloth, from the 1st of April?

Shri Mahtab: The question of price* 
is under consideration now.

Shri R. K. Chaudhuri: In view of the 
fact that yarn is absolutely imavailable 
in Assam, do Government propose to 
send any quota in the first part of 
April to Assam?

Shri Mahtab: The supply of yarn to 
all the States has been steadUy in
creased from January onwards. I think 
they will receive the same quotâ  as 
I have said here once, in April, as they 
used to get previously.

Shri R. K. Chaudhuri: For the last
two months, yam was absolutely un
available in Assam, in the rural parts.

Shri Mahtab: So far as Assam is con- 
cemed, I distinctly remember that a 
special quota has been given to Assam 
on the recommendation of the Gover
nor of Assam, especially to Manipur 
State.

Mr, Deputy-Speaker: Now we wiU
proceed to the Adjournment Motions.

Ch. Ranbir Sin^h: May I ask one
question. Sir?

Mr. Deputy-Speaker: From yam,
we are going to dhoties: there is no 
limit to such questions.



2733 Written Answers 31 MARCH 1951 W.ritten Answers 21 C4

WRITTEN ANSWERS TO QUESTIONS 

Revision of Yarn and Cloth Prices

*2382. Shri Sardar Singhji: (a) Will 
the Minister of Commerce and Indus
try be pleased to state whether tiie 
schedule of cloth and yarn prices is 
proposed to be revised upward short
ly for the second time?

(b) If the answer to part (a) above 
be in the affirmative, what are the 
reasons that have induced Govern
ment to shift their ground so soon 
after the announcement of the prices 
on the 20th January, 1951?
 ̂ (c) Is it a fact that the prices 
announced on the 20th January, 1951 
were not fully based on the formula 
evolved by the Tariff Board and the 
prices now proposed approximate 
more to that formula?

(d) If the answer to part (c) above 
be in the affirmative, why was the 
Tariff Board’s formula not fully taken 
into account in fixing the prices an
nounced on the 20th January, 1951?

The Minister of Commeree and 
Industry (Shri Mahtab): (a) The
prices have already been revised.

(b) to (d). The cloth and yam 
prices were revised for the period 
January-March, 1951, on the 20th 
January, 1951, in accordance with the 
formula recommended by the Tariff 
Board, allowing an increase of Rs. 150 
per candy on the prices of new crop 
of cotton of 1950-51. For certain 
varieties of cloth, this increase in the 
prices of cotton was not taken into 
consideration as certain types of 
Indian cotton viz., Cambodia, Kanm- 
gunni Westerns, Vijay, Surat, etc., 
which are used for the manufacture 
of these varieties of cloth do not come 
into the market before the 31st March,
1951.

The Industry pointed out that the 
last year’s crop of cotton would carry 
them only upto the middle of January,
1951 and that for these types of cloth, 
they have to mix new cotton with old 
cotton, sometimes to the extent of 100 
per cent. The Government conceded 
to this position in consultation with 
the Cotton Textile and Cotton Control 
Committee and revised the prices 

accordingly with effect from the 1st 
February, 1951 in accordance with the 
formula suggested by the Tariff Board. 
The formula of the Tariff Board is 
invariably foUowed in fixing the prices 
of cloth and yam.

American Emergency Food Commission

’*'2614. Prof. S. N. Mishra: Will the 
Prime Minister be pleased to state:

(a) whether an American Emer
gency Food Commission for India has 
been formed; and

(b) if so, whether it has had any 
correspondence with the Government?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) At the instance of Mrs. 
Dorothy Norman, a Committee known 
as the American Emergency Food 
Committee was started in December 
last. The object of this Committee was 
to mobilise public opinion in the 
United States of America in favour of 
allocation of foodgrains to India.

(b) There has been no direct corres
pondence with Government, but the 
Committee has kept in touch with our 
Embassy in Washington.

SnPKNDS TO Displaced Students

*S622. Seth Govind Das: (a) Will 
tlie Minister of Rehabilitation be pleased 
to state what amount of money per 
year is being given by way of stipends 
to displaced students to prosecute fur
ther studies?

(b) What are the conditions which 
make an applicant eligible for stipends?

The Minister of State for Rehabilita> 
tion (Shri A. P. Jain): (a) The Scheme 
for giving stipends for higher technic
al and general education was brought 
into force in July, 1950. Up to the 
end of the current financial year, a 
sum of about Rs. 21-5 lakhs will have 
been given to the displaced students 
for the prosecution of their studies.

(b) A statement showing the condi
tions which make an applicant eli
gible for stipend is placed on the Table 
of the House. [See Appendix XX 
annexure No. 7.]

Lands A cquired for Rehabilitation 
Purposes

nssst. Shri J. N. Ha*arika: Will
the Minister of Rehabilitation be 
pSleased to state:

(a) the total acreage of lands 
acquired for the purpose of rehabili
tation and the acreage of lands on 
which houses have been and are 
being built in and around Delhi;

(b) what is the . approximate 
number of persons who may be 
accommodated in the houses -so far 
built;

(c) the number of persons who 
will remain to be rehabilitated after 
giving accommodation in these 
colonies: and
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(d) how many persons will be 
accommodated in the houses built 
by individuals on Government plots?

The Minister of State for BeliabiUta- 
tion (Shri A. P. Jain): (a) 2628 acres 
have been acquired. Actual area built 
upon so far is not known.

(b) About 74,350.
(c) The number of Displaced Per

sons in Delhi is estimated at about 5 
lakhs. 1,90,000 are reported to be 
living in evacuee houses; about 1,00,000 
are likely to be acconmiodated in the 
houses and tenements whicli have been 
constructed and which are under cons
truction. Apart from those who are 
living in rented houses, the nimiber of 
squatters and of those who are in un
authorised occupation of Government 
quarters is between 20 to 30 thousand 
families.

(d) About 1100 plots have been al
lotted to Displaced Persons for cons
truction of houses. This will provide 
accommodation for about 6600 persons 
at an average of 6 persons to a family.

Loans to Baroda

*2633. Shri R. Khan: Will the
Minister of Rehabilitation be pleased 
to state: .

(a) the total amount granted by
the Centre as relief and loans to 
Baroda, Saurashtra and Cutch in 
the years 1947-48, 1948-49. 1949-50
and 1950-51 for rehabilitation of dis
placed persons; and

(b) what number of displaced 
persons have been settled by now in 
the above-mentioned areas?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) A statement 
is laid OT. the Table of the House. 
[See Appendix XX, annexure No. 8.]

(b) The hon. Member’s attention is 
invited to the reply given by me to 
Starred Question No. 1312 by Dr. 
Ram Subhag Sin^ on the 9th Febru
ary, 1951.
Residential A ccommodation for M.P.s

♦2634. Shri R. Khan: (a) Will the
Minister of Works Production and 
Suptily be pleased to state when 
Government propose to supply self 
contained residential accommodation 
to all the Members of Parliament?

(b) What is the general policy in 
this respect?

(c) Will Government give (i) the 
number of thie Members of Parlia
ment, who are having self contained

residential accommodation; (ii) the 
number of those, who are sharing 
accommodation  ̂with other Members; 
and (iii) the number of Members 
staying in the Constitution House and 
Western Court respectively?

(d) How many rooms are at pre
sent occupied by officers of thie 
Government of India in the Constitn- 
tion House and Western Court?

Deputy Minister of Works, Produe- 
tion and Supply (Shri Bnragohain):
(a) and (b). The proposal is to pro
vide residential accommodation for 80 
per cent, of the Members of Parlia
ment under the new Constitution, out 
of whom. 224 will have hostel ac
commodation and the rest «self con
tained accommodation, as shown 
below:
Hostel Accommodation: ^

41(i) Western Court
(ii) Constitution House 183

Self Contained accommodation:
(i) Bungalows ' 108
cm Suites with kitchenettes in the 

Constitution House. 9
(iii) New flats under

construction. 250
100 of the new flats under construc

tion are expected to be ready by July,
1951 and the remaining 150 by Octo
ber. 1951.

(c) (i) 69
(ii) 82
aii) Constitution House: 69

Western Court: 27
(d) Constitution House: 24

Western Court: 46

Import of Burma Teak

•26.̂ 5. Shri Raj Kanwarr Win the 
Minister of Commerce and Industry
be pleased to state:

(a) the ouantitiep in which Burma 
Teak was imported int» the country 
during each of the past ten years:

(b) whether it is a fact that in re
cent years a considerable fall has 
taken place in the import of Burma 
Teak;

(c) if so, the reason for the same:
(d) whether it is a fact that Burma 

Teak is superior in quality to the teak 
grown in various parts of the coun
try; and

(e) whether the possibility of grow
ing Burma teak in suitable parts of 
the country has been examined and if 
so, with what result?



2737 Written Answers 31 MARCH 1951 Written Answers 2738

The Minister Commerce and In
dustry (Sfari Mahtab): (a) A state
ment is laid on the Table of the
House. [See Appendix XX, annexure 
No. 9.]

fb) Yes, Sir. .
(c) Disturbed political conditions in 

Burma have prevented exploitation of 
teak in that country.

(d) No, Sir.
(e) Yes, Sir, but the results have 

not been "very encouraging.
Import of Fresh and Dried Fruits

*2636. Shri Raj Kanwar: Will the 
Minister of Commerce and Industry 
be pleased to state the qû intities and 
monetary value of (i) fresh and (ii) 
dried fruits of all kinds imported into 
and exported from India during each 
of the pait five years?

The Minister of Commerce and In
dustry (Shri Mahtab): A statement is 
placed on the Table of the House.
[See Appendix XX, annexure No. 10.]

Trade with T ibet

*2637. Shri Kamath: Will the Minis
ter of Commerce and Industry be 
pleased to state:

(a) the various commodities that 
are exchanged in cash or kind between 
India and Tibst; and

(b) the total volume and value of 
trade each way in 1948, 1949 and 1950 
respectively?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) A state
ment containing this information is 
laid on the Table of the House. fSee 
Appendix XX, annexure No. 11.]

(b) No separate figures for Tibet 
alone are available. A statement 
showing total volume of trade each 
way with Tibet, Bhutan and Sikkim, 
in each of the years 1948, 1949 and 
1950, is, however, laid on the Table of 
the House. Figures of values are not 
available.

STATEMENT
India's irafU with Tihef, Sikkim and 

Bhutan.

Cloth Retail Prices

*2638, Shri Kamath: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the 
retail cloth dealers in Kutch State are 
authorised to charge 5 per cent, to 6 
per cent, more in price to consumers 
than the maximum retail price mark* 
ed on the cloth; and

(b) if so, the reasons therefor?
The Minister of Commerce and In

dustry (Shri Mahtab): (a) No, Sir.
(b) Does not arise.

Sub-committee of Hand-loom Com
mittee

♦2640. Shri Syamaandan Sahaya:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether a sub-committee had 
been formed under the Hand-loom 
Committee;

(b) if so when it was formed?
(c) how many meetings of this Com

mittee have been held; and
(d) if not, why not?
The Minister of Commerce and 

Industry (Shri Mahtab): (a) The
Standing Handloom Committee of 
the All India Cottage Industries Board 
was re-constituted in July, 1950. The 
present Standing Handloom Committee 
has not constituted any sub-Com
mittee.

(b) to (d). Do not arise.
Coalfield Labourers (Ration)

♦2641. Shri Syamnandan Sahaya:
(a) Will the Minister of Labour be 
pleased to state what is the ration 
that the labourer in the Coalfields 
gets and at what price?

(b) Does he get the ration for him
self or also for his adult and child 
dependants?

(c) Does the labourer get in addi
tion to the ration J (one fourth) seer 
of rice free for every day of atten
dance?

The Minister of Labour (Shri . 
Jagjivan Bam): (a) The coalmine 
workers receive basic ration at the 
following scale per week:

Quantities in maimds Basic Foodgrains Scale per week

1948 1949 1950 Worker 2 Sr. lOCIh.

Imports

Exports

88,268 76,468 66,462 

,71,260 280,652 1 6,970

AduU. dependant

Each child depen
dant

2 Sr. 10 C:h. 

1 Sr. 6 Ch.
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Bice is supplied at the rate of 3 Srs.
per rupee and wheat at the rate of
As. 6 per seer.

In addition to this each family re
ceives dal equivalent to \ of the basic 
ration at the rate of 6 Srs per rupee.

(b) The worker gets ration  ̂ both 
lor himself or herself, and adult and 
child dependants.

(c) Yes.
Soda A sh and Caustic Soda

♦2842. Shri Kishorimohan T ripath i:
(a) Will the Minister of Commerce 
and Industry be pleased to state the 
total annual demand in Intua in res
pect oi soda ash and caustic soda?

(b) What is the latest installed capa
city for production of these articles 
and what was the actual production 
during the years 1948. 1949 and 1950.

(c) How do the cost of production 
and selling price of Indian ^da ash 
and caustic soda compare v/ith those 
of foreign products?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) (i) Soda 
Ash— 1,24,000 tons

(ii) Caustic Soda— 63,500 tons
(b)

Tus ..lied
car’aoity
(in ionfi 
per year)

Prod Jctio.i
(in ion^)

]94S 1949 J950

29,350 17,918 43.79.)

4.^20 6,303 10,i54«
tie Sod:i

(c) The cost of production of both 
the chemicals produced in foreign 
countries is less than that obtaining m 
India. The seUing price of the Indian
chemicals, however, compares favour
ably with that of the imported varie
ties.

M i*nM UM  W a g e s  A ct

Shri C îandrika Kam: Will
thf? Minister of Labour be please?! to 
state whether th? question of expend
ing the date of implementation of the 
Mmimum Wages ^ct of 1948 by another 
ypar was referred to the Planning 
Commission and if so. what ar̂  the 
proposals of th? Commission in this 
matter?

The Minister of Labour (Shri 
Jagjivan Ram): Only the question of
the fixation of minimum wages in 
af?riculture was referred to the Plan
ning Commission. The Commissicm

recommended that option should be 
given to State Governments to fix 
minimum wages for agricultural
workers in such limited areas and at 
such times as they considered feasi
ble.

Displaced Muslims in Rajastiun

♦2644. Shri D. S. Seth; Will the 
Minister of Rehabilitotion be pleased 
to state:

(a) whether it is a fact that a depu
tation consisting of Shri Qazmi, Mem
ber of Parliament, S. Sajjan Singh, 
M.L.A. Punjab State and some other 
gentlemen waited upon him on the 
5th August, 1950, and put before him 
several grievances of the displaced. 
Muslims of Matsya Union (Rajasthan 
State):

(b) whether S. Sajjan Singh refer
red to above handed over to the hon.
Minister a representation regarding 
the grievances of the displaced Mus
lims:

(c) if so, whether any enquiry was 
ordered by Government about the 
complaints contained in the represen
tation :

(d) what was the nature of the 
complaints made;

(e) to what extent the complaints
narrated therein were found to be 
correct; and

(f) what action was taken by Gov
ernment in the matter?

The Minister of State for Rehabi
litation (Shri A. P. Jain): (a) Yes.

(b) Yes.
(c) Yes.
(d) The general complaint was that 

the original lands and houses of Meos
and other Muslims of Alwar and 
Bharatpur district of Rajasthan were 
not restored to them.

(e) and (f). A commission was ap
pointed by the Government of Rajas
than at the instance of the Govern
ment of India to go into the entire 
caiestion of resettlement of Meoc anr 
other Muslims as well as of displaced 
persons in Matsya. The Commission 
has since submitted its report. The 
decisions taken on the recommenda
tions of this Commission are contained 
in the minutes of the meeting held 
on the 9th March, 1951, a copy of
which was placed on the Table of
the House, in connection with Starred
Question No. 2529 by Shri D. S. Seth 
which was answered on the 26th 
March, 1951.
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Non-restoration of Land to Displaced 
Muslims

♦2645. Shri D. S. Seth: Will the
Minister of Rehabilitation be pleased 
to state:

(a) whether any cases were brought 
to the notice of the Hon. Minister by
S. Sajjan Singh, M.L.A., (Punjab) vide 
his letter No. 944 dated the 24th July
1950, and No. 1021 dated the 4th 
A u ^ t  1950, (Registered A.D.), where
in it was stated that certain Muslims 
at Ramgarh town and several other
places of A-lwar distr.ct were restored 
their lands but were refused restora
tion of their houses occupied by non- 
muslim displaced persons;

(b) whether any cases of Govind- 
garh and Ramgarh Tehsils of Alwar
district were brought to the notice of
Government by the aforesaid gentle
man stating that lands were partly 
restored to the displaced Muslims and 
their lands, allotted to the non-Mus
lim displaced persons, were refused to 
be restored to them; and

(c) if the answer to parts (a) and
(b) above be in the affirmative, under 
what provision of law the houses and 
the lands belonging to the displaced
Muslims have been refused to be res
tored?

The Minister of State for Rehabi
litation (Shri A. P. Jain): (a) Yes, 
but only letter No. 1021 dated the 
4th August, 1950 was received.

(b) Yes.
(c) According to the law prevaUing 

in the States of Alwar and Bharatpur 
at the time of disturbances in 1947 
all the lands deserted by the Muslims 
lapsed to the States. Subsequently 
on the merger of these States into
Matsya Union, these lands were 
according to law, treated as Evacuee 
Property. Evacuee Property can be 
restored under Section 16 of 
Administration of Evacuee Property 
Act, 1950, to the owner subject to 
such terms and conditions as the 
Custodian may think fit to impose. 
As a matter of policy it has been 
decided that where displaced persons 
have been settled on evacuee properly 
they will not be generally disturbed.
In the case of Meos where restora
tion of original lands is n o t  possible 
on account of settlement of Displaced 
Persons they are being given equiva
lent lands elsewhere. As regards 
katcha houses belongmg to displaced 
Meos, financial assistance in the form 
oi grants for the construction of

. new houses will be given m cases 
where it is not Possible to restore 
them. In respect of pukka ho^es
it has been decided that their Meo

owners will be entitled for restora
tion of them even though they are 
occupied by Displaced Persons.

Properties of Displaced Muslims
(Restoration)

♦2646. Shri D. S. Sath: Will the 
Minister of Rehabilitation be pleased 
to state:

(a) whether any agency has been
set up in Punjab. P.E.P.S.U. and Rajas
than States by the Government of In
dia to entsrtain and dispose of appli
cations by displaced Muslims for tn'.' 
restoration of their properties; and

(b) if not. the reasons therefor?
The Minister of State for Rehabi

litation (Shri A. P. Jain): (a) Under 
section 16 of the Evacuee Porperty
Law all applications for restoration 
of evacuee property are to be enter
tained and displaced of by the Custo
dian *of Evacuee F’roperty. Custodians 
have been appointed in Punjab,
P.E.P.S.U. and Rajasthan States.

(b) Does not arise.
Fire in Jhirripatka Settlement

*•"2647. Shr' Kannamwar: (a) Will 
the Minister of Rehabilitation be 
pleased to state how many shops, be
longing to displaced families in the 
Jhirripatka Displaced Persons’ settle
ment on the Kamptee Road in Madhya 
Pradc:;h were gutted by a fire on the 
9th March, 1951?

(b) What was the cause of the fire?
(c) What is the loss estimated and 

what help have Government rendered 
to the sufferers?

The Minister of State for Rehabi
litation (Shri A. P. Jain): (a) to (c).
The information is being collected 
and will be placed on the Table of 
the House in due course.

Y arn for Madhya Pradesh

2648. Shri Kannamwar: Will the 
Minister of Commerce and Industry
be pleased to state whether the quota 
of yarn for Madhya Pradesh is expect
ed to be increased for the month of 
April 1951?

The Minister of Com îerce and 
Industry (Shri Mahtab): 105,000.

The yam quotas fixed for the 
various States in December, 1948 
would .be revised, if necessary, on 
receipt of the information from the 
State Governments regarding the 
number of handlooms called for by 
the Textile Commissioner, Bombay.
With the measures already taken to
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increase yam supplies to handloom 
industry, it is expected to give iarger 
allocation to Madhya Pradesh from 
April, 1951 onwards.

Rajapalayam Cotton

♦2649. Shri Ramaswamy Naidn: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
Government are aware that a variety 
of long staple cotton known as ‘Co. 4 
B 40’ also known as ‘Rajapalayam’ is 
grown in Ramanathapuram District in 
Madras State?

(b) Has the attention of Govern
ment been drawn to the fact that mer
chants import inferior varieties into 
the area and pass off such varieties as 
‘Rajapalayam’ Cotton?

(c) What steps do Government pro
pose to take to preserve the purity of 
the Rajapalayam variety?

The Minister of Commerce and 
Industry (Shri Mahtab); (a) Yes.

(b) Yes.
(c) Powers have been delegated to 

the Madras Government under the 
Essential Supplies (Temporary 
Powers) Act, 1946 which will enable 
them to counteract this tendency if 
any.

A liganj Quarters

•886#. Shri B. K. Pani; (a) Will the 
Minister of Works, Production and
Supi^ be pleased to state the number 
of Daftari Quarters in the area known 
as Aliganj in New Delhi?

(b) How many of these quarters are 
provided with flush system latrines 
and bow many are not yet provided?

(c) Are these quarters being provid
ed with electricity?

(d) If not, when do Government 
propose to get these quarters electri
fied?

of Works, 
(Shri Bnn*

The Deputy Minister 
Producti<m and Supply
ffohaiu): (a) 345.

(b) 195 quarters are provided with 
flush system latrines and the remain
ing 150 quarters are without such a 
system.

(c) and (d). The matter is under 
consideration.

Orissa Collieries

•2651. Shri B. K. Pani: (â  Will the 
Minister of Labour be pleased to state 
how many of the colliery owners in 
the State of Orissa have provided 
Pithead Baths in their collieries?

(b) What amount was spent for 
Labour Development works in the 
year 1^6>51 and on what items?

(c) How many accidents in handling
explosives have been reported from 
these collieries?

The Minister of Labour (Shri Jagji- 
van Ram): (a) TWO colliery owners 
have provided Pithead Baths in their 
collieries. In a third colliery Pithead 
Baths are almost complete and in a 
fourth one they are under construction.

(b) Rs. 1,11,432 upto the 28th Feb
ruary, 1951. A statement showing thC' 
items on which this amoxmt was spent 
is placed on the Table of the House.
I See Appendix XX, annexure No. 12.] 
In addition to the sum of Rs. 80,000 
already spent for the construction of 
labour quarters in Industrial areas, an 
additional sum of Rs. 5,20,000 is ex
pected to be spent for the same pur
pose during the current financial year.

(c) Two—one fatal and serious—
during 1950. '

Salt

*2652. Shri Narayana Deo: (a) Will 
the Minister of Works, Production and
Supply be pleased to state whether 
Government are aware of the scarcity 
of common salt in the country for 
human and animal consumption?

(b) What steps are being taken to 
encourage the producers to increase 
production?

The Deputy Minister of Works, 
Production and Supply (Shri BuraffO- 
hain): (a) The production of salt in
1950 was 713 lakh maunds as against 
a total demand of 684 lakh maunds. 
Government are aware of some tem
porary scarcity of salt in some parts 
of the country due to insufficient 
wagon supply on metre gauee system 
and similar other reasons. Immediate 
steps are taken in all such cases to 
meet the situation.

(b) The production is on the in-̂  
crease. A statement showing the steps, 
which have been taken to increase 
production is laid on the Table of the 
House. [See Appendix XX, annexure 
No. 13.]

Yarn Supply

•2653. Shri Deogirikar: (a) Will the 
Minister of Commerce and Industi^
be pleased to state the quota of yam 
fixed for Bombay in November, 1948?

(b) What was the percentage of 
yam supplied to Bombay in September,
1950 and in February, 1951?

(c) What was the quota fixed for 
Madras, Bengal and Orissa in Novem
ber, 1948?

(d) What was the percentage of 
yam  supplied to Madras, Bengal and
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Orissi in September, 1950 and Febru
ary, 1951?

The Minister of Commerce and
InAistry <Shri Blahtab): (a) A
monthly yam quota of 10,885 bales was 
fixed for Bombay in December, 1948.

(b) 37 per cent, of the above yarn 
quota was supplied to Bombay in Sep
tember, 1950 and 46 per cent, in Feb
ruary, 1951.

(c) In December, 1948, Madras’s
cuota was fixed at 22.500 bales per 
month, Bengal’s at 5,285 bales per 
month and that of Orissa at 3,710 bales 
per month.

(d) In September, 1950, the percent
ages of yarn supplied to Madras, 
Bengal and Orissa were 82 per cent., 
78 per cent, and 62 per cent, respec
tively and in February, 1951 the per
centages of offers were' 83 per cent., 
78 per cent, and 63 per cent, respec
tively.

t o n  ^  ^  ^  :

(it) ^  ff
^  ^

(fr ) ^

(^ )  ^  ^ ^
sR=’?nri^ ^  #

( i )  w fv c r  t?rf5Ter
5FRTf? ^  ^  f k ^  ^

: .i| 3T«Rt âr?T̂  3fR  T<
^  ^  5TT?ft f ;  ^

( ^ )  ^  »t4dr<<n fM w
^  ^  3rnnw
% 5THT ?

F o r e ig n  F actories  M a nu facturing  
L eathhr G oods

[♦2654. Shri Khaparde; Will the 
Minister of Commerce and . Indii.stry 
be pleased to state;

(a) the number of shoes and leather 
goods manufacturing factories in India 
owned by foreign firms;

(b) v/hether these firms have enter
ed into any agreements with Govern
ment;

(c) if so. the period covered by such 
îgreements and the names of these 

firms?
(d) the amount of capital invested 

by these firms on machinery erected 
in these factories;

(e) whether the goods manufactur
ed by these factories are sold in India 
alone or they are also exported to 
foreign countries on demand; and

(f) the names of those countries 
which import these shoes and leather 
goods manufactured by these fac
tories?]

The Minister of Commerce and 
bidus^ (Shri Mahtab): (a) Four
factories ^re owned by three com
panies registered in India but employ
ing wholly or partly foreign capital,

(b) and (c). No.
(d) The information is not readily 

available.
(e) Goods manufactured by these 

factories are.also exported.
(f) Mainly East African territories, 

the Middle East, the Far East and the 
neighbouring countries like Burma, 
Ceylon, etc.

(it) ^ ^
ffigr«T TR «̂TT
R̂RT W\ I ;

r̂*T <̂ 7̂  ^  wrwr ;
( ^ )  3T?Jr ^  ^  ^

f̂ P̂TT STRTI mJ

{i\) ft  ^
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Oils

[*2655. Shri Khaparde; Will the 
Minister of Commerce and Industry be
pleased to state:

(a) how many maunds of mustard, 
groundnut, sesamum and jawra oils 
are extracted in India with the help 
of machines;

(b) the number of bullock-driven oil 
presses in India and the quantity of
oil extracted by them per year;

(c) whether these oils are exported 
to other countries also; and

(d) if so, the quantity of oil export
ed?]

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to
(d). Information is being collected 
and will be laid on the Table of the 
House.

t  ^  *TT 

(^ )  ^  ^
^  ^  wr ^  cnrr

^  *FT 5TT̂  f3rr ?

{^ )  R̂TR ^  w M f  ^  
^ i[fe TCT t  3TW ^  ?

(#1) «WT ^ ^  3TWW

($) ft  ?ft m̂ TRT m
vn

(iT^) ^3^ 3rm1^ ^
HKd ?  IhIh^ im NtH ^ ’TjFJT ^  

*PTT ^ ?

Carpets

[*2656. Sliri Khaparde: (a) Will the 
Minister of Commerce and Industry 
be pleased to state the names of those 
villages of the various States in India
8 P. %

where carpet-manufacturing factories 
are located and the capital invested on 
them?

(b) What was the value of the car
" pets exported in the years 1948. 1949

and 1950 and to which countries were 
they exported and how much export 
duty was realized?

(c) Is the number of such factories 
increasing or decreasing?

(d) Are carpets also imported from 
abroad?

(e) If so, what is the value of such 
imports?

(f) How do these imported carpets 
compare with those manufactured in 
India in respect of their prices?]

The Minister of Commerce and Industry (Shri Mahtab): (a) TI^
names of the villages and the capital 
invested on the carpet-manufacturing 
factories are not known. A statement 
showing the names of the principal 
carpet producing centres in the diff
erent States is. however, laid on the 
Table. I See Appendix XX, annexure 
No. 14 (Statement I).]

(b) A statement showing details of 
exports is laid on the Table. [See 
Appendix XX, annexure No. 14 (State
ment II).]

Presumably the hon. Member refers 
to “woollen carpets” only. Export 
duty is not levied on them.

(c) Increasing.
(d) Yes, Sir.
(e) A statement is laid on the

Table. I See Appendix XX, annexure 
No. 14 (Statement IH).]

(f) Imported carpets are costlier 
than Indian carpets.

Fowbr Alcohol
15«. Shri P. Basi Reddi: (a) Will the 

Mfaiister of Commerce and In d n s ^  be 
pleased to state whether Grovemment 
have accorded permission to certain 
Arms in the Madras State for manufac
ture of power alcohol?

(b) If so, what are the ftrma?
(c) What is the price offered to 

them by Government and have they 
agreed to it?

(d) When are they expected to com
mence production of power alcohol?

(e) When do Governmeiit propose to 
extend the Indian Power Alcohol Aot 
to the Madras State?
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The Minister ot Commerce and 
Industry (Shri MaHtab)  ̂ (a) and (b). 
The Government of India have agreed 
to the undermentioned distilleries
modifying their plants for manufac 
ture of power alcohol:

(1) The Vizag Commercial Corpo
ration Ltd., Vishakhapatnam.

(ii) The K.C.P. Ltd., Vuyyuru 
(Kistna District).

(iii) Messrs. Party & Co., Madras
1.

(iv) The India Sugars and Refi
neries Ltd., Hospet (Bellary 
District).

(c) The question of prices will arise 
only when the factories )̂roduce power 
alcohol. No assurance has been given 
to them by the Central Government. 
The State Government have, however, 
been advised that prices higher than 
those being paid at present to other 
manufacturers will not be agreed to.

(d) In the next two years.
(e) The Central Act will be extend

ed to Madras when arrangements for 
the admixing of petrol with power 
alcohol are complete.

CrRANTS TO S lA T M

19S. Shri M. L. Gupta: Will the 
Minister of Works, Production and 
Supply be pleased to state the basis 
of fixing grants to State Governments 
on account of Administration of Petro
leum and Explosive Acts under Grant 
No. 36?

The Deputy Minister of Works, 
Production and Supply (Shri Bnrago- 
ImIb): An amount equal to the fees 
realised on licences issued by the

District Authorities under the rules 
framed under the Indian Explosives 
Act, 1884 and the Petroleum Act, 1934, 
is paid to the State Governments con
cerned as payment for the agency 
functions carried out by them in con
! .iction with the administration of the 
lid Acts.

Closure of Textile Mills ’

16®. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that some 
textile mills have given notices to close 

their mills on the 1st April, 1951, as 
a protest against the revised cloth and 
yarn prices recently announced by 
the Government of India; and

(b) if so, how many mills have 
given such notices?

The Minister of Commerce and 
Industry (Shri Mahtah): (a) and (b). 
The prices of cloth and yam have 
been revised again with effect from 
1st February, 1951. No complaints 
have been received against this so far.

Hoarded Yarn

lei. Shri Kamath: Will the Minister 
of Commerce and Industry be pleased 
to state what steps Government pro
pose to take to seize the hoarded yarn 
in Bombay and have it released to the 
consumers in the different States 
where there is acute shortage?

The Minister of Commerce and 
Industry (Shri Mahtah): There is no
hoarded yarn m Bombay. All free 
yam available from the Mills in Bom
bay or elsewhere is distributed month
ly to various States in accordance with 
the quotas fixed for each case.
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PARLIAMENT OF INDIA 
Saturday, 31st March, 1951

The House met at a Quarter to Eleven 
of the Clock

[ M r . D e p u t y - S p e a k e r  in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

11-53 A.M.

MOTIONS FOR ADJOURNMENT
Anglo-Ametucam Resolution re. 

Kashmir
Mr. Deputy<Speaker: I have received 

notices of four Adlournment Motions, 
all relating to the same subject. One 
by Shri M. L. Gupta and Shri S. V. 
Naik: ‘

“The situation arising by the 
adoption of Anglo-American reso
lution regarding Kashmir by the 
Security Council”.
Another by Dr. Deshmukh;

“The situation created by the 
agitation in the State of Jammu 
and Kashmir as a result of the 
resolution proposed by the Grovern- 
ments of United Kingdom and the 
United States of America and 
passed yesterday in the Security 
Council of the U.N.O.*'
Another by Dr. Deshmukh in another 

form :
“The situation arising out nf the 

resolution passed yesterday by the 
Security Council of the U.N.O. on 
Kashmir/*
Another by Prof, K. T. Shah and 

Pandit Mukut Bihari Lai Bhargava:
“The passing of the Joint resolu

tion of British and the U.S,A. in
31 PSD ...I

crm

the U.N. Security Council and Ihe 
serious situation created thereby in 
regard to our relations with the 
State of Jammu and Kashmir 
which is part of the Union of 
India.’*
I think this has been sufficiently 

answered by the Prime Minister, in 
anticipation. Has he got anything more 
to say?

The Prime Minister and Minister of 
External Affairs (Shri Jfawaharlal 
Nehru): If I may say so with all res
pect, I entirely appreciate the feeling 
which many Members of the House 
have on this subject. As you said, Sir, 
only two or three days ago, I referred 
to this at some length—not the passing 
of the resolution, but rather the reso
lution itself— this House and I be
lieve I can say with some confidonce 
that the entire House agreed with the 
point of view that I put forward in 
regard to this matter. There is no 
^oubt at all about what the House feels 
about it. I do not myself see what 
purpose a discussion on the Motion for 
Adjournment would serve at this stage. 
There is no doubt that it is a sarious 
matter. We shall have to consider as 
a Government and we shall come to 
the House if the occasion arises.

Mr. Deputy-Speaker: In view of the 
statement of the hpn. Prime Minister 
these Adjournment Motions need not 
be pursued.

PAPERS LAID ON THE TABLE
M im jT fis  o r  M e e t in g s  o f  E s t m a t e s  

C o m m it t e e

Shri Sidhva (Madhya PraCltfSh): S^r, 
belialf of the Chairman of jh»

ifetimates Committee I lay on the 
Table the Minute? of the meetings of 
the Estimates Committee held during 
1950-51. [Placed in Library, No.
O. 1(98)1.
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REPRESENTATION OF THE PEOPLE 
(NO. 2) BILL

P r e s ^ t a t io n  o f  R e p o r t  o f  S el e c t  
C o m m i t t e e

The Minister of Law (Dr. Ambed< 
kar): Sir, on behalf of the Chairman 
of the Select Committee I present the 
Report of the Select Committee on the 
Bill to provide for the conduct of 
elections to the Houses of Parliament 
and to the House or Houses of the 
Legislature of each State, the qualifi
cations and disqualifications for mem
bership of those Houses, the corrupt 
and illegal practices and other offenc
es at or in connection with such 
elections and the decision of doubts 
and disputes arising out of or in 
connection with such elections.

Shri Kamath (Madhya Pradesh): In 
regard to this m atter may I know 
whether Government have taken any 
decision as to how many days v/ill Tdc 
allotted for the discussion of this 
very important Bill and when. That 
will be helpful to Members in more 
ways 1;han one. -

The Prime Minister and the Loader 
of the House fShri Jawaharlal Nehm):
Crovemment considers that this measure 
should have top priority, so that as 
soon as the Finance Bill is iiscussed 
this Bill should be tak^n up.

Shri Kamath: How many days will 
be allotted for its discussion?

Shri Jawaharlal Nehru: I cannot say.
Mr. Deputy>Speaker: The hon. Mem

ber very often gets into the noose. It 
is no good saying that it is -.pen to 
any Member or even the GovernmenI 
to restrict the ;time allotted for the dis
cussion of a Bill. Let not the Housa 
give away its rights and privileges.

SUPPLY OF LISTS OF NOTICES OF 
CUT MOTIONS TO MEMBERS

Mr. Deputy-Speaker: Before the De
mands for Grants are taken up, I am 
to inform hon. Members that accord
ing to the present practice copies of 
notices of al) cut motions including 
Consolidated and Supplementary Lists 
of cut motions relating to Demands for 
Grants under the control of each 
Ministry are supplied In advance to 
Members at their residences. Copies 
of Consolidated and Supplementary 
Lists of cut motions relating to each 
Ministry are also included each day 
Jn the Members* sets of papers in the 
,Housa ‘

The practice to include Consolidated 
List of cut motions relating to epch 
Ministry in the Members’ sets of" 
papers will continue to be in^operation 
when the discussion relating to a parti
cular Ministry will be confined \o one 
day only. In case the discussion is 
continued on any subsequent day? as 
in the case of the Ministry of Com
merce and Industry, which is c a iT ie d  
over from today to Monday, the Con
solidated and Supplementary Lists of 
cut motions relating to that Ministry 
will not again be included in the 
Members' sets of papers on oUCh day. , 
Hon. Members are, therefore, request
ed to preserve these copies of con
solidated and Supplementary Lists of 
cut motions relating to such Ministries 
and to bring them for use in Ihe 
Chamber when discussion on them 
takes place subsequently. This will 
result in economy of paper.

Some sets of cut motions vnll also 
be placed in the Lobby and the Parlia
mentary Notice Ofllce, and in case any 
Member forgets to bring his papers a 
set will be supplied to him on request.

Hon. Members are already aware 
that during the current session there 
are only two Ministries namely Com
merce and Industry and Food and 
Agriculture which have been allotted 
two days each for discussion.

BUSINESS OF THE HOUSE
Shri Kamath (Madhya Pradesh): 

May I draw your attention to the fact 
that next Thursday, the 5 th April, there 
are two Ministries scheduled for 
discussion, namely Home and Labour, 
which are important Ministries. I would 
request that one day may be allotted 
to each Ministry, or in the alternative 
the question list for that day may be 
postponed to Saturday and the House 
may sit till 7 oVlock on Thursday, so as 
to give adequate time to the House to 
discuss the two Ministries.

Mr. Deputy-Speaker: We will con
sider it c!x that day and I am sure the 
Leader of the. House will also consider 
the request made.

13ie Prime Minister (Shri Jawaharlal 
Nehru): As re ^ rd s  the former part 
of his reques^/^garding an extra day 
it is difficult. We would gladly give 
any number of days but within the 
limited number of days available giving 
one day to each Ministry would mean 
taking away something meant for 
something e lse ^ ^  will certainly agree 
to the questions being postponed from 
Thursday to some other day as also for 
sitting longer on Chat day.
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12 N o o n .

Mr. Deputy-Spcaker: I would like to 
announce to the House that the ques
tions standing for Thursday will be 
postponed to Saturday next and if it 
is necessary, as the Leader of the 
House has suggested, we may h.*ve to 
sit for sometime longer, we shall do io.

GENERAL BUDGET—LIST OF 
DEMANDS

S ec o n d  S t a g e

D em a n d  No. 1—M in is t r y  or C o m m e r c i  
AND I n d u s t r y

Mr. Deputy-Speaker: Motion is: 
“That a sum not excee'ding

Rs. 59,52,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of Commerce and 
Industry*.”

D em a n d  No. 2—I n d u s t r ie s

Mr. Deputy-Speaker: Motion is: 
“That a sum not exceeding

Rs. 1,10,92,000 be granted to the 
President to complete the sum 
necessary to defray the chargei 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of Industries’.”

D em a n d  No. 3— C o m m e r c ia l
I n t e l l ig e n c e  and S t a t is t ic s

Mr. Deputy-Speaker: Motion is: 
“That a sum not exceeding

Rs. 48,35,000 be granted to the 
President to complete the rum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Commercial Intelligence and 
Statistics*.”
Shri R. Velayudhan (Travancore- 

Cochin): On a point of information, 
Sir, during the discussion of the Budget 
as well as on the Demands I noted 
that several hon. Members spoke more 
than three times and there are so 
many other Members who did not even 
get a chance either on the Railway 
Budget, the General Budget discussion 
or even on the Demands. I am one 
of such victims. Will you kindly see 
that at least those Members who 
have not spoken at all either on the 
Railway or the General Budget are 
given a chance with regard to some 
of the D enandsf

Mr. Beputy-Speaker: Members must 
apprecicue that it is impossible for the 
Chair 1j  keep a tabular statement to 
find out how many times an hon. Mem
ber spokfe. It is the duty of the Chair 
and the House to see that the debate 
as a whole is maintained at a high 
level. That does not depend on whether 
a Member has had a chance to speaK 
or not. It is in that way that the 
debate is regulated.

Shri R. Velayudhan: My request is 
not about a tabular statement but 
giving a chance to other people to 
speak.

Mr. Deputy-Speaker: Every Member 
will have a chance and he will be 
allowed to make his contribution.

Shri Goenka (Madras): Sir, before 
I speak on the policy of the Govern
ment in regard to the Commerce 
Ministry I would like the Treasury' 
Benches to appreciate the fact that 
when we make any remarks, we do 
so in a spirit of constructive criticism 
and if in the process, we use strong 
words, we only reflect on the floor of 
the House what people outside feel 
and say. We only want to suggest 
various ways and means to allay these 
fears and I hope it is in that spirit 
that our criticisms will be received by 
the Treasury Benches..............

Shri D. D. Pant (Uttar Pradesh); On 
a point of order, is it permissible for 
an hon. Member to read a written 
speech?

Shri Goenka: I am not reading. I 
have only my notes. I am not so 
clever as my friend Mr. Pant to .leliver 
an extempore speech without notes.

Shri R. K. Chaudhurl (Assam): Then 
let him address himself to the Chair 
and not to his table.

Shri Goenka: So far as oui criticisms 
are concerned I, in all humility, would 
request the hon. Minister for Com
merce and Industry to take them in 
the spirit in which we offer them and 
I assure him that whatever criticisms 
we make we do so for the purpose of 
reflecting what the people feel and say 
outside.

Let me come to the point. I will 
take the question of cloth in the first 
instance, namely the textile position. 
It is an admitted fact that there is a 
virtual cloth famine all over the coun
try and you cannot get any cloth 
except from the black-marketeers who 
have hoarded practically all the sup
plies available in the country. (Inter
ruption) I will come to control later:

Elease wait. (Interruption), My friend 
I unnecessarllj interrupting m a I
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tShri Goenka J
know what the Government should or 
fchoulci not do and I will havf;? to say 
fioinething about it in due cou:so. But 
in all humility I . will put the facts 
before the hon. Minister. The whole 
of yesterday I tried to get a dhoti in 
Delhi to make sure of the fact that 
dhoties are not available in Delhi. H-re 
is a pair ox dhoties which I bought for 
Rs. 2 0  and which is priced at Rs. 7 , 
and that too in the black joG|»rf*et be
cause no shoo wa«̂  prenjyaw iib sell a 
pair of (An ffWmtTMember:
Present it to the hon. Minister.) Even 
thon* Sir, you have to go to quarters 
who are in the know of thin»?s and 
whom tho people Who possess these 
dhoties also know.

§hri Jhunjhunwala (Bihar): On a 
point of information, did you have your 
ration card with you when you got 
thsit pair of dhoties from the dealer?

Shri Goenka: No ration card. Inter
ruption). If p3ople go on interrupting, 
it is practically impossible to speak.

Mr. Dcpnly-Speaker; He ohould 
speak in .snch a manner that he'pleases 
the v'hole House.

Shri Goenka: If people are not
interested in a pair of dhoties which 
is not ovailnble, I rgi’̂ not help them. 
Here is a pair of dhotirs. The printed 
price is Rs. 7 and I had to pay Rs. '̂ O. 
It could not be obtained in anv of ih^ 
shops but from sources other than the 
shops where cloth is sold. {Inter
ruption)

An Hon. Member: Where did you 
buy it? ^

An Hon. Member: Are you prepared 
to make a present of it?

Shri Goenka: All of you can have
It

Mr. Deputy-Speaker: How was It 
necessary to bring a dhoti into the 
House? Everybody knows a ilhoti.

The Minister of State for Finance
(Shri Tyagri): H q w  could he come with
out the dhoti*!

Shri R. K. Chaudhari: On a point of 
order, Sir. Would you allow an 
approved criminal who has committed 
an offence under the law to proceed 
further with the debate?

Shri Tyagi: Hon. MemJjers are 
Immune on the floor of the House.

Shri Goenka: Sir, the fact is—and 
let me put it with all the emphasis at 
my in ihis countnr

where so much of doth is .5rodi:ced, 
no man can get cloth at ihe price 
which Government have fixed. The 
control price i s  a farce. That js ihe 
point I wanted to prove and I have 
proved it by practical experience. 
Interruption). In a situatim  nf this 
"'iture where cloth is simply not avail- 
Tle, I would like to put certain facts 
Iforc the hon. Minister and set some 

itegorical answer on them.

From the Hgures I sea that our rro- 
duction in 1950 was .3,700 million yards. 
We exported much as 1 .200  million 
yards. First ws intended to export 
about 800 million yards. Then we 
stepped it up to 1 ,000  million yards and 
finally we stepped it up to 1 ,200  million 
yards. This is one part, of the story. 
But what actually happens is this. 
Recently in January, when they had to 
issue quotas for the first half year, 
their idea was to issue a quota of 400 
million yards but before they could 
know what quota should be issued, I 
find from the hon. Mr. Mahtab’s state
ment that, a quota of 1 ,000  million 
yards had been issued. The result was 
that before 28th February any mill 
could pack any amount of cloth for 
purposes of export, of course to the 
extent of the quota which it had. 
Consequently, all the goods were made 
available for the export market and 
the mills were not inU’iresti^d -n manu
facturing dhoticH and saries for home 
consumption. Ac<-ording to coders, 
before 28th February any quantity of 
cloth could be packed for export pur
poses within the quota, but on the 
28th February they passed an order 
that only 40 per cent, of the cloth 
could jDe packed for export ]jurposes. 
On the 2-lst March they passed another 
order saying that only 10 per cent, of 
the cloth could be packed for export 
purposes. Py the time the.order dame 
on the 21st March, 400 million yards 
of cloth which to be exported out 
of the country according to the pro
gramme of the Government of India 
had been exports*  in its entirety. 
Instead of the export quota being 
spread ovc/ all the months in instal
ments of 60 million or 65 million yards 
each month, the whole cloth had been 
actually shipped by that time. The 
result is that there is shortage of 
ck)th in this country and the shortage 

4s so acute that there is great scarcity 
throughout India, as we all know. 
This has affected even procurement of 
foodgrainF. When the State Govern
ment people go for p ro^rem ent of 
grains, the people tell them, “You coroe 
to us to take whatever you want, but 
you do not give us even a piece of 
cloth to cover our thame.*’ That is t t e  
wMm of affair*.
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Sir, wjio is responsible lor this 
muddle? Tbe responsibility should be 
divided between the Central Govern
ment, the State Governments and the 
industry. The Central Government 
have been passing grders, through their 
vacillating policy, off and on and have 
been changing them from time to 
time. Neither the State Governments 
nor the industry know what exactly is 
the policy of the Central Government. 
The iigures which I shall place before 
you in due course will establish con
clusively what I have got to say.

Sir, there is ano-her part of the 
bargain, n îiTiely, cotton control. In re
gard to this the trouble is, in my 
opinion, that while Government should 
buy the cotton they' have net got 
enough money to finance the purchase. 
The mills who have got Ciiough money 
to finance it cannot buy the quantity 
which they require, there being a quota 
fixed. The position therefore is that 
the mills who want to buy and who 
have got the money cannot buy; nor 
can Government finance it. This is a 
thing in which something will have to 
be done by Government to «ee that 
tlie position is set right. There is 
another point in this connection. The 
prices of cotton cloth are normally 
tixed in every quarter. The prices were 
to b:̂  fixed on the 1st October. It was 
riot done and they said that it would 
be done on the 1st December. Again, 
it was not done on that date. When 
the mills threatened closure, the prices 
were fixed on the 15th January. What 
actually happened was that in the 
interval of three months the prices had 
risen three times. Had the prices 
been fixed o^l 1st October, they would 
have beei^ lower because the price of 
cotton was lower. Sir, I am told that 
again the prices are going to be re fixed 
tomorrow, of which we have sone in
formation through the papers. This is 
what I call a vacillating policy. You 
must know your mind. You must know 
what you have got to do and what you 
have not got to do. If you decide to 
export 400 million yards of cloth, you 
must divide that quarntity equally end 
distribute it among th r  six months. 
Today, what is th^ pojption? The 400 
million yards hav«|J>lready been 
exported. Naturally, the industry com
plains that this will mean that India 
will be out of the world market during 
the next three months and may leaa 
even to cancellation of contracts. What 
the industry says is correct and what 
the Government says is also correct.

Mr. Deputy-Speaker: Two more
mmutes only are left.

Shri Goenka: Is that all? We are 
discussing t,\vo Ministries, Commerce 
and Industry,

Mr. Deputj-Speaker: But what can
I . do?

Shri Goenka: If that is your ruling 
Sir, I caimot help it. This is the tex- 
ttte policy of the Government and : ou 
will remember that last time, when we 
were discussing the textile policy dur
ing Question Hour and the whole 
House stood up, the Speaker ruled 
that it would come up for discussion 
during the Budget debate and there
fore those questions need not be raised 
at that particular moment but might 
bf covered during the Budget iebate. 
This is one of the vital industries c£ 
the country. It is for you to decide 
whatever you please. So far as cloth 
is concerned, I may say that the
policy of Government has been one of 
vacillation. They do not know their 
mind; they have not been able to de
cide what they should do, how ivmch 
they should keep for home consump
tion and how much they should export 
Whatever c^uota they decided upon for 
export should be distributed into 
monthly instalments. This is the ,
reason why we have no cloth in the 
country now.

Then again. Sir, the mills have m'Sfe 
huge profUs. If you sec the balance 
sheets of the various mllis, you will 
find that though they have prv">duced 
less, they have made 50 to 100 per
cent, profits. That is an important
aspect of the question to which I 
would like to draw the attention of 
the hon. Minister for Industries.

Then, Sir, I come to jute. In regard 
to .this item we entered into an agree
ment with Pakistan, which provided 
for supply of 3i lakhs of bales within 
six weeks of the. date of th*:̂  agfree- 

s ment. We gave them tierms which we 
would never hiive dreamt of giving. 
The resijlt is that we have not evert 
got 20  0 00  bales although we agreed to 
100; 144 rupee exchange ratio. I would 
like to knOw from the hon. Minister 
as to what is the idea underlying the 
agreement? Is it only a one-sided 
agreement? Are we to go on ijupply- 
Ing coal and other necessary materials 
to Pakistan while we do not get com- 
mqdities in return sccording to the 
terms of the agreement? Our past 
experience in regard to Indo-Pakistan 
Agreements is that it is only a uni
lateral performance^: we on nur side 
abide by the terms of the agreenent. 
No exDort prices have been g^en by 
the Pakistan Government to the private 
parties although it is one of the terms 
of the agreement. I would li!:e to 
know what Government have be?n 
doln(? in regard to this matter and 
whether they will consider sto^^ping 
further supplies of coal to Pakistan im
mediately, until and unless the juta



W74 Cft w rol BudpeJ— 81 MARCH 1931 LUt of Demandt. 6B7«

[Shri Goenka] ,
which they have promised within six 

‘'"WPekij'-et the agreement is supplied to 
us.

The other point 1 would like to touch 
upon is the policy of Government iu  
regard to O.G.L. As I have said these 
black-marketeers do not want control; 
they* do not want decontrol; they do 
not want O.G.L.; they do not want any 
goods to be outside the O.G.L.; they 
want 0*G.L. in one instance and con
trol in another so that they could iraKe 
money at everj^ opportunity.

I will take one recent happening. 
Camphor has been put on the O.G.L. 
What was the position oi camphor be
fore it was put on. the O.G.L.? The 
supply position of camphor was tiiat 
every user and every industrialist 
could get his quota according io his 
reqvurement. -Then the trade was 
allowed to import on the badis of their 
imports in the previous years. ‘ ' *

Now, Sir, camphor, as you know is 
burnt in temples—it is a ‘luxury item. 
It is not a necessity for the cour\try. 
So tar as the industrial quota was con
cerned, it was perie lly all right, be- 
cau ĵo they used ta  give to the industry 
what they wanted.

Pandit Malaviya: (Uttar Pradesh):
Obviously the hon. Member Mr. Goenka 
should be aware that worship is not 
considered a luxury by the people of 
this country.

Shri Goenka: Worship does not mean 
burning of camphor. Anyway I am not 
going to enter into an argumo)it over 
that matter.

There is very large speculation in 
this item. If camphor is to be put on 
the O.G.Lr, I would ask my hon. friend 
to put playing cards also oh the O.G.L. 
People want all items of luxury. There 
15 four hundred per cent profit in that. 
Why should not that be put on the 
O.G.L

What was the result of camphor being 
put on the O.G.L.? There was large 
speculation. There is a forward market 
in camphor. Once camphor came on 
the O.G.L., people speculated and the 
total supply of Japan and America has 
been purchased by one party in 
advance at a price 3vhich. J  shall give 
shortly. all the produoft of Japan 
and America nas been purchased. Two 
parties who knew this information one 
month in advance cornered practically 
all the stocks of camphor here and 
they hfive also cornered the stocks in 
America and Japan. After all the 
prodnro of camphor is smflll and tViey 
get wbnt they wanted. This is not 
the onlv item. We nencil on the
O.GXi.; we imported 21 crores of

pencils which is our 2 i  years* require
ments. We have imported mt*rcury 
which will last us 50 years.

I just want to know whnt is tb»3 
policy of Government. Do they want 
control, or do they not wauit controL 
If they want control, let them have ft 
ttrm policy with regard to it. What is 
the purpose of putting items on the 
O.G.L.? How did camphor comc on 
the O.G.L.?

Then again, Sir, you will, ftnd many 
items which are put on the O.G.L. from 
time to time, e.g., cycle parts, cotton 
piecegoods, hand tools, etc. When it 
suits certain individuals an item goes 
into the O.G.L.; if it suits certain other 
individuals it goes out of O.G.L.

When an item is to be put on the-*
O.G.Ij. a definite case should be made 
oat that this country could not do with
out it and there is a shortage of that 
item in the foreign mafkets. I can 
understand an item being put on the
O.G.L., if there is shortage of supplies 
outside and if it is vital for our require
ments. That is a perfectly valid 
policy. But in regard to mateVials of 
which there is abundant supply in 
the foreign countries and our I’equire- 
ments of which i s " linlited. I do not 
find any justification for their being 
put on the O.G.L. What is ^he justi
fication, I would ask in all humility to 
my hon. friend, to put camphor on the
O.G.L.?

Shri Hussain Itnara (Bihar): Could 
the hon. Member please give us some 
figures of import of camphor last year?

Shri Goenka: The gamble in ci'm- 
phor runs into crores. There is a 
forward market in that commodity in 
Madras, Bombay and Calcutta, and 
while stocks will run into hundreds of 
cases the gamble will run into 
thousands of cases. This has been a 
notorious fact.

But our whole difficulty is this that 
our friends on the Treasury Benches 
are uninformed in regard to the articles 
in which there is a gamble. There is 
a gamble in sewing needle. One fine 
morning, if a man has got s^me 
influence he r.oes that sewing needles 
are put on the O.G.L. These things 
are happening day in day out. I would 
request the hon. Minister to find out 
what are the imported materials in 
regard to which there is a forward 
market and how the forward market 
operates. Today In regard to these 
thinffs what happens is this. In re^^ard 
to these items the Government does 
not get anytMng either by way of 
iP£ome-lax, ! > by way of sales tax— 
thp black marketeers hoards get bigger 
and bigger
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Mr. Deputy-Speaker: The hon. Mem
ber has taken 25 minutes.

Shri Goenka: I will conclude in two 
minutes. But let me make a final 
request to the hon. Minister. I would 
like him to have his own sources of 
information. I would like him to have 
all the information in regard to the 
forward markets* private or official, in 
this country. I would like him to 
study them himself I would like him 
then to decide for himself as to what 
are the commodities which should go 
on the O.G.L. and what are the com- 
moditiei-i which should not go cn the
O.G.L. This is one of the aspe*:jts of 
the question.

In regard to the cotton textile indus
try let them fix a quota for exports. 
Let them decide what should \e  the 
quota and then let it be equitably 
distributed. Let it not be said that all 
the cloth has been exported and there 
is a complete famine in this country, 
and one fine niorniag we stop that 
policy and take to another policy and 
again change it after* three months. 
Let us not go on vacillating on un
certain policies. Let as decide cnce 
ior all.

Finally I will make oie request to 
my hon. friend the Comnv^ce Minister, 
and that will Jdo my ftn?l request. Let 
him allow people to re id his mir'.d. 
Let him not speak out. Today I 
honestly feel that the commercial c *m- 
munity, the merchants and other 
people feel that they cannot re'.y on 
the statements of the Covornment. I 
am very sorry to say so. But this is 
exactly the feeKng of a class of people. 
Sir, 1 would like my. hon. friend the 
Commerce Minister; as he said Tvhen 
he joined office, that ke will be 
absolutely mum, that he will not 
speak, that he,w ill act.- I would like 
him to act and act in his own way. 
But let Him not speak out. Because, 
it creates a lot of dislocation In the 
market, it leads to a lot of ''omplica- 
tions, it leads to a lot of speculation, 
and when they know it is not done, fur 
very good reasons, there is a grievance 
that people cannot rely upon the state
ments of the Government. I am say
ing this in all humility. I will beg of 
you not to misunderstand. I only tell 
him^in the }^st interests of our coan- 
^  and in the best interests 'i-f the 
Government and everybody concerned.

Shri M. C. Skab iBfmibay): At the 
outset I must say tJ)at I w**s first puz
zled as to why the Ministries of Com- 
tnerce and Industry were kept separate.
I  was very happy when I learnt during

the session that the Ministries of Com
merce and Industry were joined to
gether under one Mini.Her so that 
there may be better co-ordination and 
efficiency.

If we survey the entire field of com
merce aad industry for the last year 
I think we can come to one conclusion 
namely that the policy followed by the 
Mini.stry was one of hesitancy, inaction, 
belated action and sometimes of drift. 
Sir. my hon. friend Mr. Goenka has 
already spoken about textiles. So I 
wi^Pnot take much time over it. Ih e  
hon. Minister on the flth March stateti 
in his reply to a sho^’t notice questicn 
that the position was improving v.s l;u* 
as cloth an(J yarn were roncerned. I 
have got some experience and I know 
fils:) from those who have experience 
that the poF’tion has riot improved at 
all. When I went to Alimedabad last 
week I found that the black-market 
was flourishing like anything r was 
informed by, a reliable person that cloth 
of certain varieties cannot be obtained 
at controlled rates. A,t times the cloth 
wns sold at l?09 par cent, of the ccmtrol 
price. Now it nas re-’cded ond hns 
gone to 150 per cent. Of rour.se it is 
with re;;ard to certain varletJes only. 
The unfortunate position is that the 
policy of allowing export in the early 
months of 1.950 and theieafter was so 
disastrous. It was pointed out then 
that if you. export cloth of coarse and 
medium counts spun from Ir.dian cotton 
which wa§ controlled at a very low 
price when compaj’ed with the ruling 
rates of the world market, then natural
ly there will be scarcity of that cloth 
and ^t the same time the home con
sumers shall have to ctynsuine cloth, 
which costs about Rs 1-2-0 or Rs. 1-.3-0 
a yard, that was Fpun from the im
ported cotton the price of which was 
very high. That nas now come too true. 
The production has gone down. The' 
peak production was in M48 when it 
went to 4,300 millions. In 11»49 it went 
down and in 1P50 tne production was 
I p s s  by about 36*25 millions or so, 
TTiere was certainly some loss of pro
duction because of ifte strike in Bombay 
and there was a shortage of 2 0 S mil
lions. But there were about thirtyone 
units not working. They were un

economic units. I am fold certainly 
that they are unet'onomlc units But 
it was up to the Ministry to consult the 
experts and find out the way how to 
increase the production. That was not 
done and the acute shortage is there.

' There is another c^use and that is 
shortage of cotton. That too. t.5 I 
have stated wns due to the p<̂ licy of 
belated action. That is sn. T om most 
reliably informed that mi''-o\\'^iorr were 
prepared to purcha£*j cotton from



«S7S Gentral Budgti— 31 MARCH 19S1 LUt of DtmanOi. 06*»

[Sbrl M. C. Shah]
America which then stood at Rs. 1,500, 
bu t the decision carne very very late 
when America banned the export and 
the price went up to Rs. 2,000 ttnd odd. 
Egyptian cotton was available at about 
Rs. 2,200 but there-again the price shot 
up to Rs. 4,900 or so. Tne shortage # 
remained there. The cloth shortage , 
came and at the same time shortage 
in yam  also.

We all know that there are about 23 
lakh handlooms in the whole country 
and about one crore and fifteen 
people are dependent on these hand- 
looms. But because of the shortage 
of yarn only 40 per cejit. of their re
quirements is bemg allowed to these 
handlooms and therefore these people 
Ixave to remain idle. The position ought 
to have beeh improved.

I was speaking about the belated 
action, about inaction and about drift 
and I would like to give jast one or 
two instances. In respect o  ̂ Bengal 
cotton 1,50,000 bales were allowed to 
be exported. The corilrol price was 
something like Rs. 600 plus export 
duty of about Rs. 800. But these ex
porters were allowed to sell it at 
Rs. 1,900 to Rs. 2 ,0 1 0 . That means 
that those exporters or busiuossmen 
were allowed to bag a profit of several 
crores of rupees. As a matter of f^ct, 
if those 1,50,000 bales had be^n sent 
to the miils which could have pro
duced so much of cloth of 10 to 12 
counts, we would nave to a certain 
extent solved the question of sl:oitage.

[ S h r im a t i  D u r g a b a i  in the Chair]
But 1,50,000 bales wore allowed to be 
exported and that loo at contrt)! rates 
plus Rs. 800 export duty. As a matter 
of fact if the Government had taken 
all this and wanted to export it for 
purposes of getting goods from Japan, 
they could have done ii on a Go\ ern- 
ment level and got those, few crores 
to the Government treasury. That 
was not done. Sir, such is the posi
tion with regard to other matters eleo. 
Today the position is that the 
handlooms are practically starved 
because they get only 40 per 
cent, of their requirements, and so 
there is unemployment, s^rvation. 
hardship and sufi’ering. Still, when 
questions are put we are told that ‘the 
position is improving*. As a matter 
of fact I do not And that the position is 
Improving. It is good tlial the hon. 
Minister has already appointed two 
high-power* Development Committees 
and I am sure that if fuU powers are 
given to these Committees snd it their 
advice is acted upon then there is some 
.hope for improvement in the situation 
very soon.

That is about cotton and about-tex
tiles. Let us now take up other thmgs 
and examine what is the position. In 
regard to cotton waste there was a pro
posal to have 50 per cent, export duty. 
Then the matter was represented io 
the Ministries and the hon. tne Minister 
of Commerce and Industry and the 
then Minister of Commerce and the 
Minister of Finance were kind enough 
to hear those representations, and the 
duty was lowered to 20 per cent. From 
the 1st of March the duly has been 
raised to 50 per cent. But uniortun- 
nately no exports are allowed. Though 
the Finance Minister has put about 
Rs. 1 crore as the income I sm told 
that about a lakh of balef  ̂ are still 
lying with the merchant.?. They are 
not allowed to be exported and no 
decision has yet been taken. Tliere is 
sulTering for the merchants. There is 
loss of money to the public Exchequer 
and no decision nas yet been taken. 
If exports are to i>e banned, I am en
tirely for it. Let every ounce of cotton 
waste be put to use if our mill.'̂ i are 
able to spin yarn from that. But then 
the policy has tp be decided upon. It 
must be decided s,)on so that there 
should b^ x)o unnecessary hardship to 
the trade. Let the normal trade chan--* 
nels put their position before the Gov
ernment and let Government act upon 
it. I am sure that trade and industry 
W ill fully co-operate with you.

With regard to oiher coiitroJs I will 
refer to cement. There a ques
tion of decontrolling cernei;t The pro
duction has gone up. It is now 2 G 
millions and the faoacity is for 3*1 mil
lion tons. There is also fuither pro
duction going to be to the extent of 
6 laks tons next year, i.e., by the end 
of 1951. Thus we will have more than 
sufficient production of cement. I ask 
why should there be control now? 
There was a tliscussion about deoonti oi
ling cement. The hon Mmister of 
Industry and Supply also stated In 
Madras that the question was under 
consideration by tlie Government, but 
still no action is laken. Why should 
there be control when there is enough 
production? When I ^visited Bombay 
l ^ t  August, though the production was 
going up, diid there .was no scarcity, 
there was a proposal to raise the price 
by Rs. 10 per ton, what was the reason 
for the Government to raise the pricea 
of cement by about Rs. 10 per ton. I 
discussed this matter with the trade in
terests and we were all surprised "and 
I had to write a letter to the hon. 
Minister for Industry stating that this • 
proposal of the rise of Rs, 10 was abso
lutely unjustified. After this, the mat
ter was dropped. I am happy to learn 
this. Today there are threle factories 

. In the South which might lose end 
therefore cement may not be decontrol
led. That, I think is not the right
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policy. By all means encourage these 
ihree factories, subsidize them if neces
sary but if there is no case now for ' 
consol, why should the conUol be kept 
ev^n^for a minute further? Why 
Should money be unnef?essarily wasted 
on the staff that is kept?

Then I come to ihe question of coal. 
Here also the production has gone up. 
It is more than 31‘fl million tons. The 
offtake is from. 26 to 28 million tons. 
There is no case now for keeping any 
control over coal. Why should it not 
be removed? I feel that aJl controls 
except where it is necessary, should be 
lifteri up as soon as possible. But noth
ing of the sort is being done.

As regards steel and pig iron there 
Is scarcity. The production of pig iion 
is about 2,80,000 tons and the consum
ption is more than 3 laKh tons. 1 am 
told that a good quantity is to be 
exported to Japan. I am told also that 
some quantity is to • be given to 
Pakistan. When we have got i>*any 
small industries existing in India and 
when so many engineering industries 
have come up during this World War II. 
yet they are not given their full Quota. 
If you have got this, 2,80,000 .tons or 
more, I ask why should you not distri
bute it equitably among these engineer
ing firms and why should any of this 
quantity,be exported? I appeal to the 
hon. Minister of Industry and Com
merce to consider all these points and 
to come to a decision as early as pos
sible. Sir, I have much to say on many 
topics, but as my ttr;e  is up, 1 am 
sorry, I cannot deal with them.

Shri R. VelayudhaA: Madam, I never 
expected that I will be getting a chance 
to. speak today on this Ministry, i.e.. 
Industry and Commerce.

Mr. Chairman: I would request the 
hon. Member to stri.’tly confine to the 
time limit because there are a large 
number of Members who want to speak.

Shri B. Velayudhaa: 1. shall strk tly  
confine myself to the time which is 
aUotted to me, Madam. 1 thmk the 
Industry and Cominecce Ministry is 
perhaps the live wire for the shapmg 
of the economic struw‘t*ire of the coun
try, Looking from this angle I visua
lize that the shaping of the future eco
nomy of the country depends mostly 
on these two Ministries. Industry and 
Commerce which have been amalt?a« 
mated recently. I am ve^y glad to see 
that for ^his Himalayan task, we have 
got a capable and earnest Minister in 
charge o f the portfolio ̂ nd  I have p e a t  
confidence that before he relinquishes 
the Job, we will have a diiTerent eco
nomy altogether. Of course, for a 
settled economy, we require planning 
and we have appointed the Planning

Commission. I am not a critic of the 
Planning Commission as such, but
I think without having a settled 
philosophy of economy before us, the 
Planning Commission, whatever reports 
it may produce, will not be of any use 
at all either for the country or 
for any Government. My complaint 
is that the Government have not 
only not prepared the people bu t 
they themselves are not prepared 
for a settled economy in the country. 
That is why we have not got an indus
trial policy. We have not yet a settl
ed commercial policy nor any other 
social policy either for the people or 
for ttie Government itself. We have 
had enough planning in the country 
before and the Congress which Is in 
power today had planned even in 1935 
itself and had appointed a Planning 
Commission at that time and that Com
mission had done a lot of work and 
submitted its report. After that we 
have in the country the Tata Birla Plan 
and the plan of G:'.ndhiji which was 
submitted by the Sewiigram friends. 
None of these plans was useful to the 
Government nor the Government had 
any interest in wording any of these 
plansr even though it v/as in power 
for the last four yearr>. T tMnk, recent
ly the Prime Minister has come for
ward with a staten^ent that within 2 
months* time we svJjI have the report 
of the Planning Comr^lssion fnd that 
the industrial, '•ommerriril and other 

. ^developments of the country will de
pend upon that. I am certain that 
whatever reports we may produce, un
less we. prepare the country for a philo
sophy of economy or for a social order^ 
no plan will be able to give a new 
enthusiasm, a aew set-up or a new 
order in the country. Tliat is the 
prime thing of the co\.ntry today. Of 
course, ft is high time for us to decide 
whether we want a capitalistic or 
socialist order. What we have today 
is a confused social order and con
fused uilnking in the economic field 
altogether. We have no industrial plan 
to carry on long range plans. For 
example, take the case of hydro electric 
schemes. It is my hujnble sdbmission, 
Madam, that even when these hydro 
electric schemes are completed, we 
we will not have enough industries ta  
make use of them. Thus we are work
ing in a haphazard way; we are planless 
when we organize the indiistrial deve
lopment of the country. It is high time 
for ufl to see whether private enter- 
prisfc will succeed or not. My own 
personal view is tnat we have not ' 
given the capitalists of the country 
e n o u ^  opportunities to see whether 
they could give us a controlled eco- 
nwny or a Kind of a capitalist economy 
or radical econon\y in the country. I  
have got some hopes in the capitalists 
of India. But, my cpniplaint is that 
Government has not gX^en them tbm
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opportunity to work. The surpiising 
thing is that ilie Govamment have 
not given a chance even to the radical 
eoonoinic section in tlie country also. 
T hat is the greatest handicap in the 
way today. It is confusion that is per
vading the country. There is psycho
logical confusion; there is political con
fusion; there is confusion in the Gov’- 
ernment set up also. The time for a 

. capitalistic system of economy has gone 
for ever in Asia. It is iime to have a 
socialistic system of economy. We are 
having a number of ron‘u*ols today. 
Government is  aware of the corrup- 
tion» malpractices and blackiiiarketing 
in the country. But, ai the same lime, 
the Government is not able to get out 
of the control-mania because it has 
fallen into the vicious circle there. 
Take for example cement. It is well 
known in the country that we have got 
enough cement. Yet, the Government 
is not going to de-con lrv>l it. Take the 
case of salt. Government itself has 
given forthright statements that there 
is f'ru)us:b salt in the country: yet it is 
not de-controlling .-salt All theft* 
troubles, chaos, confusion have beep^ 
created by Government because ot 
these measures which ihey liave intro
duced.

Let us turn to food control also. I 
can understand i f  tliere is .‘Strict control 
and strict rationing in the coimtry. 
There is neither strict control nor strict 
rationing.. ITundreds of people are 
queuing up before cloth shops. Have 
you heard n1 any. time in the history 
of this country that peopio stprving for 
want of cloth? Is it not a crime .on 
the part of Government to allow people 
to go without cloth when n*e have got 
enouii?h textile mills In the country, 
and when we have got hriniloorn weav
ing in this country? \V\in is  respon
sible for this? Is not the Government 
guilty- for the present .'Jt^te of malad
ministration in the country, guilty for 
the misery, troubles and starvation of 
these people? I accuse them because I 
stanr^ for the poor people, the com
mon man, in the country. The Govern
ment is responsible for the present 
confusion in the industrial and com
mercial field. Nobody else is respon
sible.

1 jiR for private enterDri.se, because 
priVtffc enterprise will have a lot to 
do in this country today. Even the 
communist China, when they came into 
power, have removed all controls on 
factors that go towards capital forma
tion. They have ^iven fiee hand to 
privatr enterprise; but they have 
the intelligence; they havv̂  t'ot the 
enthusiasm: they have got the drive

and they have got a sp*iĵ *irtc economic 
plan. Behind all, the communist ideo
logy is there. In India* there is a Gov
ernment which has a tradition which 
was built up by the Master of ihc 
Nation, Mahatma Gandhi. We have not 
got that economic philosophy today: we 
have gone away from it. Even take 
the khadi industry. What has this 
Ministry done for that? That is a small 
thing when compared to the huge waste 
that this Government is incurring on 
the nation-building programme.^ which 
are mostly nation ruining devices. I  
was very happy when hon. Mr. Mithtab 
came to ofBce, because he was a trusted 
follower of Mahatma Gandhi and I 
thought he will put ixrsi things first 
and that he would give t? fillip to the 
khadi indu.stry. Today, thfit industry 
is going out. A week before, the 
Secretary of the All India Spinners* 
Association has stated tjiat he is wind
ing up his Association and giving it 
up. Government is spending a lot of 
money. I ask, why cannot the 
Government come forward with 
a plan for the formation 
of a  great corporation to take up all 
the village industries, and work out the 
constructive programme of Mahatma 
Gandhi, instead of going to large-scale 
Industries and wasting n.oney. You 
do not know the technique 6 f lor/e 
scale industries; you hive not Rot the 
trained personnel. Our tradition is a 
different one. We have an anoient cul**' 
ture and an ancient civilisation. 
We have our own rural or
ganisations. Why not revive those 
rural organisations, in a socialist nature. 
It is no use saying that we are going 
for communism, that we are going for 
radicalism. All thesi things are invited 
by the Government and by nobody 
else. For planned industrialisation of 
the country, we will have to look to 
the background and traditions of the 
people. It is foolish to think that with 
hydro-electric power alone we can do 
everything in the country when the 
small man has not even a pie to pur
chase kerosene daily. It is simply a 
dream of the dreamers who tnink that 
they can create an industi’ial • civilisa
tion within the twinkling of the eye. 
That is impossible. We have got 
about forty crorcs of people in the 
country. We will iRve to give them 
food, clothing and shelter. These are 
the primary necessities. There is no 
good in saving that you will be giving 
them pre-iab houses after 10 years. 
Leaving the background and traditions 
of the people we are thinking in terms 
of large scale industries and wasting 
crores of rupees at the expense of tl'.e 
starving millions in Ihe rountry. Tiiis 
Government is trading on the Carca.«ses 
of the people of this country. Four 
years time is quite enoucth for p G o v 
ernment at least to create a State of



IS684 Generol Budpet— 31 MARCH igKl List of Demands S086

a welfare satisfactory to a large num
ber of people. I do not beJieve that 
the Government would create a revolu
tion in the country. I do' not believe 
that yo\i are capable to introduce com- 
rttunisrti or socialism in the country. 
But let something be done immediately 
to give the people the above mentioned 
three elementary benefits. Ih e  pro
blem could have been solved if you had 
the will. But, the Government is 
thinking of something eise. 1 'hey have 
wasted a lot of money. They are 
thinking of western culture and civili
sation. But, they have fciiled in satis
fying the people of the country.

Dr. Dcshmiikh (iMadhya Pradesh): I 
am very glad that at long last, although 
late, the Ministries of Tndust»'y and 
Commerce were joined together. When 
sitting as Member of the State Trad
ing Committee, this ijsae had although 
only indirectly come up before us, as 
a result of the evidence given by the 
officers of these two Mini;3tries and it 
was apparent to us tiiat one of the 
first things that the Covorninunt would 
be well-advised to do was to combine 
these two Ministries. I inn aJso glad 
that we have in char^^e c-f this Mini
stry a person who is active, who is 
capable of taking decisions on his own, 
unfettered by the advl?e that he re
ceives from the Secretariat. Yet, I am 
afraid, I must say that things have 
not improved to Ihe extent ilmt we 
would like thein to improve. So far 
as industries are ''oneerned, there is 
certainly an improvement and con
siderable noteworthy progress as is 

^ e n  from the report supplied to us. 
But. I am constrained to say that much 
of this progress is in spite of the Gov
ernment and not because of the Gov
ernment. From razor biades to ship
building, there Is progress and the 
country has geared itself to fi iriy rapid 
industrialisation. But, the help that 
the mdustries receive fvonj the Minis
try and from- the officers, is precious 
little. I may give one instance which 
shows the general wav in which most 
of the things are done so far as im
port licences for raw rtraterlals and 
other facilities are concerned.

Take the case of the biscuit industry. 
There is Installed capacity so far as 
biscuit manufacture is concerned to 
the extent of 22,100 tons. The flour 
reguirements are 15,480 tons, whereas 
the supply to these biscuit factories 
has been as follows. Tn i048 it was 
3.990 tons, in 1949 it was 1715 tons 
and In 1950 it is likely to be something 
like 4‘,916 tons. That is to say the 
supply is hardly a third of the recjuire- 
ments. even in 1950 axui it ha^ been

much less in the other years. So, on 
the one hand Government wants to 
encourage industries, to pirhieve greater 
industrialisation of the country and 
they issue permits for importing 
costly machiricry from abroad; but 
when these come what happens here? 
They are not allowed to be u.?ed for 
one feason or the other. /Can you 
imagine any factory or industry ♦’an 
survive or make any progress vmder 
these circumstances when the raw 
material required is not being supplied 
to them in sufficient quantities? In 
spite of the combination of tne Minis
tries of Commerce aniji Industry, and 
their whole-hearted support, i under
stand that this matter is held up in 
the Food Ministry TTrn tMernbers 
may feel that biscuits is an a;'ti6le of 
luxury and a m atter not deserving of 
any urgent attention. But a little 
reflection would show that ilwt is not 
so. I would like to inform the House 
that we were importing—and we shall 
probably continue lo iioport if we do 
not produce it in the country- -bisci;it,s 
to the minimum of Rs, .‘-<5 lakhs and 
sometimes the imports were as much 
as Rs. 1 crore. If we want to stdf) this 
drain from this country, stop this strain 
on our foreign excliaor^e resources, we 
have to ’help the people to produce 
the biscuits that we want to produi*e. 
If you do not believe in manufacturing 
biscuits an ’ want to 'lop their consum
ption altogether, then cojne to such a 
decision and stop all thefee factories 
or confiscate them or do something of 
that sort. But if you want the bis
cuits to be pro:luced and il you want 
these industries to flouri:;h, then this 
sort of policy of the Government ^lould 
stop. Sir, this is not the only instance. 
I can give many, l lie  hon. Maiister 
probably does not have an idea of the 
number of persons v;ho have come to 
grief Hfecause the raw material itouired 
for their industry has bt.oii supplied in 
the most inadequate, in the most {eas
ing manner. If Government is not able 
to make the supply, why do they not 
state that clearly? They seem to have 
bungled in a large number of items 
and things and there is hardly any 
redeeming feature in the matter of 

supply of raw materials to the indus
tries. We have had a Ion*? df?bate in 
this House on Jute and our hon. friend 
Mr. Tyagi told the hon. Mmister of 
Commerce that he must dismiss almost 
everybody in that Ministry. If 
on the Industries Ministry then, J  
sure he would have probably r ^  
mended a similar step in respect of 
that Ministry also. But my conten
tion is that a little more sense should 
be imported into the admlninrntion of 
these Ministries. V7e have a set of 
people on the treasury benches there— 
very nice people— but many nf them 
are either abnormal or svibDormal.
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Very few o? them 'xio uorinal ai;d 
exercise their commont^ense, excepting 
of course, my friend Mr. Tyagi. iGen- 
erally I feel the exercise of cox«mon- 
sense is vfex’y much wanting. So far 
as Mr. Mahtab is concerned, he has 
strong commonsense a3>d he cai>'take 
decisions also, and 1 ^ p e  he will use 
it a little more and not allow things 
to drift in the way they- do now. ' We 
appointed an Export Promotion Com
mittee and that committee recommend
ed rertain things. We were concerned 
with our balance of payment position. 
It was not favourable. We wanted 

this state of advr^rse balances should 
be cured and so for the purpose of in
creasing exports the CojnrniUcc made 
its recommendations. What happened? 
The whole Ministry and the whole <x0 v- 
ernrnent went blindly aftef that report 
without stopping to see what the con- 
soquences would be. The deficiency 
In textile.s Sir, i& h sail coa\mentiuy 
on the efficiency of i.he Government. 
The Government .should have known 
what this export of yarn, this, export 
of cotton, this export of cloth wourd 
lead to. They should have known that 
such indiscriminate export would in
evitably lead to scarcity of cloth. It 
is no good niy hon. friend coming here 
and tryinj? t^  convince us by long ex
planations and saying that he io doing 
everything that Is possible: True, he
is doing everything that poFSiblo, but . 
the question is, why did he not or why 
did not his predecessor aci correctly at 
the proper time? We do not question 
the sincerity or the intentions of any 
one. But neither good intentions nor 
hard work take us anywhere. The 
Minister must be able to deliver the 
goods which this Government, I am 
sorry to say, has failed to do. I feel 
the Government would have saved 
itself from many a blunder had the 
intelligence in this House been made 
proper use of Certain concrete pro
posals were placed before Government 
by me on behalf of a group of Mem
bers of this House. Some ,?4 of us 
went round the country and saw how 
the various industries were w'orking 
and we made a few specific suggestions 
to the hon. Minister for his considera
tion. We said these are the things 
which should be done if you want to 
help these industries and to help tliese 
people to industrialise the ('ountry. 
But I am sorry to say that Govern
ment has not 5:eeu the v/isdom of these 
suggestions. They ...

Mr. Chairman: The hon. Member may 
resume his speech after lunch.

- The House then adjourned for
Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Ttoo of the Clock,

[E h r i m a t i  D u r g a b a i  in the Chair]
Dr. Deshmukh: I was dealing with 

the suggestion I had made to thjp hon. 
Minister about constituting a com- 
nyitee, a very small committee, repre- 
siintative of Members of the House as 
well as industriaiibtii .liul labour, jubt 
to find out the ways and means and 
make suggestions so that ŵ e may be 
able to help the industries in the coun
try and remove spme at least of Iheir 
handicaps. Because, we find that many 
of the industries were being handit ap- 
ped without any necassity to do so, and 
there were many things which were 
easily remediable as a re.-̂ uU of wl-ich 
the industries would have grently bene
fited. When the hon. Minister is creat
ing Fo m a n y  new bodies and develop-' 
ment committees, I would suggest to 
him always to include a few Members 
of this House on those committees. 
There Is a distinct advantage in con
sulting the representatives of the people. 
At present I find that in many instances 
these committees are exclusively com
posed of either the merchants or some 
other representatives, but very few 
Members : f this House are associated 
with them. I do not want- to suggest 
any particular names for that purpose 
I am prepared to leave it entirely to 
his claoice—but it is very necessary that 
he should have some idea of the other 
sides and bearings of question which 
otherwise Is not likely to be present 
^ fo re  him.

There are some Ihin^js which oc- 
caslonBlly take place whioh pre not 
strictly in consonance with the general 
policy of the Government. For in- 
stcuice, I think 1 am corret;t in .“pay
ing that this Government does not like 
monopolies, whether it is of jagirdars, 
malguzars or zamindars. Everywhere 
we want to cut down private nicmopoly, 
but when the cotton situation was ?̂et- 
ting out of handr although we hold 
and stated that it was not getting out 
of hand, the Government decided 
to handover the monopoly pu»’chaso of 
all the cotton in a partir-ular area in 
my State to only 4 persons. My sub
mission is that this is not at all in con
sonance with the Government's policy. 
Wherever monopolies are necessary 
there .should be State monopolies and 
not private monopolies. Well, the 

result of this order of appointing o n ly  
four people to buy aJl the cotton m  
a few districts was that the cotton 
markets were closed for a very long 
time and a lot of people sulTered as a 
result of this, l i  nionjpolies are to be 
created, let them be state monopolies.
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It is time that these nominees are 
completely removed.

This naturally brings me to the ques
tion of state-trading. It is a long time 
back that the State Tradmg Committee 
reported and we are told that 
the recommendations are still 
under consideration. As a matter 
of iact. when the State Trading Com
mittee repQrted, the situation in the 
country and in the world was quite 
different.' There was no Korean war, 
and it was pointed out to us that there 
was every possibility of trade 
commerce coming back to normalcy.

was for that reason that we did not 
recommend a wholesale recourse to 
state-trading. But if  one were to con
sider the recommendations of that Com
mittee in the present context and exa
mine them against the present back
ground one would be forced to recorn- 
mend that state-trading is absolutely 
desirable on a much larger scale and 
no time should be lost in resorting to 
it. I am glad to And from the debate 

‘ on the jute question that even the hon. 
Finance Minister not only does not 
abhor it but likes it considerably and 
thinks that that is one of the ways of 
dealing with the jute problem. What 
losses we have suffered in jute is a 
matter for calculation. I think the 
former Commerce Minister admitted 
that at a conservative estimate the loss 
was at least Rs. 12 crores. According 
to my friend, Mr. Goenka, the aniount 
went up to Rs. 48 crores.

Jute has been discussed at length 
but we have not had .sufficient time to 
discuss the losses on cotton. The matter 
was referred to by my friend, Mr. Shah, 
earlier and if we similarly calculate 
the losses on the export of cotton, on 
the export of yarn and on the export 
of textiles, I am sure there would be 
another Rs. 50 crores of losses that we 
have suffered. So far as short staple 
cotton is conc^ned, it is being sold 

^ioday at Rs. 1,950 per bale. Rs. 600 
is the statutory price fixed by the Gov
ernment, Rs. 800 per bale is the duty 
and the het profit derived by the mer
chant is Rs. 550. All this would hflve 
come to Government treasury if we 
had a state-grading scheme. And I ynr 
g»4- to say that the State Trading Conv 
Triittee had . recommended trading n̂ 
raw cotton specifically as an ite.n 
worthy of being taken up. If we cal
culate the losses we hav'e been made 
unnecessarily to suffer the amount lost 
would be colossal and if we had really 
been wise enough to save this amount 
we would not have been driven to the 
sorry pass to which the country ha? 
come today from the point of view of 
its finances. The somewhat inconsl- 
derate export of yarn has led to a very 
very bad situation. I had given notice 
of an tidjoumment motion on the situ

ation and satyagraha by weavers in 
Nagpur. In ifact, the situation that 
obtains in Nagpur obtains in alnio&t 
every textile centre. These persons, 
lakhs of them, have suffered for months 
and months; they are not getting sujTI- 
cient quota of yarn. Whatever they 
get is very little as a major portion of 
it goes into .the blackmarket. God 
knows how! Then there was in Nagpur 
a slump as a result of which there Was 
no demand for the goods. The poor 
weaver who lives by nothing else but 
weaving found there was no demand 
for their goods. This led to a ('ut 
throat competition amongst them. If 
one offered a sari for Rs. 10 another 
offered it for Rs. 9-8-0 whether he could 
afford it or not because if he wants 
his family to live he must sell. There 
were actual riots when some of theni 
tried to sell their manufactures at un- 
remunerative prices because want of 
sale meant they could not 
buy yarn nor carry on th^ir 
avocation. The situation ''h a s  
really been so desperate that nobody 
can blame the weavers for reporting to 
satyagraha. I am glad to say that due 
to the preachings of Mahatma.ii in 

this country they resorted to satt/a- 
gmha—I am sure if Mahatmaji had 
not taken his birth in this land and 
preached non-violence they would 
never have stopped at satyagraha alone. 
The situation is really desperate. Thuse 
who have seen things for themselves 
alone c a n , realize i t  Ton lakhs of 
weavers in Madhya Pradesh who have 
stood by the country, who have stood 
by the national movements in the 
country, who have always been wJth 
the Congress—most of them belong to 
the Congress—today hate the v very 
name of Congress, dislike the sight of 
a white cap, they dislike everybody 
who is in authority on behalf of the 
Congress. And yet the satyagrahls 
carry the tri-colour and shout 
Mahatma Gandhi ki Jai. This is the 
situation which has arisen in Madhya 
Pradesh, An M. L. A. who has been 
elected on a Congress ticket is in jail, 
and there are many complaints against 
the treatment meted out to him in 
jail.T—I am sure copies of telegrams 
sent by his wife must have been rece
ived by the hon. Minister.

Madam, all these things were entirely 
avoidable. When we were indulging in 
the campaign to export more, there 
should have been somebody who should 
have seen what consequences would 
follow out such exports.

Next I come to the question of ship
building. I am very glad to find that 
the only ship-building yard in the 
country is being helped and that Gov
ernment has come forward with orders 
for building another three ships. In 
this connection, Xheri is a slight mis
take in the Estimates Committee’s r t-
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port which I would like to point out. 
The Estimates Committee is under the 
impression that it would be necessary 
to have as many as eight berths. Oi 
course it would be ideal to have eight 
berths, but for ihe present if the num
ber is increased even to four or five 
th«t would be quite sufficient. It 
would also be more economical. If 
we accept the necessity of adding two 
or three more berths only, then the 
expenditure involved would not be very 
much more than about Rs. 2 5 crores, 
and this expenditure could easily be 
spread over at least three to four years 
thus bringing the annual outlay to 
about fifty lakhs only. If that estimate 
Is correct, I am sure the hon. Minister 
will not find it difficult to help the 
Scindhias immediately. I am glad that 
one of his colleagues Shri Gopalaswami 
Ayyangar has already proclaimed that 
the financial difficulty is not insur
mountable. I hope that this view of 
the matter would be taken into im
mediate consideration aiid the Esti
mates Committee’s recommendations 
accepted without delay. Next ship
building, I attach the highest possiWe 
importance to the linked question of 
manufacture of steel. That should 
have the highest possible priority and 
I am sorry to see that sufficient earnest
ness has not been shown so far as 
manufacture of steel is concerned. I 
submit that that should receive every 
possible help and if we are really in 
earnest I think it should not be difficult 
to find the finances necessary. If need 
be. we may even stop some of our other, 
activities and give this a higher prio-, 
rity.

I have already referred to jute as 
well as raw cotton. My friend Mr. 
Goenka referred to the vagaries of the 
orders so far as O. G. L. is concerned. 
I think there is much to be said so far 
as the inclusion and exclusion of items 
in the O. G. L. are concerned. It has 
been pointed out to me that there is 
a definite habit from which the Com
merce Ministry regularly suffers. When
ever it issues a certain notification 
•very three or six months within about 
two days’ or three days* time of its 
issue an errata is issued. I do not 
know how this happens so habitually. 
I have also reasons to believe that the 
men who stand to benefit from these 
corrections of mistakes or connivinsj of 
errors already know that within two 
or three days* time there shall be an 
errata in which certain more articles 
would be included. Thus the allega
tions of my hon. friend Mr. Goenka are 
not at all exaggerated. We have de
finite Instances where certain people 
have benefited simply because of the 
manipulation of the omission and nddl- 
tloD of certain articles in the O. G. Im

So far as licensing is concerned, I 
want to suggest a certain impro\'ement 
in the procedure. I think that there 
should be a counterfoil attached to the 
very application for licence and that 
alone should be brought or sent when
ever it is necessary to extend tne time 
or renew the licence. An advantage 
of having a counterfoil like that would 
be that that particular person will have 
to bring it or send it and. it will also 
be possible to know how far he has 
utilised the licence that was issued to 
him. There are lots of malpractices so 
far as licences are concerned. I think 
a very large percentage of the people 
do not use licences themselves. They 
are in the habit of selling them to 
others. I do not think that any steps 
have been taken to stop that, although 
there is considerable improvement in 
dealing with these licences. But what 
I mentioned about biscuit factories 
still continues and holds good else
where also. A factory which wants 
about 150 tons of steel is given about 2 0  
tons. It can neither dispense with the 
services of the people employed nor keep 
them on because it is not possible to 
carry on the industry. These are the 
difficulties which are easily removable.
I hope the suggestions I have been able 
to make within the short time at my 
disposal would be acceptable.

^   ̂ I fjfife sift f w

5  1 ^

I  I ^  ^  ^

#  v n r  jarr
I  ?T|r

a fk  if?
•̂TT I

^  sngt I  I OTiw w  Ir
. ^  ̂  v r  'sptpp

4(S<A| f3n ^  srtr spT ^

’’TTW (Popular) ift
Cl Ji? !ft t  «

fefiiw 9 m  #  ^

C Iv ftw  ?HD| It jOw
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?*T a rk  sfT ft BT'T’f t  ’TOT 

VT^ I ^Pp^ 3T^ WIT ^  *TT Pt̂  

!? ^ T  ftr  ^  11 3TT3r

5ft 8TT7 T t ^  ? T fT ^  ?>TT, STTT^ 
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Wni ^  5  ft*
sfHT f  3TT?5ft f , aftr
TT2  ̂ TT VTW f3(?3pr ftrtRT
TO I  ift I TTZ  ̂ 5Tm*TT̂
^  11 F5T arrr ^ ftpn*r
4 ^ « i f t %«At ^  51  ̂ 11 4qr

«IftT f ,  WT VIT #JTK 

T73T t^lVn ^  ^T'JT % w r
^ ^t *1  ̂  ̂ I
>1?  *rj[ %^ni ^
“3>nnpr 5T»Tft, am rnTnrr”!

aw ^m r 5T T? n m f
VT^ 4  *T5 ftif 4  ?ft ^  5TWC
^  T? ^  sfiPf ^>f(PF
’t’ft ?ft frew ini f  It  â »TT 4  vf#(r 
% Ppffr ^  vp ft j  ?ft

^ 1^*1 ^  ft* ^  3pr^ •iiM
^  j  I ?5ft»T ^
^  f  ftr » ft w n r  ?l»ft,
« ft % « <i<n a m  n?
VW t̂V ^  ftp?T I >frc *1  ̂ ^
^  *I ?̂TT ^  ft> VT

■ 31 PSD

5Tft*T ^  ?>rT t  «ftr *r? *r? ?1?tt 
» ftr ^  5RT a*rr are v t  *nr^?r * t^

5TW ?r̂  ^  5>TT I 3Tf
Tt ^  % *n?̂  rft 3tt<t 3 t^  
5TT5 3TR̂  5 jfti Vn *l><,«1i ^ I 1%tS 
aro <fr®̂  TT cfft^ T̂ JTT ftr ^  
VTY3T TT ?i ^  ^  ^
f ,  ?»T ^?«|TT t |  t ,  q? »if5?r
^hir 5 1 f*r w  TT T? f , ^
^  Pt'Ci^ '3^fn ^1 ^

I  • ■

ĴTr?n 5T ^  ^  4 ?rPTT ?l PrfsT̂ aT 
fTT?? f:f»ft ft: 3f?t 3^?»TTtfrfW 
% 5ftwnr (Consirucrivo
programme) âTr««»T|, sfj aji^ftd  ̂

"TT ^  ^  ^  ’ft ¥TT
am  ^  (tour) #airT ?nfirw 

3|T VT arrr ^  i 
ift ?̂PTT 5 ft: «r?r ^?r ^
Tt jf I anr 4 ?!Trer ^ v? vr arrT ^  
f t ir  Hsrpcvjrre ^  j  *ftt
VT?ftJ ftf aiT7 *(l«r<( ‘H 
9CtiT ^  ^»?T VT W  \

(English translation of the above 
speech)

Shrlmati Uma Nehni (Uttar 
Pradesh): Madam, considering the

?resent day general conditions, I feel 
should congratulate the Government 

for their remarkable achievements in 
the severe of cottage industries. 1 
have read that Report time and over 
again. I was working under an illusion 
to think that along with other indus
tries, the Government might have 
taken up work for the production of 
the Charkha spun yarn and that a 
mention thereof might be in the 
Report. But 1 do not know for what 
reasons no reference has been made 
to this point. It may be that the lapse 
is due to the changed times and also 
probably because the Charkha hpun 
yam  is not so very popular now. Any
way, it is altogether a different thing.

But the real thing that deserves our 
notice is the way the Ministry of 
Industry have handled this work during 
the last three years. We find that af
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[Shrimati Uma Nehru]

a result of very hard work they have 
to make a start, set up a Board. 45 
members in all constituted its personnel 
throughout and a number of com
mittees were also appointed subsequent
ly. After its formation, the hon. 
Minister was elected its Chairman. 
Then we note that the Board, taking 
considerable pains, held two meetings 
in a period of three years. Next we 
divert our attention to probe into the 
nett outcome and the good that has 
come out of these two meetings of the 
Board which consisted of so many 
persons of pronounced ability. While 
reviewing their work, we come to 
know that firstly an emporium was 
opened in New Delhi. Again we find 
that a Women’s Centre has been start
ed on the Queensway and we further 
come to know that a centre has also 
been opened at Harduaganj in Aligarh 
for the benefit of our male brethren. 
We also see that after taking con
siderable pains they have succeeded 
in opening a small stall in America 
and the most remarkable thing to note 
is that we have now placed a small 
show-case displaying^ our skill at handi
crafts in the ship “Queen Mary*\ These 
facts have been placed before us. 
Along with these facts we note that a 
delegation was sent to Japan from 
which country machinery valued at 
forty thousand of rupees was purchas
ed. Multifarious articles numbering 
hundreds can be produced with the 
help of these machines. But it is not 
known what things are actually being 
produced? These days a general com
plaint about the scarcity of mustard
oil is heard. Every time we enquire 
at the Harduaganj Centre whether it 
was available we are informed in the 
negative because of the reason that 
mustard seeds are not being supplied 
to them. In the circumstances it is 
futile to expect that oil could be avail
able. We come across many similar 
instances. We fail to follow the 
method that is being followed in the 
conduct of this work. Following the 
instructions of Mahatma Gandhi in his 
Ilfe-time, we had .also done some con
structive work; we too had opened such 
centres or ashrams and had takei) to 
such industries, but all this was doxie 
with some difference. The difference 
was in the outlook. No success can 
be expected in the cause of cottage 
industries till the outlook undergoes a 
change. We feel it wherever we go 
about the country. Take for instance 
the complaint that w a s  made to me 
when I visited Muzaffarnagar. People 
.surrounded us on all sides and de
manded that wool ishould be supplied 
to them. Because (>f thtf inavailability 
a t wool blanket industry of that place

is ruined We do not get those blankets 
because the people there do not get 
wool. Italian blankets, on the other 
hand, are available in the market and 
that too at cheaper prices than those 
made at Muzaffarnagar. Only the 
Government can explain the reason for 
this anomaly. Going to Mirzapur, one 
hears the same complaint with regards 
the carpet industry. They have no 
yarn. Starvation reigns supreme every
where. When we watch d!l this 
happening throughout the length and 
breadth of the country, we feel simply 
perplexed and are unable to make out 
anything about the situation as also of 
our attitude towards it. I have seen 
this Report many times before. As I 
have stated we have imported 
machinery worth forty thousands of 
rupees which we intend to harness in 
the operation of multifarious industries. 
But the Report is quite silent as to 
the actual use that has so far been 
made of these machines. The publicity 
through advertisements etc. has, no 
doubt, been done but beyond that 
nothing appears to have been accom
plished. The report makes no mention 
of the actual work that has so far been 
done and the extent to which we have 
succeeded in keeping these industries 
going. It appears to us as if all of our 
cottage industries have become extinct 
today. I have to submit with feelings 
of regret and sorrow that they are 
altogether lifeless and unsipid and this 
reminds me today of the saying that 
crafts of a nation perish first before 
ruin and destruction overtakes that 
nation, itself. Yon know well that the 
first thing that the East India Company 
did after their caoturin^ power in this 
rountrv was to de.stroy all the industries 
of our land, but we. still survived and 
did not perish. Today we are unable to 
feel conscious of the conditions to which 
we were reduced then. Now we think in 
terms of our duty to meet the present 
day situation. We admit that the West 
has wonder achievements to its credit 
and we realize that they in the West 
have accomplished a good deal. Despite 
all this we see no reason to adopt the 
West as our ideal so much so as to 
soend all our money in those lands and 
that too at the expense of our own 
cottage industries and big factories. 
We have rather to think how best to 
maintain first all our own self and only 
then cast a glance beyond the frontiers 
of OUT country. An hon. friend has, 
however, just observed that this state 
of affairs is nearly impossible. He 
maintains that we will have to export 
yam and wool to foreign countries as 
we have got to get foodgrains in return 
for them. The choice before us, accord
ing to him. is either to ffo hungry and 
haV^ cloth or to go naked and have the 
food. The same question, I think.
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confronts our Congress Government 
too. They have been viewing this 
problem with concern and have also 
thought over it a good deal. They have 
had the benefit of Mahatma Gandhi’s 
advice in this m atter and have been 
making efforts to act upto that advice. 
We are sure to solve this problem some 
day or the other. The moment we 
revive our cottage industries, all 
Western countries will feel subservient 
to us. It is, however, impossible to 
think that we should continue to supply 
them our raw materials and, thus, 
strangle our own industries.

Further I have to submit and often 
think over this matter as to what is 
after all the reason that has held up 
the progress of the cause of Khadi and 
why its popularity is dwindling every
day. Every time I enter this House, I 
find all the hon. Members fully clad in 
Khadi and wearing Khadi caps. All 
th e  Members of the Congress wear 
Khadi. But the outcome of all this is 
not beneficial in anyway. It is now the 
third year of our administration of the 
country but our Government have not 
done the least publicity in favour of 
Khadi, By publicity what I mean is 
that it was our duty that all the uni
forms required in the Secretariat 
should have been made of Khadi and 
similarly our other requirements In 
respect of cloth should have been met 
from Khadi. Had we done so, I feel 
sure that our cottage industry would 
have flourished by this time.

Next, not taking any m ore . time, I 
would submit that in childhood I had 
read a book entitled Andher Nagri 
Chopat Raja (corrupt Government
foolish king). 1 however cannot use 
this expression because the people who 
had used it in 1940 were sent to prison. 
I would, therefore, like to know as to 
what is after aU the matter that despite 
their being so outstandingly capable, 
their achievements in the sphere of 
cottage industries are absolutely nil. 
The word cottage industry exists mere
ly in name. The whole of your report 
is full of praise for Mysore and there 
is nothing in it besides that. It is full 
of what and what not Mysore is doing, 
but it makes no reference at all to 
what we in the Centre are doing in this 
behalf. Seeing all this I feel constrain
ed to quote the proverb anbujh nagri
anjan raja (foolish Government
simpleton king).

In the end i  have to submit to the 
hon. Minister that I cannot make any

remarlcs about him for the very reason 
that while making any remarks to any 
representative of the Congress, I feel as  ̂
if I. am blaming none else but myself.
I, however, have to submit that he 
should very kindly'see that the cottage 
industries are revived and I may 
convey to him that there is only one 
and only one method for infusing life 
into anything and that is to strengthen 
first of all its Very roots, because till 
that happens, the tree will never grow 
strong. You know well, what is requir
ed to be done to strengthen the roots. 
It is entirely wrong to do things in a 
way as may be mere eye wash by say
ing that this or that is being done to 
promote the cause of cottc^e industries. 
What are we actually doing and what 
have we really achieved, that is what 
we should always try  to ascertain.

Finally, I have to submit that the 
hon. Minister while on tour should also 
include in his programme visits to the 
constructive programme ashrams of the 
Congress which are working on some 
constructive lines and should see what 
kind of boys are being trained there 
While congratulating you once more.
I hope that you will see to it that owr 
cottage industries are actually revived.

•ft ^  ^  f

«rq*iT T iim  ^  j  i

(Commerce and Industries) 

arnjr ^  sft

^  ^  3nf«w ^  ^  % 3?rr 
f^TRT *FT?rT; ^  ^  T tf

^  I 5r*n5TT 
«iT3rnrrft % sftr 3rrffrr7% 5 ^

^  tn n

3TTT (Statement)
arm (Resolu

tion ) ^
T'CT % fw? sftr ^  ^  

artr w sn^ % I arswrr
w 53n»ifir ^  aftii
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ST5  n t , t  WT
^ 8t̂ 5PIT^ t
ftf> ^  ^  I
1% ^  ^i^-sptfowr 5WHP (Anglo- 
American Bloc) % 3f^ 
xsft-'irR’fhr s5yR: (Russo-Chinese 
Bloc) ^ 3T«5»r T|jT i
JT r̂ ^  5P !^  3ftT ^  5 R ^

JT? I  f% 5nr ^3rTmVT
i ,  »fl3r 3TTO ifWWT (Mode 

of Production) p̂t 
CRT i* rm  ‘?rftiFT 1 1

«A< 3TF3T ^  ^  ^

•St d<*̂ > ^*3^ 5 ^  ^
f r  5T ?ft ^  ^ l?T̂ -3I%f(?P?r ?rfhPT 
srf^^TR’ ftnrr f , a fk  ^  #  T^ft- 

n'OsM ar^^TR  ftfiin f  
^*P STOT ^  3RI3r JIT T̂T ^
»TR% *f F’f m f  ^  f  I ?T| 
«!Rn?TraTf, C55PT (P lan )i#  
^  ^  5T ?> %Pp^ ^  f ip ^  
fif!?*T % '5TPT % 5T^ fl^ft I 3IW
4' *1̂  f  Pi> 3ift>T *ftT srtm<

^  v l f  ®55H ^  t f t ^ r  ’f j t  t  ?ft 
5|TT HflWii IT^ f  Pp l̂TVTT'^ft ?TOB 
T̂ >̂ffT *^5nr ^  f r t n f  ^

’n ? 5  ^  ^ w f h r  ^',
8RPI 3 i ^  sfV nr 5 ^  STPW ^

f iT H  ^  T t  a r r r  i f f  t ‘,  ^

(<3en-
tlei "n's Ajgreement)

TITO (Cartel-
System) ?r ^  (groupa)
VTT vx. I an ^  t
fT 5»r ̂  (free enter 
prise) ^  «T i^arnmnr

ift «l5t «T̂ f T fsn i « % Jn  ?ft

^  aftr 3nn!
5T̂ .?piTq'>r5ft ^  ^  Tf afHrtt 
ark «r r  sfh: ??r
?TT5  *(ftt|®r ^  5fl% I

^  r««r«?i 5T 4 ^hr arh: 
^ f  11 ^  t  f% *T?

t  f% ITT ̂  5T54fW 
(Dynamic jjersonality) 

î *TT̂  ^dl ^  %
(head) t  af(T % ^ « r  

t  J|  ̂ ^  ^  aiT?!T T?T
I  I ’TTsfr ^  ^
jPTT̂ ft Tt ^  ars# ?rcf ^ttf^ 
f  ark ^  swT f̂t i i  fwrrg- 

?n% «m(w ^  ^
^  ^  r̂ 93ft ^  grrft? «ff aftr

- ^  ^  ^ 3 ^  f̂*T f t
'̂, »ft *ft^ w  5 1 ^ift

lift ^  t  ^
?r ftiTB 3TO I
8TH ftRrrff^ 9f?r a r ^

W T T  gsT ^’f n ^ T T

y r t j f ,  ^  W  ^

^iiRinaff vr f k # w  f  afk
^JTI^ ^  TT f  ^  ^

5«CT ?rt <3?̂ ^
art «F̂  Tjprr g fr

Jrftr ^  ’srit t  ^  
g^roi «pr an̂ rr i  a r ^

m (execution)
TT, TT arnrrf

JTT ^  g?r % 'TO ^  ^

*r  ̂ t .  ^  ^   ̂ •
H  armr j  f r  ^  arr^ft # i r n ^

Tt I
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3 P. K.

5 *rrtt

(Policy)
*Ft ?rt fT ff? r ’TfTif afV*C igS’RIT 

% 3fwnnr v r #  %

Pf 5ft ift 
% wjf ^

*15 T»T *rraT ^  !T ^  #  
% *Ti5  ^  ^  !TT«iftTV arnrw-
^'cii^K ^  3f t  ffirrPr, %

^ 7PT I cR> ^
VPPT sftr 3nTT ^

^  1»tW ^  I ^W{l ^  % 
f<*rr»T ITT w
i  ftr ?mTT 3ft gwravf |  ^  ^  
<̂;i*!iK ^ ^  I JT̂  ’ftrf ^

' ^ ’ srp- arrwTV f  3r?t
*nn |^% V C T ’sTsmr; 

^  (levy) ^tiwtc^d (vo
luntary procurement)% irM  ?t 

imf «Ft f̂TPT f w  I w  
TTTTT 5T T7% rft arrsr ?IT ?mft 
![5PH>ft ( EconomyJ «P?r ^

^Tcft I ?¥  5R5 ^

TT f , *̂ ra’ ?ftT t̂ î'TRr 3̂ tr
%5T % #  !T^ gSPTT JTITT I
A' WHWdi i  ftf ?nnr art w  |  Pp 
5Tsr 5 ^ ^ ^ 3 r r » t i i ? H T  I

WT g3nTT «iT aftr 3^ vr tjv wft- 
^  aftr 3T ^  smr ft^nf ^ 
T?T 11 ’Tl t  ^  (Coflfee- 
Board) ^  ^  i ^  ^TR«r
^  ^  !»JTRT ^  ^  !f ¥t5T ^
^ I VffpF ^  ?raW WR?f

I ift# r̂ STTT 5TTTR ^

®Tvm f̂t >nft t  ’nr? 
(Planters) sr^  

aft?: VRTR̂  (Consumers) 
am f^ ?nwf ^  f  % v m r

!UTm *CTiT5r f  arr t  afkPrro^sr 
(middleman) ^  qnr tt ^  i 
if 9wwr ^ Pp (specu
lation) ^  f̂t jfanw ÎTJW «T̂lf 
% ^TRT ^  11 iwr ?n:5 «ift
v t f  ^ tir  TTRT aftT ^  % 4IH*( _ 

^  WK ^

«lft 3PR5T t  w  % M  
ftPTffra’ft ^  v t

^s^prt ^nfis^ I f  <srH?n‘ j  ftr fsir 
ffwptr ^ inp wp «m 
?TR^ an̂ TT ^  1 ^  Jl? 3fT?rT ^  
f*P *iw «T̂  f  I wPptf
)f HHiffli f  f»P fiRi# ?r arnr
ain TrfCTli iRT ^  v r  ^nrr w m n: 

■iRRiT t  ^  ^  ^  r̂ JT5

wm nr g ^ e r  % ffro ^  ?R!?rTt» 
anrr ift’fhTeft (monopoly) % ^  
Tc flrft T w  aft  ̂ ^  ^t^
<iv#$h=E apR TRT ^ tr  w aftr ?(it 
3tfinr s%?r (ginning presses) 
aftr arm  f*rw f«Ft aT*r# ^  ^ d
^  aftr ^  ^  I
n?t 3Tt f t  ^  t .  ^  ^
P rsa^  ; ^  v t f w  ttrt

vt ^  ^  TT??r wt»flf v t
?ft 4 ‘ «MH«i' j  fti ?*r vnfr 

ainr ^  r̂, a irm fk iffv t P fsi^ 'f^r 

^  f>ft t  % < s ^
<fift #  IT? fTTTT v n r  ^  I
f(T avn: % ^  fftn (State 
Trading) 5̂t >t5?r ansvrvm f  i 
dKrr w ST *T?̂  srawnrr ftr am  

H»e<iin«T m î H?!CTJnTT
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|«T]

nfT ^  wtf eft n5t | t (Free 
Trade) t? «nrrri ?it?
% srpi^ '»iHdi Ti, ^

wrtr’ir ^  ^  <j3ft ?iT^ 
n«f % 3F?n: an arRft

t  <ftr 3HHK 3rtr ^ V t f w
VT SfW WT^  ̂ I f̂ T*f

aiTsr T m  « F ^  t
^  aftr an*T ^  a n r f t^  

^  ?nc'fi v r t  jf ^  flxv <̂3 ?ft

♦iiwH sftr
flR«nX VT JTt f’FnW  *ft3TT f  I

ipTT  ̂ s'ltf ^  ^  5W 

*n OfiTT'T f  I 53»n 5 ^  S'?
if t STft ?W ^  m
t  g^r ^  WT ftrnT ? ̂  ̂  W t i

ftan t  t
3TR an TT *t5 ’ 5Tf P # ,  

^  ?r| !TO 5T̂  sTRnr

*rff TT t  I JT̂  ^  ^
*r^ t  >Trr ? t eft̂ T ¥ t  »fr
I  I #PREW (Capital shy)

t ,  «»? 3(T»t 5T^ 3tt qrin f  i 

sw R  5**̂  ^  ft> ^
^  ?n*r ^  VK, ^  ^  ^fiRrt^rer irt^  
«rPR $ft*V5H (Capitalist mode 
of production) wTf »r ?t 
^ % > r t  ?>T ^ *11̂  I ?*T
^  ?w  ^ ’#Tr^V <rafir ^
HfT f' I ?5PTT ’TT >ft

?nf ^*iKi ?rw5T^ ^  i 
tiT^arrsr 3 ? r  ati«i-((<it^f ^  
arnft I  ft? JT? sft-* fr$ fe^
(Pro-Capitalist) f  aftr ^  f»5*Rr 
«i>t w'sr? ^  *n^
(Blaok market) ^  *flrr

f*T5!T t  I w  arm hm ?fk
»T̂  5fT fRŜ TT I «ft iThHVT

'#!■ #  W  ^  ^frSt sn^ i

3TR (Control)
(decontrol) ^  fjrtrr, s t r  afto 
5̂ t6 (O.G.L.) i  f<ST ?yr?̂ Rr
(Licence) ^  fen i ^  ^  it 
aitft % ^  (castor seed) % 
WTTa (market) ^  iri farr ftr ^  
3I?r 3fto 9fto 1^0 % «iiâ O 
7lf«*.TdM ^  3TT «ff,
3RT ^ ^ R T  ^  ^  >RT f' I 5ITJre 

TT
(Seeds Advisory Committee) 
% t  I ^  spT jw  Pt»^A r̂ «T^

^  ^  ? t  aTTmr< r̂t 5T Jf? 
^  ^  ark
Vrt^ >̂*TT *r̂  I SR’ siTT-
’Tift 5 ft? ipr smrTT % 3(M

^  <prr ^  f, sftr 
SsRT (Income Tax) r̂ ^
^  5 5ft ^  'HTI
gWhr % 3T^T 55»T I %Pp5T aniT 
w  5T  ̂ ?r ir? emrrtt sr? f t  «TTTRf 
^  3TT# ?PT ^  m r r
(Speculation) «?nT ^  ^  eft 

?mT ^JTT ir
ar̂ ST «)i'»i ♦nft 5ft rt<i*n 3r\r ^  
?rr? r̂ fnrm srî rreJT # n  i cftJrft
JTT«f̂ f f  fip w  % ft̂ XT

arnrow t  f*P ^  W ^ 
Pf jr§T^aftr^%»TnT% 

*Ft (organise) ^  fswrr srw i 
^  a  f i R t r w

^  nft ^  v iT ^  am m  f̂ 
^  ?it *P»T ^ ^  ammr % «?«p 
8rr«r 9hr t  snr«r !̂T*tT ^
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V IW ?  ^  %

f  I

sitT ^  4  ffnr ^w tn % ^

* r ^  % ir?t ^  ark
<rhh' qjT qriT ^  ^  ^

WTT f^nrr f  

^  +ic'4 (iCottag©
industries) %
#  9T < t^  f®  51  ̂ ftj’iT t , art 
^  ^  R̂T t  I ’f' «ft %
srr̂ JTT sp m  i  Pf ?r? ^^<^ivft ^  
% ?fT » n = ^  ^  f®  I ^
JH TSITO ^  ^  3TT̂

^  If? VFTTT ^  I fJTT ^  «T̂  
« n ^  ?»Trtt »rt̂ t 3ft v t ?T5y 

^ I 3ft j®  anar ?w *rHt 3fr
5  T O  ^  *i1 «  f v f f

 ̂  ̂ I I
^  5T̂  ’?|»n f«F 5rriR 3̂rf%?r,
ITT n W  ^  ^  5Tiff 'T m ,
«R JT? nift I

(English translation of the above 
speech)

ShH Heda (Hyderabad): It is the 
desire of my friends that I should 
speak in Hindi. I will therefore speak 
in Hindi. Madam, in my opinion the 
Commerce and Industry Department is 
of great importance because now-a-days 
whatever speeches we may deliver or 
whatever ideas we may express regard
ing political or financial matters, no 
one believes them and gives them 
serious consideration. It was in the 
pre-Independence period and the period 
immediately following Independence 
when our few speeches, statements and 
resolutions were enough to catch the 
attention of the people and to have 
their support. But today there is gene
ral political awakening in the masses, 
and they not only hear whal we say 
but also observe what steps we take to 
implement them. The mere declaration 
that we will keep aloof from Anglo- 
American Bloc or Russo-Chinese

Bloc is not sufficient. The people of 
this country as well as of other 
countries take into consideration the 
efforts put by us so far as the question 
of production and the mode of produc
tion is concerned. And today when we 
consider thiff problem of our country 
we find that we have adopted neither 
the Anglo-American System nor the 
Russo-Chinese System and we have no 
definite plan in regard to this matter. 
The absence of any definite plan is 
very dangerous because no programmes 
can be carried out without chalking 
out any plan. When I say that there 
is no plan for Commerce and Industry; 
I only mean that we do not see any 
plan made by the Government. But 
today the different industries are com
bining themselves into groups and 
‘carrying on their business, whether 
they may do so by resorting to gentle
mens’ agreement or by Cartel System 
or by forming groups. We see that 
even if we want to have free enter
prise it can never be free. Either wr 
ourselves will impose restrictions on it 
or the business magnates themselves 
will do so and the policy of exploitation 
will continue.

In this connection I would like to 
state one thing more. We are fortu
nate in having a dynamic personality 
and a leader of great eminence at the 
head of this Ministry, for whom I have 
great, esteem ever since. He is very 
well;acquainted with the Sarvodaya 
School of thought of Mahatma Gandhi 
and as a follower of the same I had 
great expectations from him. I am 
still cherishing them though I have 
been slightly disappointed. It is most 
cheering that Shri Mahtab is not only 
a great thinker but is also very well 
conversant in expressing his views. 
Specially, the first half of his speech, 
that is, the part wherein he dissects 
and analyses the problems.- is »very 
attractive. I may go one step further 
to say that his analysis is always cent, 
per cent, correct. But in the later half 
of his speech, wherein he refers to 
planning or execution of schemes then 
either he has nothing to suggest or he 
is not very clear in what he says. I 
hope he will still more clarify his 
schemes. ^

After studjring thoroughly and 
minutely the policy adopted by our 
Government, I have come to the con
clusion that whatever schemes or plans 
our Government might have thought 
of, it is possible that these may be in
adequate, but there is one definite 
aspect of those plans that the prices of 
foodstuffs, cloth and other things of 
prime necessity must not rise. As far 
as possible the p r i(^  of these commo
dities should remain the same and if 
possible they may be reduced. The
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Other things which the Government are 
considering seriously are to increase 
our production of consumer’s goods 
and increase the yield of crox>a. Both 
these things are very essential, but 
where they have adopted a firm 
measure about the food problem, they 
have been able to maintain the prices 
at the same level, by resorting to levy 
and voluntary procurement. If such a 
measure .was not adopted, the position 
of our economy would have become 
unstable. But such a firm step has 
not been taken so far as other commo
dities specially cotton and oil are con
cerned. I think the time has come 
now when the Government should take 
steps in regard to this matter* Ten 
years ago the British Government had 
taken such a step and the result of 
that step is quite apparent before us. 
That was in connection with the Coffee 
Board. I need not go into the details 
of this Board, as all the Members of 
this House know how the Board has 
introduced such changes in the industry 
as a result of which the planters and 
the consumers have benefited the most 
and the middleman has been the least 
benefited. I think there is the least 
possibility of speculation. Can we not 
take a similar step in connection with 
cotton and oil? Our Government 
stands in need' of such a step and the 
material necessary towards this end 
should be collected. I know we have 
to face a problem and that is ,the 
problem of money, we do not have 
sufficient money. But in my opinion 
this industry can be run by the Gov
ernment with even one tenth of the 
amount which today the industrialists 
have invested in their industries if the 
Government were to take the mono
poly of cotton, stock the entire produce 
of oil seeds, have all the ginning 
presses and the oil mills under their 
control and run these mills themselves. 
I think that only if the Government 
sell cotton so produced and the oil so 
extracted therefrom directly to the 
mills and the people then it is possible 
for them to run this industry with 
much less investment say even one 
tenth of what is required by the indus
trialists. There is growing necessity 
of such state trading. As* I have 
already stated that if you leave the 
matter simply by declaring it as private 
enterprise or free enterprise, then in 
that case also it will not at all remain 
free trade. If the Government would 
not adopt a firm policy to check the 
exploitation of the masses and the con
sumers, the capitalists would get 
Impetus and the Industrialists and 
businessmen would indulge in exces
sive profiteering. If we just look at 
the conditions of U.S.A. and England 
and other countries, whom we call the

capitalist states, we will come to know 
that they have got their plans and the 
Governments exercise control. On the 
other hand our Government do not 
exercise any control whatsoever. What 
the capitalists have done in spite of all 
this? It has been stated in the Report 
published by the Industry and Supply 
Ministry that the capitalists are not 
taking initiative in starting new mills, 
factories and industries. It is not a 
m atter of this year alone but for the 
last two or three years also, it has been 
so. The capital has been shy and is 
not forthcoming. We have ttu s  
noticed that we have not been able to 
carry out our plans, although there has 
been capitalistic mode of production, 
with the co-operation of the capitalists. 
We can increase the production to some 
extent by the capitalistic system. In 
spite of all these efforts the capitalists 
do not co-operate with us. On the 
other hand we are criticised that the 
present Government is pro-capitalist 
and that the capitalists get oppor
tunities to indulge in blackmarketing 
due to the lenient policy of Govern
ment, we cannot say that this criticism 
is completely wrong. Shri Goenka 
stated many facts about this matter. 
The facts are that today you impose 
control the next day you remove them. 
Today you adopt the policy of Open 
General Licence while next day change 
to licence system. Take the case of 
castor seed market—recently seeds 
were being exported to Pakistan under 
Open General Licence but now licences 
have to be obtained for their export. 
Perhaps this matter is concerned with 
the Seeds Advisory Committee. Before 
the submission of their report, the 
merchants in Bombay, Calcutta and 
Madras sold their seeds in large 
quantities in the forward market and 
earned crores of rupees. When the 
merchants see that they can earn 
millions of rupees through this type of 
business and at the same time they 
can evade the income-tax then why 
will they invest their money in indus
tries. But if the businessmen take over 
these big industries, and if they put 
an end to the speculation, then as a 
result of this money will automatically 
be invested these industries in 
future, if not now, thus our production 
will be Increased. This is my humble 
submission that the Ministry concern
ed must consider this matter as to Hbw 
these cotton and oil industries may be 
organised. As a Board had been set ' 
up for coffee, if it mav not possible to 
do this for all the industries, then we 
can at least initiate this system in res
pect of some industries. After achiev
ing success in one industry we can 
impose It on other industries.

In the end I want to say something 
about the cottage industries. It is a
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m atter of great regret that in spite of 
Shri Mahtab being at the head of this 
Ministry and innumerable repetitions 
made by our Government in showing 
neverance towards the teachings of 
Mahatma Gandhi, the Government 
have done practically nothing for the 
development of the cottage industries. 
1 woiild request Shri Mahtab to do 
something in the matter. He should 
think of the future, he should think of 
the historians who would come fifty 
or hundred years tence! Will not they 
think that the Cfovernment had for
gotten Gandhi ji? The Government 
have in fact forgotten all the teachings 
of Mahatma Gandhi in such a short 
period. Will not the future generation 
say that Churchil Hitler or Stalin 
could not forget Mahatma Gandhi while 
our Government did so?

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): The real index of the 
prosperity of any country is really the 
prosperity of that country’s industry 
and commerce. Therefore, the subject 
with which we are^ dealing today is a 
subject of considerable importance. It 
is specially important for our country 
because only three years ago, our 
country was ruled by a foreign country 
which was a Highly industrialised 
country, which wanted raw materials 
from our country and which wanted a 
market for her finished goods in this 
country. Therefore, they did not allow 
any kind of industrialisation to any 
considerable extent in our country. We 
had all along been feeling that as soon 
as we get an opportunity, we shall try 
to industrialise our country and bring 
prosperity to our nation. As soon as 
we attained SwaTaj,  in post haste, we 
started a number of projects and 
we devoted the largest sum of 
money to these projects. A large 
amount of our resources are now book
ed for these projects that we have 
undertaken. By having taken up these 
schemes we have locked up a large 
amount of wealth of our country al
though in the near future we are not 
going to get any return out of it. As''a 
long range development, it might be 
very useful for the country—in fact, 
it is really useful—but then we had 
to make arrangements for the satisfac
tion of our immediate needs also. 
Having invested a large sum in these 
projects, we have very little left for 
working out other schemes that would 
be of immediate use to us, because we 
find that these projects are only going 
to yield fruit, if at all. after a number 
of years. In resoect of these jjrojects, 
we are absolutely in foreign hands 
because in a number of things, say, 
cxnerts. the machinery and plant and 
other materials, we have to get them 
from foreign countries and to get these 
materials, we have also to have foreign

exchanges. Then we have to have ship
ping facilities. Then the international 
situation should also remain satisfac
tory. If all these conditions are ful
filled, then we might be able to go 
according to schedule. Even then, I 
find that there are so many other difR- 
culties in the execution of these pro
jects, that it is not possible for us to 
go according to schedule. It is a 
matter of common knowledge and it is 
a m atter of experience that in respect 
of these projects, we are not going 
according to schedule. We are much 
behind it. The execution is being de
layed and I find that this delay in the 
execution is due to so many other 
causes. The persons who are connect
ed with the working out of these 
schemes have not been very particular, 
it appears or they have had no ex
perience of such big schemes that they 
really find themselves incapable of 
completing these schemes within time 
or according to schedule. In respect 
of these schemes, as I submitted, we 
are in foreign hands and we are* also 
in the hands of the experts. Leaders 
of our country wanted that there should 
be immediate development, that the 
nation should become prosperous in a 
very short period of time, but nothing 
remains in their hands in spite of their 
anxiety and in spite of their being 
very earnest and particular about it 
they can do nothing. It is for the ex
perts to say what steps should be taken 
and ultimately it is for the experts tO/ 
say whether those projects have been 
properly worked out; it is for them to 
certify whether they are properly com
pleted, whether they are really sound 
projects and unless those certificates 
are given, the laymen who are interest
ed in seeing that the development of 
the country should go fast will remain 
absolutely at sea and can do nothing 
about it. My submission is that in 
pursuing these projects, we have, as a 
matter of fact, left these matters in the 
hands of experts and also in the hands 
of foreigners. It is from foreign lands 
that we have to get men, material, 
machinery, plant and everything, and 
if there is any chance of a third World 
War. then I do not know what will be 
the position of this country in respect 
of the investments that we have made 
in these projects.

The Minister of Commerce and 
Indusljry (Shri Mahtab): Which pro
jects the hon. Member is referring to?

Pandit Munishwar Datt Upadhyar*
I refer to all development projects. A 
considerable amount of money has 
been locked up and that money is ex
pected to yield fruit after a certain 
period of time. We should have looked 
to the immediate need of the country.
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We should have looked to small scale 
industries, to cottase industries and to 
other means to supply the immediate 
needs of the people. As I stated, the 
execution of these schemes is being 
delayed at every stage. Some times 
the estimate is. submitted very late, the 
contract is made after 2  or 8 years, 
then sites have to be acquired after so 
many months and years and then it 
takes a good deal of time to get the 
machinery and it takes a stU  longer 
time to get some experts or firms to 
help in the execution of these projects. 
Only when all these conditions are ful
filled we can see that the work is com
pleted and is capable of yielding any 
fruit. Besides this there are other 
schemes with the State Governments. 
There is no ccr-ordination between all 
these schemes. Sometimes they over
lap. As regards the regional schemes, 
sometimes on account of lack of co
ordination, we do not fix th em ' up 
properly and sometimes it is found 
that it is impossible to go on with those 
flchemcs. As regards the execution of 
these schemes, as I submitted, if at a 
stage we find that it is difficult to go 
on with them and if we try  to leave 
them, then it means a dead loss to the 
nation. Therefore all that we have to 
do is to go on with these schemes, in
vesting money in them and looking for
ward to the day when they might yield 
some fruits.

The other matter which I would like 
to deal is about the balance of trade.
It is said that we have a favourable 
balance of trade. This favourable 
balance of trade, we have had at what 
cost? The favourable balance of trade 
we have because we have exported 9  
good deal of cloth; although there is 
scarcity of cloth in the country, still 
we had been exporting cloth without 
a t all caring as to what would be the 
position of cloth in the country. The 
scarcity of cloth that is being felt at 
present, I think should have been anti
cipated when the export of cloth was 
being made. We also did. not import 
foodgrains, thinking that we had a 
scheme of becoming self-sufficient. 
Now there is scarcity of foodgrains in 
the country. This is also creating 
anxiety. So at this cost we have this 
kind of favourable balance of trade.
It does not mean any prosperity for 
the country. If the Government is not 
able to feed and clothe people, it is 
no use of having prosperity after so 
many years. Within this period, so 
many people may die, so many may 
starve and may suffer considerable | 
difficulties.

As regards export and import and 
purchases, I have to submit this. For

purchasing articles sometimes Govern
ment officers are sent to foreign 
countries. That means a considerable 
expense and sometimes* the articles 
that they go and select, when they 
come back to India, there is nobody 
to see whether the same articles, of 
the same quality are being despatched 
or not. This work should have been 
done through the Trade Commissioners 
and other departments which are work
ing in those countries and as I was 
looking into the report of the Govern
ment itself, I found that a number of 
departments were there, whose busi
ness is almost very similar. There are 
purchase departments, import organi
sations, export organisations, trade 
commissioners, commercial attaches, 
commercial counsellors and so on and 
so forth. There are so many of these 
people connected with this work. Can
not aH of them be amalgamated into 
one department? I feel that this 
could be done and thereby a good deal 
of economy could be effected. I would 
therefore, suggest that this m atter 
should be properly looked into.

The other item in which there is 
considerable scope for fraud and cor
ruption is the item of stores and dis
posals. The book value of the stores 
and disposals left with us after the 
war was as much as Rs. 767*46 crores. 
But I do not know what they are worth 
now. These articles are not properly 
stored and kept. Probably it is not 
possible to keep them safely Because 
there is not sufficient accommodation 
for keeping them. Moreover, sufficient 
care is not taken to see that proper 
values are realised on these stores, as 
I find from the report of the Estimates 
Committee; the department seems to 
be indifferent to these stores. In one 
case there was a ban for 21 months on 
the sales of the articles, as is mention
ed in the report of the Estimates Com
mittee, though there was demand for 
these articles in the Rehabilitation 
Ministry and that Ministry had to 
purchase the things that they needed. 
I think this sort of negligence on the 
part of a Government Department 
should not be tolerated and that they 
should have paid sufficient attention 
and prevented the loss Incurred in 
connection with the stores and dis
posals.

Then I have one or two suggestions 
v^ith regard, to Imports and Exports.....

Mr. Chainnan: There is a long list 
of intending speakers here.

SHri J. N, Hazarika (Assam): The 
scarcity of yam  and cloth is being felt 
throughout the length and breadth of 
the land. Indeed, as a matter of fact.
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during the last ten years or so there 
has not been any stability in the 
m atter of production of yam  and cloth 
and their distribution. The prede
lessor Government produced some kind 
of cloth called the standard cloth and 
this was distributed to the poor people 
also at standard rates. I do not know 
why our national government should 
not adopt some such scheme and make 
cloth available to the poor people at 
cheaper rates. I welcome the recent 
decision of the Government to stop ex
port of cloth so as to meet the present 
scarcity in the country. The sale con
cessions now given to the producers of 
one third of their production is not 
desirable. They retain a third and 
two-thirds are given to the Govern
ment for distribution to the various 
States according to their own schemes. 
Government has withdrawn the one- 
third concession on production of yam  
and I think that is a wise decision. I 
think thdt the withdrawal of similar 
concession with regard to cloth is also 
necessary. I would like to get this 
assurance from the Govemment that 
these cpncewlons will also be with
drawn in order that the poor people 
may be able to get their cloth cheaply 
and according to their needs.

The Government have said that
* possibly the distribution of the increas

ed production is defective, also that in 
this direction both the Central and the 
State Governments are taking vigorous 
steps to tighten the administration so 
that the benefit of the increased pro
duction may go to the people 
hampered by adventurers or spe<hila- 
tors in the middle. I am very glad 
that Govemment intends to do this, as 
it is the middleman or speculator who 
creates the difficulty in the distribution 
of cloth. The buyer is ready to pay 
one or two annas more for his cloth 
provided benefit goes to the wearer of 
the cloth and he is able to buy his 
cloth in the open market. It is high 
time that Government should decide 
whether they want control on cloth or 
not. If they want control, then there 
should be cent, per cent, control. It 
should not be one-third control or two- 
thirds control. And if they want to 
withdraw the control, let them do so 
immediately and completely.

Government also are understood to 
have ordered to employ a minimum of 
50 per cent. of all looms of 
reed space between 48" to 5 9 for the 
production of dhoties and saris, ind  to 
use 60 per cent, of this for the produc
tion of dhoties only. If this is done, I 
think the noor will be benefited. If 
this decision is implemented, then I 
think it should benefit the country.

Govemment have also said that in 
1948 the production of cloth was the

highest being as much as 359 million 
bales. But the distribution of cloth to 
Assam has not been proportionate and 
it has been very inadequate. During 
the last six months of 1950 the allotted 
supply to Assam was about 19,000 
bales and therefore—annually came to 
be only 40,000 bales. Only that much 
was actually supplied, and according 
to the needs of the State this supply 
was very inadequate. Recently the 
hon. Minister of Industry and Supply 
assured us that the quota of 1948 will 
be now made available to the State. 
That is a very welcome assurance and 
I request that it may be implemented 
immediately.

One point that I should like to stress 
is about the width of dhoties and saris. 
Some of them are of extra width and 
some are of very narrow width. The. 
poor peasants of the villages of Assam 
want dhoties, that is markin cloth, of
32 inches width; the poor peasants do 
not want superfine dhoties of 50 or 65 
inches width—as I said they want 
markin cloth, of 32 inches widih. I 
would request the hon. Minister to 
arrange the production of more markin 
cloth of the 32 inches width to meet 
the demands of poor peasants.

I want to say a few words regarding 
the industrial development of our 
country. During the war and in the 
early post-war days, extensive plans 
for development were drawn up by 
various authorities throi^hout the 
country, but to our surprise we find 

-that Government have not given effect 
to them. One of the proposals of the 
Commonwealth Consultative Com
m ittee-m ade at the Sydney Confer
ence and passed at London, was a plan 
to develop certain industries, mainly 
of the consumer goods type. fo» exam
ple textiles, which w:ll enable India to 
supply to South-East Asian countries, 
particularly, goods in which they are 
in short-supply. But to this date the 
Government has done nothing about 
the proposal. Even there the amount 
allotted for industrial development is 
1785 million rupees, which amounts to 
only 9 per cent, of the total. From all 
this, therefore, it seems that the Gov
ernment has no definite policy for the 
industrial development of the country. 
Government h3 s i?ailed to give sufficient 
fillip to the growth of industries in 
the various states. Within the past 
few years the Government of Assam 
took up the question of setting up 
several industries; one of them was 
setting up a sugar factory and another 
a textile mill. But at that time came 
devaluation and all our industrial 
development schemes were cut short 
compelling the Government of Assam 
to abandon its x>olicy of, development.
If our country Is to procwd like this, 
every aspect of Us life is influenced by
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policies of foreign Governments—call 
It devaluation or whatever you like— 
there will be no development of the 
country and there will be no prosperity 
in the country. Therefore, I want to 
draw the attention oi the hon. Minister 
to this question of industrial develop* 
ment in the various States.

Madam, I do not desire to take more 
time. In conclusion 1 would say that 
the present cloth prices in the various 
parts of the country are very high. 
Recently I came across reports from 
various parts of Assam that a pair of 
dhoties is sold at Rs. 25 and a sari at 
Rs. 30. I hope the hon. Minister will 
do something to remedy this stat^ of 
affairs.

Shri Krislmanand Rai (Uttar 
Pradesh): Madam, it is not a fitting 
commentary on the efforts of this Gov
ernment that while it has got a very 
brilliant record in fighting communal- 
ism, communism, estate-lordism and 
many other isms in this country, it has 
totally failed in fighting out the black 
evils in our economic life. Frankly 
speaking, this Government has carried 
on a policy of appeasement towards 
these anti-social elements. Our hon. 
Ministers have started taking a very 
complacent view of the difficulties of 
our people. The hon. Minister of 
Commerce and Industry, in his reply 
to the debate on the Taj-iff Bill said 
that the House will have to form a 
definite opinion as to whether it wants 
to give protection to indigenous indus
tries or to have cheaper things in the 
market. As if all the high prices of 
blackmarketing and profiteering going 
on in the country are due to the circum
stances that we have to give protection 
to indigenous industries and not to 
our lack of grasp over the entire 
economic sphere.

The whole policy ol protection of the 
Government is open to challenge. 
After the war the Tariff Board was 
appointed for two definite purposes: 
one was to investigate into the claims 
of industries which ask for protection, 
and the second was to watch the 
industries at every step to see whether 
they are not going to be a burden on 
the society. The Tariff Board during 
its five years* life has recommended so 
fa r protection for about 90 industries, 
hut has conveniently forgotten the 
second aspect of the question: that is, 
whether the protection that is given 
to any industry is going to cast an 
excessive burden on the community or 
not. Whenever these questions of high 
prices and excessive profits are raised, 
the hon. Minister's reply is that a

Tariff Commission is going to be set 
up as a statutory body. Similarly, 
whenever the question of co-ordination 
of large-scale industries and small- 
scale industries is raised in the House, 
the answer is thaf a Planning Commis
sion is going to be set up for the pur
pose. I do not know how long people 
have to wait for these commissions.

I have raised this question of pro
tection deliberately because our 
country has got a very bad experience 
of certain major industries which have 
enjoyed protection for a long number 
of years. Of course, it will be too 
premature for me to pass any judg
ment over the protection that has been 
given to the small-scale industries by 
our national Government, but let nm  
take the sugar industry. After enjoy
ing protection for eighteen years, the 
sugar industry definitely refused to 
submit to the wishes of the people and 
even of the Government, but the Gov
ernment instead of taking any bold 
step succumbed and surrendered to the 
industry at every step. I thought some 
enquiry committee had just been set 
up, but one fine day I saw the 
announcement that it had been with
drawn. God knows why! Take the 
case of the textile industry. The 
country is proud of it because it is our 
biggest industry. If memories are not 
short, the first protection that this 
industry got on account of the patriotic 
feelings of the country was under the 
leadership of Mahatma Gandhi who 
asked for a boycott of foreign cloth in 
ordAr to give a market to this industry. 
And for twenty years this industry has 
enjoygd protection from Japanese com
petition. What is its behaviour today? 
The hon. Minister announced cprtain 
prices and the Bombay mill-owners 
definitely say, “No, we are not going 
to give you any cloth at those prices. 
We will raise the prices.” Then the 
Kanpur millowners say “You have 
raised the prices of good qualities of 
cloth, but not of coarse cloth. We are 
not able to give the quota we have 
to the U.P.” and they surrender ^Ije 
quota. Madam, I have always failed 
to understand what these Chambers of 
Commerce, Syndicates, Millowners’ 
Associations etc. are that are function
ing from Delhi to Bombay. Are they 
organisations to see to the national 
interests also or are they organisations 
of certain people who want just to 
watch their own .self-interest? I do not 
know why our Finance Minister, the 
Minister of Commerce and Industry 
and even the Prime Minister go so 
often to them arid stand before them 
and defend the control orders as if they 
are doing something wrong. In finan
cial matters, our Finance Minister goes 
there and gives defences for this policy
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and that policy and that is the case 
with every other Minister who has 
anything to do with the economic life 
of the country.

As far as the cloth policy is concern
ed, it is a matter of common knowledge 
that great grumbling, is going on every
where in the country on account of 
cloth shortage. In reply to a question 
in this House, the hon. Minister of 
Commerce and Industry openly said ’ 
that because there was less production 
and greater export than in 1949, there 
is shortage. But the point is: who is 
responsible for it? If questions are 
parried in this way, then who will 
accept responsibility for allowing this 
huge export When there is a serious 
shortage of cloth in the country? I 
submit that these questions should be 
answered with greater seriousness.

One more fact I wish to point. It is 
not a local affair of U.P. It affects the 
whole country. A lot of trade has been 
going on between U.P. and Tibet. I 
do not knc^v whether any Indo-Tibetan 
Trade Agreement exists or not. Of 
course, the conditions in Tibet as far 
as Government is concerned are rather 
in a jeopardised state; yet I would like 
to know whether some Trade Agree
ment is going to be concluded or not, 
if it does not exist now.

Shrl Khanddbhal Desai (Bombay): 
Madam, the Ministry that is before us 
for discussion todj^y is a very import
ant Ministry, particularly after it has 
been combined with the Commerce 
Ministry. For the last 3i years there 
might have been some excuse, because 
the Industry Minister would say that 
the policy of his Ministry had not been 
carried out by the Commerce Ministry 
and vice versa. For the last iwo 
months this Ministry is under one 
Minister and under one Secretary. Let 
us hope that the administration or mal
administration of this Ministry in the 
previous years may not be experienced 
in the coming years, because I feel that 
this is an important Ministry and its 
policy and execution thereof, is going 
to make or mar the future economic 
development of this country.% If it is 
handled properly by the hon. Minister 
in charge today or in the future, the 
country will be prosperous. If it is 
mishandled, then woe betide the 
country. I personally feel that the 
policy that had been followed during 
the last 3i years by either Ministry 
was not such as would get any appro
bation from anybody in the country 
and the existing economic situation Is 
the result of that policy which has not 
been handled with JEoresight and under
standing.

In the very short time at my dis
posal, I would place before this House 
some of my reactions to the policy that 
has been followed. I will first take up 
the question of the textile industry. I 
have come to this conclusion that the 
administration of the contiol, as far 
as the textile industry is concerned, 
has been an utter failure up to now. 
There had been control; there had been 
decontrol; there had been semi-decon
trol. The distribution had beon hand
ed over for some time to the State Grov- 
ernments. Now it is being worked by 
both the State Governments and the 
private traders, but it does not give 
any satisfaction. What do I ascribe
this failure to? I think it is the lack 
of experience and knowledge about the 
position of the industry that has 
brought about this difficulty.

Madam, let us take the facts as they 
stood last year. Our production was 
in the neighbourhood of about 3,600 
million yards as far as the mill indus
try was concerned. Last year’s pro
duction of handloom cloth was about 
800 million yards. Out of the total 
production, 1 ,2 0 0  million yards were 
exported, leaving hardly less than 10 
yards per capita, whereas the normal 
consumption of cloth in our country is 
between 14 and 15 yards per head. 
This has led to the present difficulties 
of blackmarketing, taking human 
nature as it is. 1 had always been 
urging that the one question that is 
disturbing the whole economic struc
ture of this country is, mainly due to 
the failure of the government in pro
perly handling the cloth problem* From 
this forum, I would like to make an 
appeal to the Finance Minister particu
larly, to try  to find out his foreign 
exchange from any other source—he 
may curtail other requirements, if 
need be—but let him stop the export 
of cloth even to the extent of a single 
yard. If this decision is taken oy 
Government, the other factors which 
are corqllaries will adjust themselves 
automatically.

The Minister of Fiaaiioe (Shrl C. D. 
Dedimiikh): Even cloth made out of 
imported cotton?

Shri Khandubhai Desai: Yes, Sir. 
Let us understand what the position is. 
The installed capacity of our textile 
industi*y at the moment is about 4,500 
million yards while that of the hand
loom' is about 3,000 million yards, 
because there are 25 lakh looms and 
at the rate of even 4 yards a day the 
handloom industry can give you 3,000 
million yards per year. You asked us 
to satisfy ourselves with only 3 ,2 0 0  
million yards last year and this year, 
probably, you will give us 400 or 500 
million yards more. Then, you will
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say that the provincial Governments 
have failed to make proper distribution 
and the provincial Governments will 
say that the Centre has mismanaged 
the whole th ii^ . This situation is 
going to remain as it is unless the 
Government takes the decision to make 
available to the consumers at least 15 
yards per capita in this country. That, 
in my opinion, is the only solution. 
Try this solution lor a year; the other 
economic evils, in my opinion, will 
automatically disappear, because most 
of the present economic difficulties are 
due to, as I said, the administration 
or maladministration of the textile 
industry as cloth is the second need of 
the people after food and accounts for 
various economic activities of the 
people and the government.

I am neither for control nor for de
control. Whatever is in the interests 
of the country, let the Government 
carry Out, and let the people co-operatt. 
But, this muddle headed policy, which 
is no policy, is responsible for all our 
difficulties. I will cite only two in
stances. Cloth control is being main
tained because the prices are likely to 
go up; Cement and Coal control is 
maintained because the prices are 
likely to go down. I would like to 
know what your policy is? Is it ypur 
policy to maintain the prices or is it 
your policy to bring down the prices? 
If there is a tendency for the prices 
to fall because of adequate supply, why 
do you want to maintain the controls? 
I cannot understand that. The latest 
i^ the control on printing papers. In 
reply to one of the questions, the hon. 
Minister said that the newsprint posi
tion is precarious, and that there is 
world shortage of printing paper. If 
that is so, does not the hon. Minister 
realise that more than 50 per cent, of 
the space is taken by advertisements? 
af there is real scarcity, why should 
we not impose a control and limit the 
space for advertisement so that much 
needed printing . paper may be 
economised. ,

An Hon. Member: How to advertise 
goods?

Shri Khandubhai Desai: That is a 
question for your consideration. One 
has to make one’s choice between ad
vertising useless goods and valuable 
news and views items when there is 
scarcity. You would have to close 
down all Papers after two months and 
there will be no material for you to 
judge either the policy of the Govern
ment or of the different parties when 
you go in for the elections. Is that 
the position that you want to create? 
Because the position is precarious, as 
the hon. Minister has stated, you may

have to close down all Papers in the 
very near future, unless foresight is 
used.

There is one problem which has been 
worrying me, that is the problem of 
the cottage industries, particul^irly the 
handloom industry. All the attention, 
as far as the Government of India is 
concerned is only concentrated on large 
scale industries which can look after 
themselves. Cottage industries and 
the handloom industry get a step
motherly treatment. Whenever that 
question comes up before the Govern
ment of India, they say that it is a 
provincial subject and that the pro
vinces will manage it. We know that 
within the limited resources at the dis
posal of the provinces, with the limited 
technical experience at their disposal, . 
with the limited initiative that they 
have got and with the various compe
titions that arise even from our own 
large scale industries as from foreign 
countries, this industry has not the 
ghost of a chance either to survive or 
develop. Therefore. I would suggest 
that the Government of India should 
appoint a special "Minister for cottage 
industries at the Centre with a cabinet 
rank,.twho will look after the cottage 
industries and develop them with all 
the assistance that they need. Let us 
examine what the difficulties of the 
handloom industry are. Three or four 
years ago they were producing about 
1.800 million yards of cloth; last year, 
according to this report, they have pro
duced only 800 million yards, because 
there was shortage of yarn. Shortage 
of yarn may have been due to less sup
ply of cotton on the one side and the 
export of cloth particularly woven on 
wider looms, on the other. The export 
quota had been given not on square 
yardage, but on lineal yardage. That 
is, cloth which is produced on a 42" 
loom is also one yard and cloth produc
ed on a 62" loom is also one yard, 
though that would consume nearly 40 
to 60 per cent, more yarn. That is one 
of the reasons why there is shortage 
of yarn. If you give any export quota 
—I strongly urge that there should be 
no export till we are able to solve our 
own domestic consumption problem— 
if there is to be any export. Govern
ment should lay down that whatever 
yardage it allows should be the square 
yardage and not the lineal yardage. 
That is an important point which the 
Government should take into considera
tion.

As far as the export of waste is con
cerned. my vi^w is very definite, that 
not a single bale of waste should be 
exported if it could be utilised by our 
mills. After all, the export of waste 
cotton is to the extent-o£ 3i lakh bales.
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If this cotton waste is from the c o n ^  
ing process— are using fo re i^  
cotton—that could be ulilised to spin 
counts from 10 to 15. I s a y ^ a t  that 
cotton should not be permittOT to be 
exported to the detriment of the econo
mic interest of country when there is 
definitely a shortage of cotton and 
when the handloom weaver is crying 
for more yarn for his livelihobd. It is 
a question of employment in the rural 
areas. *

I would not criticise the policy of 
this Government for the past because, 
after all, .th?y had not got much ex
perience about the whole matter, but 
3 i years experience in administration 
should be now suflflcient for proper 
understanding. They were like some 
tool between various conflicting 
interests. Somebody makes some 
suggestions; others make some other 
conflicting suggestions. They take the 
one or the other without understand
ing the implications. Possibly after 
two or three months they will again 
change that policy with the result that 
there is an overall profit for a few and 
difficulties for many. This must now 
stop.

There is one last word and I have 
done. If the time at my disposal had 
been long enough, I would have gone 
into the details. I have only touched 
some of the points. I would urge upon 
the Government that, without listening 
to the conflicting interests of the vested 
interests, they must decide their policy 
and execute it in the interests of the 
country as a whole, without being 
guided by the so-called experienced 
and technical in d u stria li^ . who. I 
may very humbly suggest, have gene
rally been misleading the Government 
for the tost so many years, and the 
people ha^jp suffered in consequence.

Shri S. V. Naik (Hyderabad): 
Madam, when one reads the report 
of the Commerce and Indivstry 
Department, one feels that there is 
a Igt of improvement and develop
ment that has taken place during this 
year except in the production of 
cotton textiles, jute and sugar. But 
there is one point that T would like 
to paint out On page ^ of the Ad
ministration Report, of the Ministry 
of Commerce for 1950-51 the hon. 
Minister says that to increase the ex
ports they have to produce more, 
and they have taken steps to produce 
each and every article more. They 
say:

“Raw cotton has improved by
10-4 per cent., raw jute by nearly

per cent., se.samum by 3 :3  per
''ont., ffroundnut by 5:8 ner cent.
and castor by somewhat less than

one per cent. As regards hides, 
one of the methods suggested to 
improve production is the removal 
6 f the ban on cow slaughter, with 
a view to enabling more material 
to flow into the market. The 
question is under examination, in 
consultation with the State 
Governments.”

In order to increase the production 
of raw hides and to export that, they 
want to remove the ban on cow 
slaughter. As the matter is under 
consideration, I do not want to dilate 
on it here and I will proceed further.
I would like the hon. Minister to give 
due consideration to this point, in 
view of our country being an agricul
tural country and in view of the 
scarcity of cow*s milk in the country, 
and in view of the health of our 
small children. ^

The second point I would like to 
touch is this. There are three econo
mic advi.sers as far as I can see from 
the report and the Demands for 
Grants. One is attached to the Cabi
net, iftie other is attached to the 
Commei^ce and Industry Department 
and the third Is attached to Ihe 
Agricultural - Department. Their 
advice, as far as I think and presume, 
clash with each other and instead of 
being complimentary are sometimes 
contradictory and I feel that a reduc
tion of one or two of these economic 

"advisers is possible and if this re
duction is made, probably it v^ould 
improve i« the reduction of expenses.

4 p. M.
The third point that I would like 

to touch is with regard to the cottage 
industry. Last year it was oointed 
out that Rs. 10 lakhs were set r»part 
for the improvement of the industries 
throughout India and quotas were 
allotted to different States. The 
Hyderabad . State got about Rs. 
•19,000 out of the seven lakhs allotted 
tn all States. But even this small 
meai^re sum is not provided in this 
year's budget. I do not know the 
reason why Hyderabad has received 
such a harsh treatment at the hands 
of the hon. Minister and I would re
quest him to look into this.

While I am on the cottage indus
tries, I would like to speak a v,ord 
or two with regard to the shortage 
of yarn in the Hyderabad State. In 
reply to my question. No. 1774 put 
on the 27th February, 1951 the hon. 
Mljnister pointed that the yam  
quota allotted to Hyderabad wa*
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based on the Fact Finding Com
mission’s report. The reoort of the 
Fact finding Commission submitted

-in 1943 was taken as a basis. At 
that time the handlooms in Hyderabad 
State were about 70,000. Now the 
handlooms have increased to about
1.48.000, but as the Minister says, 
there are about 1,40,000 out of ’vhich 
effective handlooms are about
1.38.000. Considering tjie increase 

iTom 70,000 to 1,38,000, taking them 
as eilective, still the increase in the 
bales of yarn that was given is only 
about 116 bales, i.e., from 3,749 bales, 
as a generosity measure, they have

' irtcreased it to 3,865, The result is 
that the handloom weavers there do 
not get even the yarn for working 
their looms for about 2 or 3 days in 
a month. Now take the case of a 
village. There is a village called 
Aland near Gulberga, It had a 
population of 8 .0 0 0  weavers and there 
were 1.800 looms. They were getting 
1 0 0  bales per month. Now the quota 
has been reduced to about 30. Now 
the handlooms working there are 
only 500. The rest are remaining 
idle. Previously tihey used to earn 
about Rs. 4 oer day. Now they are 
hardly able to earn one rupee and 
they have migrated to- Sholapur, one 
of the districts in the Bombay Pro
vince.

There are some difficulties with 
regard to the Sales Tax. As you are 
aware, the Sales Tax was very 
recently introduced in the Hydera
bad State. At that time maav of 
the mercantile as^sociations and the 
Chambers of Commerce represented 
the matter to the Hyderabad Govern
ment and also to the Central Govern
ment that the tax should not be a 
multiple point tax but should be a 
single point tax. Their reauest was 
not heeded to. Generally in all the 
States except perhaps Madras and 
one or two other States, the tax is 
a  single point tax. In Hyderabad 
State by whatever sources Govern
ment can get money in the shape of 
taxes the measure is introduced . in 
Hyderabad StatJe. Sometimes tliey 
take one portion of legislation from 
the Madras State, and some otfier 
portion from some other State and 
the rest from a third State and the 
combination is made into laws and 
regulations and the people are charg
ed according to that. My request is 
to havfe uniformity with regard to the 
Sales Tax. I would request the hon. 
Minister to take the whole m atter of 
the Sales Tax Administration to the 
Centre and have a single point tax, 
a tax at the consumers, end and

exemption to the forwarding, carry
ing and commission charges and then 
apportion the quotas of the income to 
dilterent States. I think, that would 
obviate the differences in the taxes 
in the different States of India.

There are one or two small points 
with regard to the Sales Tax. Of 
course, one may consider that it is 
a local question and that it may not 
be brought here.’ It is not so. It 
comes under section 286, sub-section
3 that is inter-state trading. If a 
firm having its head office outside 
Hyderabad has a branch there, that 
firm is taxed on each and every sale 
but if the firm has no branch in 
Hyderabad State, it is exempt from 
the sales tax on the sales that are 
carried on by that firm. When the 
firm represents the matter to the 
Hyderabad Government and .‘urther 
says that the matter be referred to 
the Central Government, the Hydera
bad Government refuses to forward 
the matter to the Central Government 
saying that it is in their discretion 
to charge the firm and that they 
cannot forward the representation to 
the Centre. In this way the mer
chants are being forced to go to the 
court of law. I think it would be 
better in such cases to issue instruc
tions to the State Governments to 
forward such matters to the Central 
Government so that a uniform policy 
could be followed.

Now, I would like to speak a word 
or two with regard to the general 
position of the industries in Hydera
bad State. I think the policy of tJie 
Central Government or that of the 
Hyderabad Government is halting, 
hesitating and not definite. To give 
you a background, many of the 
industries were started during the 
war. Before that there were only a 
few Industries which could be count
ed on one’s fingers. During the war 
and later .on, many of the industries 
were started with the support of ^ e  
then Government. No doubt, .they 
were based more or less on conmui- 
nal bias and the Hyderabad Govern
ment helped them with large amounts 
of money. After the Police Action, 
many of the companies tumbled down 
and it was a  regular South Sea 
Bubble. Every day you get up in 
the morning, open some paper and 
you would find that some company 
had gone into liquidation or Is 
verge of going into liquidation, 
being the state, the Government after 
the Police Action appointed Mr. 
Wadia to go into the whole thing and 
to audit the accounts of those con^ 
panies in which Government had 
invested large amounts of money. 
Our .request to the Government was
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that instead of only examining and 
auditing the accounts of those com
panies in which Government have 
invested, they may audit and investi
gate ail the companies and And out 
which have been mismanaged. No 
doubt, Mr. Wadia had submitted a 
report but up to now, though it is a 
long time, it has neither been publi
shed nor the public knows anything 
about it. When Sardar Patel had 
been to Hyderabad last, we represent
ed the matter to him and he, at our 
instance, was generous e n o i^  to ray 
that he would send Mr. Kasturbhai 
Lalbhai to investigate into the matter 
of industries. He did send him. Mr. 
Kasturbhai Lalbhai in one of the 
public meetings there, also said that 
before coming to Hyderabad, he had 
seen a report on industries prepared 
by the Central Commerce and Indus
try Department re Hyderabad Indus
tries and he had thoroughly 
through that and on that basii, t e  
was going to investigate and au^it 
the industries.

[ M r .  D e p u t y - S p e a k e r  in  the  C ^ a ir ]

He has submitted his report; but 
none knows what that report oif the 
Commerce and Industry Ministry is» 
nor indeed the report of Shri Kastur
bhai. Nobody knows what points 
he has suggested. It is understood 
that about Rs. 7 crores have been 
Invested by Hyderabad Government 
and also by the Industrial Trust 
Fund in concerns many of which 
are alffiost going into liquidation and 
also that another Rs. 5 crores are 
Riven as loan making a total ef R».
12 crores. And according to the five 
ye^v plan which is going to be sub
mitted to tiie Planning Commission 
hero • as far as I Tcnow there is to be 
another sum of Rs. 3*26 crores to b^ 
invested and that too with regard to 
only five industries being the Simur 
Paner Mills. Ltd. the Sir Silk Ltd. 
and the Ta.i Glass Works and the 
Alcohol Factory and the Singarein 
Collieries. That means, as Mr. Kas
turbhai Lalbhai has said, that 
after investing rnoney in concerns in 
which it should not have been invest
ed. so as to save them Government 
fs invp«*.tfn» further sums into them.
T would request the hon. Minister to 
look into these matfprs and submit 
them to serious sm itiny and investi
gation. These reports should be oub- 
lished and the public .should be tnken 
Into confidence and if found not 
desirable such sums should not be 
invested in these concerns and other 
concerns denied assistance. He should 
give assistance where assistance will 
br nroHuctive of general good to the 
Industries of the Hyderabad State.
31 PSD

The day has come when we have to 
look to the progress and development 
of industry not- only in one particular 
phase, but towards the general indus
trial life of the whole State. '

Then theie is just one smaU point 
and that is with regard to the import
ing of machinery from abroad. When 
such rn p rh in pH are imported, the 
necessary accessories are not imported 
along with them and this leads to a 
lot of waste and difficulty. For ins
tance when tractors are got down, the 
necessary parts and accessorie.s are 
not obtained and so when these trac
tors develop some trouble when 
working out in the fields, they cann<»t 
be set right and so they have to re
main idle for a long time. So also in 
the case of cameras and photogranhlc 
materials and other such things. 
Therefore, I would request that when 
femvy materiala and machineries are 
Imnorted. the necessary acces*Jories 
also .should be imported in sufTlcipnt 
quantities.

^  Wmt TW : *TR!fW

^  f  t
'TT ^  ^

^  w fftr nTT?r ^  n f  ijfr

1 1 s t t t
^  v r ?T »nn
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sftr <̂1*0 ^  3^^  I
Yvs vr «JT anr Pr ^

(Election) ^  t j t  «tr » t



5630 General Budgei— 31 MARCH 1951 List of Demands, 6031

?rnfl TPT] 

gfr ^  m  i
^ 3n^l VTcT t

4  # ^^st5PT % ITK W  
3ft ^  fft ^PT «Ft ^

W f^lTT I 1*T H ^»T ^

«T̂ IT̂  «P|Jm «Ft ci r̂off sm 
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VT ^  3TPT ^  3Tra»ft
f*T?y»rr ftr- ^  ^  *t «<5+ 

>n^f<nr ^  ^  aftr w  *pr
5r?> I ^|»TT ft?

5>fn â >T w  ^

iX t  I w  % ^  3TT#

TT5?% m?q>r (m ica) jtt arsr?: %
% f^ iT  #■ ^  f  i

arw^J f^ f rT R  «Ft ^

I l f  *Pfr 3IT f  ftr  q f

f^wr^r (m onopoly)
5 I ^  '*ft ^srtt %

5T^ 1 1  ftWT̂ T ^  8TO m?frf
(Synthetic  m ica) rfi i v r r  ft# 
^T'rr 1 1  3rr?|f?yirr afhc a r u r t^  w 

*Tr?w f , ^  fsr^r^r
f  I Xmj % f5TIT

^ r  sqK  T^^rr affrr

^  irrf5r5y afh: arnFsf^JTr^ 
»rr?̂ r *r»rr p̂t ?̂r ̂ pt 'Birgit f  i 

‘f d T  3Th: 3T«rfl‘w  % wrT w  t w  »r

11 *frpr ^  
f ^ « r r ^  % TrarjT ^  w  f  i f »  
sijw^rnfl ^g’ > rrf^ f it«tt s r  jh iT 

^  f  I 3r»T7: f t  % ?̂TT
eft |̂»rr f«p Jî  ifi-sr 

% 3T ^  aiTiTflW ^  ^ T  <Tĵ T«rft
3 fk  ^  ^  5 ft^  spT;̂  ^  ^

?nn̂  eft arrfft>rrwT
^  <ST¥# % fe rj »nrR ^

|W7t ^  5^ fwRr^ ^ ;ft 

5ft ’TTOTTlT̂ 7^ 3f tT ^ 4lr
v t I  ^  ^  ?rsr ^rr
«rrcTT g aft (E lectri(5ity )

% ?fT<TR % fe tj % 5 »T ?ft5r

s fk  ^  f ■ I w  JWK

^’TTTT PtoT5T *PT f e r ^  ^  ^RTT

t  I *niT  9T « ifti> K I??  

(M ioanite Indu stry) ?ft?ff r̂r̂  
?ft ??rft ?rreT̂  #  p r o  w i t  
JT(?<Pr % r̂r*TH f̂t ’̂ att if 
^ r  3rtm |  s r i^  i vtsTHr
^ wnr ^  Tff f  3^ t̂

5r<Wt aftt 3T»rT *iii^+i>ff^d 

qr WTPT fWT ^JT eft 
ffw ar f  f^ 3ft ^nanr qf^ 
wn" ^  ^  v>TRft t  ^

^ 5fl^ f̂Ttf
?fv ’fnn# 5y»hfi i #  #  arvjv 
It ^  Pif JI5 îTT w t 5T  ̂ ?t 
?ft T̂ff ftr ^  TWT frr
TTnr 11 9m  p t 5jt»r irr?w-

VTX̂ t̂  ^̂ t̂  ^  - 
^  9Vm" t  Pf> ?R*f>lT It ^  jft- 
ff?RH (P rotection )^  f»r% aftr 

^  3rr«r i w T ^  ^  ^TFPfr^ 
?TT9) f̂ T̂ rr̂ TT

^ r ^ r  ^
qT fTO^r ? I

f^ fR  W ^ X  ^  TPT 
3 ^ ^  m  ^  %

f?ri  ̂ 5̂TT tTT, ^  ^
3TR ^  ^  «frnr ^  ftFr ^Pfrr

3rtr 5rnTTT?T i
^  ^  ^nir ^  3fh: tht ^  

WRRT 3 p rf t^  îrr^T *f>nr ^  i ^  

^m nx  % 9T^rt^ vx^r j  fV ^i^vr-
•THE* ^

t̂T̂  ̂ ^  f% 3|?rr^

Pf I % ^  ftiff $nFHT *"
^  ^^<Tdl afr? Vte<F^ f%

Uf? ^  ^  5RRfr ^  ^  \
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[«ff JIT̂
%

^ ^  «P?!TT -siTfm f  I *r? fiF5??tT*r 
m  5TRT «W€T<T 8 I ’fTTOT 

% ^nft >tT<ft ^  TijT

t  I »T?r *T51^ % ^

a fk  3Tm5r % H f«n^
WMTT f«Jii aftr jt?  wrawrjr
5TW ^  3TT T̂ T t  I m x  m  ^
«|5t «P Jft % n̂r«T ^  fT  ^  ^  55TWTT 

*p  ̂ m  ^  »P<Tt j»>r s r ^  ’ft ^
^  ^  BV9T ^ I THT ?

^  ^  »TRh5fr q r ^  
(purchaso) ^  % sr î
jTR ^ 5̂nr % r̂î
^  q m #  % fwff wtnf «Ft

^  a fk  r̂?T*mf ^  1% ^ #  «Pr<̂ t 
?TW5 ^  ^ftin ?>rr^ ftr^TT, *n:ir s r ^ ,
aTTm*r arrft v r ^  H Ppm

«rni 3fk ^  ?<TrTT >pt?  *Fr sft
t  >ft TO a«P ipy ^  3rw»TT i

^WiT 5R ?r 3I»I?t #  #ITTT

<At  ?r?r<jm t  i

*T? ^ fflw (coal) % fimir
w ifRprr f  I >ft i r p  5 T

?Tfr^?lr r?;)" t. ^  TT ^  f?(OT 
« rH  fitJn 3o?fT I  I

(colliery) w *ft, r̂rerr
»T5T ^ > 1% fiT ^WRfT ^?T f tm  «n I

f̂sp  ̂ t»TST ’T f*r5T# qft
^  % «?er f̂T*rr <m i 3 p r  

r*Mk îl <Pt 5^^ %, 
f r r i i^  «fiT rni«*fi r̂ r̂nnFif

fw T  Tpr, 3̂rrFy#?r?r (co
ordination) T ^ , 5rt 
ihfW t ^  i»f sT<t vrm qfm I

«n5T ?ft T̂T̂PTT i¥tT W»IT«ft t  PP
art I sTtr ^jtwt m’K ^itot 

^  ^ri^ JT?T v r  T h m  inf*:
^  «TlPpffIH sftr «Pt#JTT
'srr̂ rr ?  i §*r

ftwft *T P n ft y t^inaiy  s”  w r M

1 1  ^  ftr :;tt sw it t t

5T |>  I
T?% t  P,5!T

ark ^  w >  T̂ sHTcJT
I % KTT’T T5I<TT
fV ?*Trd ^  SWTT

wrarr<5T ^

{English translation of the above 
speech)

Shri Jnani Ram (Bihar): Sir, mal
distribution nf cloth is a leading 
factor among the mistakes that have 
worked as impediments in the way of 
our Government becoming popular. 
Many hon. Members speaking before 
have thrown sufficient light on this sub
ject but 1 think it necessary 
to say something because it 
is an acute problem facing 
tbre whole of the country. The 
problem of cloth is so critical v.oday 
that it has become difficult even for 
the Government too to solve it. At 
present there is no stability in the 
Government’s policy towards cloth. 
Sometimes the control is imposed 
sometimes it is relaxed and somelimes 
it is removed. Whenever the contrnl 
was lifted the prices of clotl  ̂
begnn risincr H»d there been a 
balanced and a uniform policy the 
prices of cloth would not have gone . 
as high as they are today and the 
overall supply po.qition would' also 
have been easier. In 1947. elections 
were being held in my district. I 
made tours in that connection^ 
People then used ^  asjitate against 
cloth shortage, when I talked to the 
hon. Minister in that connection, be 
took the work in his own hands. We 
toured and set up the panchayats at 
various places. These panchayats 
pplprtpH the shop-keepers. Strictness 
was observed and instructions were 
given to the officials to that effect. In 
a short time neople became sati.sfiod 
and their feeling against the congress 
and the Government subsided. But 
unfortunately, control was relaxed 
after some time resulting In th«
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present crisis. The people realise the 
difficulties of the Government and ran 
alsp condone them. But they cannot 
forgive their faults made in process of 
distribution. Recently'when I was in 
my district, somebody told me that 
iie had to pay Rs. 12-0 -0  for a ‘saree’ 
costing Rs. 7-0-0 f>nlv and when he 
referred my name that he would i^om- 
nlain to me, the shopkeeper threatened 
that he was a quarrelsome person and 
therefore he would not be given any 
cloth in future. I was told by Shri 
Kashi Mehto on the railway station 
that he was in need of a saree and 
when he went to a shopkeeper, he 
said that he had none. When he com 
plained to the President of the city 
Congress Committee and reported the 
matter to the Supply Inspector, the 
shopkeeper said that Shri Mehto had 
asked for superfine markin (long 
cloth) and not saree. In this way 
these shopkeepers deceive the people. 
It is my sincere advice to the Govern
ment that they should find out 
proper system of cloth distribution, 
particularly in the villages. In cities 
people are able to get some cloth due 
to prevalence of the coupon systam, 
but in the villages hardly any cloth 
is available. I urge upon the hon. 
Minister to make appropriate arrange
ments for the distribution of cloth, 
render opportune advice to the State 
Governmentls land igive suitable ins
tructions to the high officials so that 
they may exercise a proper control 
and the lesser officials may have a 
thorough grasp over the situation. 
M a n y  persons were of the opinion 
that the Government were making a 
mistake by not auctioning the 
posts of Supply Inspectors to the 
hi^iest bidder. They think it would 
not afTect the distribution of the cloth, 
but the Government would'be able to 
earn some money by doing so. Till 
the Ume people are so suspicious of 
the Government the latter cannot be 
popular. I would only say that the 
Government must improve the system 
of cloth distribution and instruct the 
officials to effect a better control. 
People may get a small quantity of 
cloth may it be one yard or half yard 
but if that is distributed properly 
amongst the people, they would not 
Dlamp the Government. This is what 
I wanted to submit my views abou*  ̂
cloth.

I would now like to say something 
ap^ut iron and cement. Distribution 
of iron and cement is also being done 
haphazardly. The needy do not get 
them while those who actually do not

make an
investigation about the people who 
have built hcruses during the last five

years, you will find thjftt those who 
got the iron sold it 
market and those who^Wid not get it 
pvr ’lased it from the black-markei. 
T*̂ .u \/ill not find a single person who 
aid . 5t resort to black-marketing 
dui.. j  the last five years and is not 
guilty of the same. I would appeal 
that the distribution should be 
strictly controlled and an enquiry be 
conducted in the matter.

Then I want to say something about 
the mica industry of my State. Mica 
is an important industry of India. It 
may rather be said, that India holds 
the monopoly of mica. But even this 
industry is not secure. Synthetic 
mica has now began to be produced 
by scientific process. Mica has also 
been discovered in Australia, Ame
rica Brazil as well and. Government 
must devote particular attention for 
the protection of this industry. Peo
ple import mica from Australia and 
Brazil into India and split the layers. 
People in Europe and America are 
inexperienced in this work. Only 
the Indian workers are skilled in it. 
But considering the long range effeota, 
this state of affairs would harm the 
Indian mica industry. Therefore, if 
the Government think it desirable 
they .should impose restrictions upon 
the import of foreign mica for pur
poses of splitting of layers.

I would also like to add in this con
nection that for the mica that sells 
for one or two pice here, we have to 
pay three or four rupees when it is 
imported in processed form in the 
shape of electric accessories from 
foreign countries. In this way a huge 
amount of our country’s wealth is 
drained away to the foreign countries. 
If micanite industry is started here, 
the Government shall be saving five 
crores of rtipeer, that are sent out, of 
the country to get the finished
materials. A dam is being built in
Koderma from which electricity will 
be available and if attention
i.s paid to the micanite industry. I 
think the industry, would be earning 
from twenty to thirty crores of rupees 
before long. I had a talk with 
some persons dealing in Mica about 
this matter and they said that there 
was no provision for this industry
being protected. If they opened
micanite factories, it was possibla that 
they may fail in absence of Govern* 
ment protection. -Hence I wish to 
draw the attention of the hon. Minis
ter to pay heed to the micanite 
industry.

The Government of Bihar had sent 
some gentleman known as Shri Roy 
to America to learn this tr tde. But
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when he returned he could not find 
a job and he had to go back. The 
Government could not provide him 
with work and he had to go back to 
America in search of work. I request 
the Government to appoint a com
mittee as soon as possible for mica 
industry to advise on such matters as 
to how help and protection could be 
given to mira industrialists of 
Koderma so that the work may be 
started without delay.

Then I want to say something about 
the silk industry. It is an old indus
try of India and was existent in al
most all the parts of the country. But 
before the last Great War, artificial 
silk from China and Japan had Hood
ed our markets with the result that 
this industry suffered a huge setback- 
If wo could revitalize this industry in 
these times of cloth scarcity, the prob
lem of cloth could also be solved to 
an extent. I think that the Govern
ment should purchase the cocoon 
monopoly and induce and helo the 
people to take rearing of silk worms 
at the old sericulture centre so that co
coons may be produced . in enough 
quantities in the regions ol B!har. 
Madhya Pradesh, Assam etc. and our 
problem of cloth may be solved to some 
extent. Silk is still manufactured at 
a number of places but this industry 
is not getting sufficient finances and 
facilities.

Now, I take up coal industry. Coal 
industry is also languishing and pro
per attention is not being paid to it. 
There was a colliery in my district 
where thousands of maunds of coal 
was produced. But that had 1o be 
closed due to non-availability of rail
way wagons. Had there been contact 
and co-ordination between ^ u r  Depai*t- 
ments, between the Railway and the 
Industry Departments, that colliery 
would not have to be closed dowu. 
Today the Government endeavours 
hard to increase production'. This - 
coal is not consumed in India only 
but is also exported to Pakistan and 
other countries. But somehow or 
other we reduce the production of 
coal. Government must see that its 
production does not stop. They must 
work with a fdresight and should 
try to check it. They must pay oro- 
per attention so that our industry may 
not be handicapped in any way.

Mr. Deputy-Speaker: Coal has gone 
to some other Ministry.

Shri Jnani Ram: Formerly it wa.s 
under this Ministry.

Mr. Deputy-Speaker: Has the hon. 
Member finished his speech?

Shri Jnani Ram: Yes. Sir.
Shri Damodara Menon (Travancore- 

Cochin): To begin with I would speak 
a few words in support of what S*iri- 
mati Uma Nehru said today about 
the Goverrmient’s policy with regard 
to cottage industries. That policy 
requires radical reviaion. In the re
port of the Commerce and Industry 
Ministry there is a paragraph about 
the activities of the Cottage Industries 
Board. It is said that that Board is 
now mainly engaged in stimulating 
export of our cottage industry pro
ducts, that we are trying to sell the 
products of our cottage industries in 
foreign countries, e.specially in Ame
rica. Now that is a good endeavour. 
It would earn for us foreign exchange 
also. But, Sir, in my opinion, ve are 
having m wrong emphasis on cottage 
industries and their role in our eco
nomy when we think primarily of 
export. Cottage industries must cater 
to the needs of our home consumers; 
then only will they be supplying the 
long-felt need in our economy. In 
this connection I want to bring to 
your attention a general proposition. 
In an under-developed and a “hickly 
populated country like India indus
try  must be labour-intensive and not 
capital-intensive. We have to use 
the vast manpower that is our wealth. 
Dr. Sun Yat-sen, the creator of 
modern China, once said that the 
greatest asset of China is her man
power. That proposition is equally 
true in our case. The problem today 
is how we are going to utilise the 
manpower in our villages, the man
power which is not being properly 
utilised now for the furtherance of oi:r 
economic uplift? It is well-known 
that the pressure on our agricultural 
lands is very heavy. We have some
how to find work for millions. It is 
because of this that Mahatma Gandhi, 
when he was leading us in the fight 
for freedom, laid special emphasis on 
decentralised industry. He dreanjt a 
beautiful dream, he thought that free 
India would have many villages which 
will be self-contained and which will 
be humming with life and activity, 
free from the worries and miseries 
of want, free from the evils that arise 
from want. But today my complaint 
is that the Industry Ministry is not 
viewing that problem in that perjspec- 
tive. It is true that the Congress at 
its Nasik session passed a resolution 
in which it emphasised that khadi 
must occupy the centre of our cottage 
industries. We also passed .a resolu
tion on the economic problem, the 
famous economic resolution of the
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Congress. In that resolution we said 
that we must make our cottage indus
tries efficient. Sir, all these things go 
to show that we wanted these cottage 
industries to cater orimarily to our 
home needs. Today on the other hand 
we are treating it as an exporting 
industry. We want to produce some 
articles of luxury and send them abroad 
for sale. We are forgetting the masses 
of thi.s country, who are on the point of 
rebellion. We have to divert these 
people and give them work and utilise 
their energy and also their capacity 
for producing national wealth. I 
would ask the hon. Minister who is a 
very great entliusiast of khadi, be
cause I know he is a staunch Congress
man of long standing and a leader, 
what he has done to encourage khadi 
and make it the most popular jottage 
industry in our country. I \vould 
make a suggestion to him. If we 
want khadi to thrive, if we want to 
realise the ideal which Mahatma 
Gandhi I>laced before us, we ihould 
eliminate the competition of mill 
cloth with khadi. That can be done, 
Sir.

Many hon. Members have spoken 
this afternoon about the cloth scarcity 
in this country. I realise that if we 
take any radical step all of a sudden, 
it may involve a lot of suffering on 
the part of the people. Therefore, I 
suggest that we should have a gra
duated programme, by which we can 
eliminate mill cloth from our home 
market. Possibly, it may be necessary 
for us to enhance the excise duty 
upon mill cloth and utilise the pro
ceeds for the encouragement of khadi 
This may sound rather unsavoury to 
people who are crying out because of 
the rise in prices of cloth, but I a*n 
of the view that our people will be 
willing to suffer any burden and 
undergo any sacrifice if they only 
know that they are working for a 
cause, for a dream, for a new social 
order and for the Ideology for 
whirh Congress has been standing for 
so long. When I say that in our 
country industry must be labour
intensive and not capital-intensive, I 
have also in my mind the shyness of 
the capital. The Finance Minister 
has been mentioning it and we all 
know that capital is shy. Our indus- 
^lalists are not sinking their money. 
Our traders, our moneyed men and 
our rich folk are not willing to come 
forward with their money for large 
scale industries, and we are lookintr 
for outside help. I do not think it 
would be possible for us in the present 
International set-up to get much 
money from outside for large scale 
enterprises. Therefore, we have to 
think In terms of cottage Industries,

not as fancy things but as a necessary 
item of our economic life. V/e should 
plan them and not leave them to 
haphazard efforts.

Sir, the main subject which I want
ed to deal with today was rubber. 
The part of the Country from which I 
come, namely,. Travancore-Cochin 
State and also Malabar are the places 
in India where rubber is produced. 
There has been a lot of discussion 
about this matter in this House. You, 
Sir, observed the other day v/hen 
questions were asked that we had had 
enough of this elastic substance. I 
am referring again to this subject 
because I find that the hon. Minister’s 
view about rubber prices is a very 
static and wery rigid one. I thought 
that probably rubber being elastic 
his view in this matter would also 
be a little more elastic. India is a 
country which is fortunate in one 
respect. We are the producers of 
raw rubber as well as manufactured 
rubber articles. Therefore, we have 
to be very careful about this industry 
of ours. The hon. Minister seems to 
think that rubber is a product that 
can be grown in all parts of India. It 
is not .so, Sir. I am subject to cor
rection, ‘but on the 19th February 
when there was the half hour dis
cussion he gave expression to some 
such sentiment which led me to thir;k 
like that. In any case, it would have 
been better, I think, if rubber haA 
grown in all parts of India. If it had 
grown probably in North India and 
somewhere near Delhi, then the voice 
of the Rubber Producers would have 
been better heard by the people here. 
Travancore-Cochin is a long way from 
Delhi and yet I hope. Sir, that the 
needs of this strategic rubber indu.3- 
try will not be forgotten by the Minis
ter. We are producing about 15.000 
tons of rubber every year. Our own 
industrial needs of rubber are of the 
order of 20.000 tons. It is well known 
that this industry has not been pro
gressing for some time past and the 
hon. Minister stated on the 19th Feb
ruary that there is enough encourage
ment for the growers of rubber. I do 
not want to suggest that the hon. 
Minister is not conscious of the diffi
culties of the growers. As a matter 
of fact, they are thankful to him for 
granting an interim relief of about 
Rs. 32-8-0 by way of enhancement in 
the orice existing before. But what 1 
want to say Is that he seems to think 
that this industry does not need to be 
encouraged in the way in which it 
should be, becau.se he says that there 
is sufficient encouragement. That is 
not true. If there had been sufficient 
incentive for the growers to produc©^
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m;)re with the existing price, then we 
would^ not have had this sorry spec
tacle of an increase of about U acres 
of rubber plantations during the last 
one year or so. Previously from 1942 
to 1947 the increase was to the tune 
of about 8,000 acres. It has suddenly 
fallen. What is the reason for it? 
If the price of rubber is really an 
incentive to the growers, normally we 
should have expected that the increase 
of land under rubber cultivation 
would have been much more. There
fore, if we want this industry to 
supply enough for our home needs, 
there must be more encouragement 
to the growers. When it comes to a 
question of giving increase m the 
price to the manufactured articles, 
especially rubber tyres, the Ministry 
moves with a swiftness and alacrity 
which is worthy of admiration and 
as I had said in the half 
an hour debate an increase of 
about 15 to 23i per cent has been 
allowed to tyres. That increase has 
been given, the hon. Minister ex
plained, on account of the fact that 
there have been imports of raw rub
ber from outside at a higher cost. 
This import would not have been 
necessary at all had our rubber planta
tions been able to produce enough 
rubber for home consumption. The 
otlier day the hon. Minister stated, when
I raised the question of raising the 
price of raw rubber, that he must 
refer to the cost of production. But, 
Sir, I ,want to know and Mr. Krish- 
namncharl also put the same question 
whether, when there is an increase in 
the price of tyres and other manufac
tured articles, he has sanctioned the 
increase after a scrutiny of the oost 
of production. If that is not so, why 
should you be so scrupiilous about 
this raw rubber alone? There is 
another factor also anart from this. 
We must know and the hon. Minister 
also must know that all over tl is 
country .the price of all raw materials 
has gone up steep. Why should you 
keep down the price of raw rubber 
alone and make it impossible for Ihe 
raw rubber producers to work under 
these difficult conditions. They aro 
producing a material which is of 
strategic importance. If this policy Is 
Dursued. then I am afraid the nibber 
industry.in  this country will suffer 
and it will be very difficult for us to 
rebuild what we lose. Today we find 
that people all over the world are 
rushin? for rubber. They want to 
stock-pile raw rubber. When that Is 
so, why should we in our own country 
where we have this industry, not 
show greater care to see that them 
ii sufficient inducement for these peo

ple to produce more raw rubber. I 
would therefore once more request 
the hon. Minister to revise his policy. 
He must if necessary, go out of his 
way to encourage this industry.

One more word and I have done. I 
come from a part of India where 
many money crops are grown. We 
grow coconuts; we grow pepper; 
we grow ginger; we grow tea; we grow 
cardamoms and several other money 
crops which bring us a lot of dollar and 
foreign exchange. I am sure that this 
part of India requires greater care and 
attention from ;the rest of India. Most 
hon. Members here will appreciate that 
these money crops will have to be 
encouraged by the Government and 
the hon. Minister will have to pursue 
a policy of sympathy and active en
couragement in our case.

^  ITTH :

^  t  ^  f<PT%3Fci 
^  H'?i ^ r I sTrofflTH' 3^^

fcRT t  ^
TTPT f  ®

3RT ^

I f ^
WIT I JtTT ^  ^

ift SfhftfW  sftftr 5  aTT̂TTT
\ % SElTWfr STFcTf? f  I W

^  ^  ^  PpJn’ >RT

t  ft? w  ’fffir % ^
w n r r f ^  arr^^r f i  w n f ^ ,

STFST’T % JT t
ftr #  5fr I

^  % arsr w
SJTPT I 5PF?rr̂  TT ?TTThT If?

I)#  a rk  % gr«r,w3rw grqrvT 
TT 1̂*1 *f rft VT
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% ?T«T ^  5T % 5r«r ^

SR tt'.T 'fT  %

^9TR5T «lft JTlsprrJT ^
Jr^fX  f^^rr *FT5T 'IT

^  ^  5 ¥  wra ®Fr *T ^
It  ^  ^  3?ft»T 3 fk  sq^WPT «FT 3fT  ̂^  

f t  srr^.Tf eft w to r

3n5ft qwt % ^  f^wr?r

nf<a«i^, 3 ^  ^ r m r  ^  w  <?rt ^  

f  f  ^ <<ti'i < ^  *T5f 3ftr 
sfrf^ jR?rnr % ;a M  % Pb^ f«Tsr
^  WT?T I ^ 3TW ?PT Y<: TT

JT??n  ̂^  ^  'Tf^PT 1 1  ^  sre?rpr 
% 3fT̂TTT *R % ft'^'RT %

+ 1*) «TT% ^  3TVt ^ 5 *̂ 3TRTT ^ ft> ^

anF«n: jftfer 
( mixed econom y) i w  f i r ^  
srrfiT^ ^  #  W«Rr ??iFRr

I ^  3p!0T ?nT5T̂

i  affr f »  ^  f ^ r  ^  f  I

%rr t  ftr  ^

#  3JTWIH' 3^T ^ 3 ^  SPT ^rsf«r
5R?rr % arftRT ^  i ?ft 

3T!T?n % f  I <tt: w  Pnrpr
^  ^ r  3TOT 3R3T TT ?N- 'OtlT
1 1  3JT3T HTTf 5 n w  ®r? ^  %
n̂T9T ^ STT̂T 3Tff̂ TV ^

aftr |f%qr ^  3nf«r^ sznff^n w ffr 

fw T  ^  ^nFTt 1 1  ^n=TT^: w  
ĤTT % ?|?r ^r ^  #' f^T l^

i  I t  ^rrorn g f r  ^  ^  anr sjT^rw 
^  3fk jfjTtrr «ft arrsr fip«T% n  Pp̂ SV 
^  w re rr  % |  ^  ^?53rif
ift T»ft <TT 'TT P n n ’>T airfi’ 
^  I ’f t  sT ^m  n  aw^TFjaff
^  3r»rPT f>jT ^  jaiT, ^  yxvix  #  
’If  ^KBT ftt f w m  I

WRT l^, Tf ?̂ (ft
afh!: ^  ?TWcn ^  ftr  fTT^ 

fft ^  JTf ^?r *T§̂ tr ^  fWt Pf 
s r» n ^  *T f^4’i*ii f ^
w^ftsrcf «if|- t  ftrer nwrrT: *ift

sp’iT̂ ft’ ’ifl' ^^T5T 5  ^  sr®rr^ w  
annw 5>n̂  # |  i 5rnr~
JT§f ^  3RriT ^  ffr Tf 'rar -qwrfi
5TT TfT t  n̂̂ TR 5»nft fRFTrjfli vr
w*rr«rpr, ?»Trd ^nrenaff vr sr̂ f

I  I ^ f |  3T5T % WT V t wrfsW, 

^  ^  5#tf^ m ppfft ^
jfTft ?R?irr vt 3ft f  ® ?>T̂
^*T ^  np̂ f *n ^  5® ^  5*1 "I
aoJt ?w t  ^ 3Trr ^  an^
w s m  ^  ^  finfr 1 1  ?T5fft
Trr'jjff % <T«grr f  i

^  5T̂? % ?flir m  ?TF55̂ f t. 91  ̂
% F̂STf̂ T w Prmrr

^  f  I Pp 3ft ^
T̂cr Tfl t  sflPr % Pmf^

^ »nr^ ^  3f?rpTr frr Pfitt
w  % I P̂RT fPt jmK ^  I ir?t 
% ^a>T m ^rrsr v t  n̂=mT
% f ^  f  ^  ^  SJTR ^ 'Tf »TT I
l>Pr aftr ĝ ftrr w jtt Pw ft̂ rr
^  vtf ift Yvnmft (economy) 

?if?t ^  jfRT̂ft 5 I iro 
97m t  Pf ^RTiT ?4TfSiT % ?re 3ft 

Vf5*nVTt «̂T f̂e*TTf*rf ^  
«nj5 i f t ^  JfSTH %
fnt f^*ft Tt 3PT# r^  t t

^  spm ^  *ftTf
?r^ fimr 11 ?ft

t  fir fff T̂TTiT # 5ftPr Pr*rfr»r
Pp̂ T ^  5T]̂  I 3T̂  aft fnTWW ?»nt
«i*w  ^  w ft 5^ ^

^  ^ 5nn?ft t  ^
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[«fl Ĵ:To

^ 5T <iprar I

5T JT? ^rT^rn: jpt ^ I r  *Pt ^

^  I  I ^ im w
w  ?miT g^*r ^

’ftfw «pt ? n w ^ % f ? r ( r ^ 5 r a p t

#?T TT3R: (m an power) ^  
wrnr ^  ^  jftsr îT ^ frr^  ^>ft

5W 5̂T ^  3t4 ?ftf^ ?n;55 ?> 

^W?ft t  I JT?t a  V̂3 3Tre»ft 

^cff w f ' I art^r f^rcr^

n ^ 5?% |'— 5n> 
^  irr^T t — f̂ r ?r«Fen t  ^  f »  

^  ^  t  ^yipsnr ?fi?r w m

aTRiJI I'?: C  • ^  ^  f  
% ^ir fir 5  I %
^ * r ’T '̂ IT? >ff q r ^  t  ft? ^51 % 

f<jr^ 3TT<f*PTf ^  f  ^

r̂ aTKifl ^?fr *r ^
t ' f5RT ^  5 >rr  ̂ % »T'T5«ff
sijrT 5rftrT ^ s rn r  f  1 ^

^  ^  <i5ff ^  TJfr f t , m
^  arnnr ,m«r ^  sp ttff 3rw«n
#̂ >TT ^  3nf ^rm
^  1!5fl t  I ^ W T
f  h  ifttirTr ?-*rr ^  g«ft»r
«l> ^  3Tf»r ^  j f t ^ r
?tM t ^  f w l i  5ft5T ^ rm t

arw ^  t  ^
it 3i?fl 3TT# f?PTn:

sr«pe s p ^  I 3nr. ’T t^T  ^
pT«hT an ĴTT ^  'Tt
F ^ IT  |TT ^  s ^  ftirfir *?T T^T 

*ftr f'P̂ TT ^$«rr 1 ^  anfl 3T>i#

*tpr^|JT g P f 'W
?rtf % 'j<Ti*if VT *i54S*T,

^  % r̂«T«r ^  Wtnf %

Jiff ^  a-?r 5T«P ^  ^  ^ r ^ a f f  

? r  ?r»riTirR f T  ?rtr^ f  i ^  

mrhtftir vnnT f w  »nn
I ^  ^  if' ^ ^  t  I
%r fTit Hrr̂ rJT # Tfrr 
t  % m  ^S'T W?T5ft
(S tepm otherly)  ̂ 1

^ 3T (C ottage In 
dustries Board) ŵrr̂ rr »ptt, tt

% SPPT afi^ ?T^ ^  <TT̂  f  I

4'' f  ftr* JTf VI
arWrarr tt^It % ?F?fsr T̂5?t
^  i  I 3TM ^ fc T  K

Pp ^ . T  % 3w  % anrm 
afiT ^  % anrrw ^ Trraft ^ arfimT 

ark 5TPRT 3TT̂  ?r<q- ^ ^  ^
^  ftf ^  qfl ^ > r
jfifir ^r fsmtsor arrsr
% ssft spTtff 3TT^ f  ^  aTO ?r*r5r 
Tw !■ aflT 3Tr«r ?nni îprr 

f  îT ^  ffr arFT

5ft 5̂ 1 ^  IT ajv̂ T. artr f^rft 
gtr7ft»r ^  ^r snrnr 
?w?rr t  I *m amr t  Pf
arnr f̂t ifw^r 3r(jft>T, <pf»RPT
(P lan n in g  Commisf^ion) ^
fwtJ ^  i>»ft, ?t? ^  ^
n̂reJTrsff ̂  ^  % sf*T

*i>̂  ^*tnr fl’»r?5r laff ^  

qfr jftsTiTr I

H 5T? Pii
arra’ ®mnr % f̂ f»nt

3ft f i  srwm %
*n PTUk % ?1f, ^TTW'̂  % m
PT«T^ % ^  I JT]| ^rrtl 5 f\^  »itT^t

% a rw r r  sTCr *f< I  • ^
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«R %

^  % s-q?^ >n: f  I

«r<R Tff n  <r<R5ycrr ^  5fr 

«TR?JT ^  ?r<T 51̂  t  •

3RT ^  »nn^fnr ^  %
fl!T ft? ^  f̂«TT %

W  *Pt *TR'T «n% t|  f f s R
% ffirr ’I’) <nii iT hi Pin % 

^  8n?r 'sn^  i  i
3Ti^ 5  KTW  «|fr 'i’lftl HiT
f’T€fr»r ?r»R ^  sri^Rnft ^  
arqwR ^  jftsr-rr r e  ^ r  «̂ fr5T i 
»ffir Of^t *t*it 5fr J ttt  t  
ft? an̂ r ^atk ^  in â'Rtn «i»r 
f«(f<fr 'Pf 'sft ^  arirni

^  ^  ^  ?*frt ^
Tt»rr I *

{English translafion of the above 
speech)

Shri S. N. Das  ̂ (Bihar): Sir, I
chfuik. you for giving me an opportu
nity to speak at the fag end of the 
day. The subject of commerce and 
industry is so wide that it requires 
sufficient time to deal with any 
question relating to it. But at the 
end of the day when a number of hon. 
Members have already expressed their 
views on the various aspects of the 
subject, I would not take much time 
of the House. I think that the pre
sent industrial policy of our country 
is based on the official resolution of 
the 6 th April, 1948. It has been 
stated in the resolution that the social 
ideals as described in the constitution 
and justice—social, economic, and poli
tical—form the basis of this nolicy. 
But the resolution in the end express
ed the hope that the capitalists, in 
view of the objectives made clear in 
it, would pay particular attention in 
this direction. The reason for such a 
resolution seems to be like this. 
When production in our country 
bei?an to diminish and when those, 
who Dossess a very imoortant. If not 
the main factor of production, namely 
canital, which should have been in the 
hands of the society instead of a few 
individuals, refused to co-operate with 
the oroduction plan of the Govern
ment and when In spite of repealed

clarifications, they feared nationaliza
tion of industries in the country with 
the result that they hesitated in in
vesting their money. Then the Gov
ernment felt the necessity of rlari- 
fying their intentions and policy
through a resolution and this
resolution of the 6 th April, 1948 is an
outcome of that. On the basis of this 
resolution, it is declared at all plaoes 
where any work of industrial develop
ment is undertaken that the Govern
ment would continue following the
policy of mixed economy. This volicy 
of mixed economy is meeting 
mixed reception m the country. 
Some persons think it suitable 
for the country while others 
arc- opposed to it. Among the Central 
subjects, I think commerce and 
industry is a subject that has h more 
direct concern with the people. Of 
course, all subjects are concerned with 
the people, but the policy and actions 
of this department have a direct 
effect on the people. Today the 
whole House understands that controls 
are necessary in view* of the present 
economic policy and the economic set
up of the world. It may be tfiat 
many of the hon. Members may be 
opposed to the policy of controls but 
I am not one of them. I feel that 
under the present economic conditions, 
of our country and in view of the 
existing world situation it is very 
essential for a democratic country to 
impose controls on the commodities 
that are not available in sufficient 
quantities. But in this new democra 
tic country of ours the Government 
realised the necessity of imposing 
controls when the commodities had 
begun to be scarce. But everyone 
feels and I think even the hon. Minis
ter himself feels that our country lacks 
that machinery which is required to 
work the controls successfully. 
Therefore the people have begun to 
feel that the Government are not able 
to solve their problems. Whatever 
the Government tried to do whether 
in the field of food or of cloth or any 
other thing, it did not meet with any 
appreciable success. That is whv 
people are discontented everywhere. 
People are also getting disappointed 
regarding the subjects con<?emed with 
the Central Government. I therefor^* 
submit that the conditions present in 
India have not been taken into 
account while formulating the policy 
which the Government is following 
these da.Vfl. India is predominantly 
an agricultmal country and as such 
agriculture shall have to be given due 
consideration for the successful (deve
lopment and growth of our industries. 
No economy, whatsoever, can be suc
cessful .without bringing about a pro*
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IShri S. N. Das]
per co-ordination between agriculture 
and industry. In my opinion, the 
Government on account of certain 
initial difficulties which faced them 
immediately after the attainment of 
Ireedom, could not have enough 
opportunities to formulate a dettnite 
policy after a careful examination of 
the various aspects thereof. The most 
important fact is that the Government 
never framed a clear-cut policy. It 
only tried to solve the problems as 
and when they arose, with the result 
tnat neither the people nor the I'api- 
talists and other classes were satis
fied. Therefore, Sir, in order lo be 
successful in our ecoaomic policy. I 
think, we will have to take our man 
power into full consideration and then 
formulate a definite plan in this direc
tion. In our country, 67 out of 
hundred persons work in the fields. 
As far as my information goes, there 
might be slight differences in it, about 
thirty lakhs of people are engaged in 
the various industries of our country 
and the rest are all agriculturists. I 
also know that the member ehgaged 
in the agriculture is much greater 
than what is actually required, with 
the result that much of our man
power is being wasted. How can we 

. expect the economic policy to be suc
cessful in a country where there ir. 
a paucity of consumer goods, food- 
grains and where crores of people 
remain idle. Therefore I wish to sub
mit that the Government should pro
ceed with the industrial development 
of the country only after a careful 
planning Tlie Report of the Planning 
Commission is soon going to be out. 
Therefore I do not propose to >ixpress 
my views on the industrial policy at 
present. The whole situation will be 
reviewed only after we get the 
proposals of the Planning Commission. 
I would submit to the hon. Minister 
that unless he brings about co-ordina
tion between industry and agriculture, 
it will be very difficult for him to find 
out a solution of our problems. I 
have seen the report of the Cottage 
Industries Directorate. As one of 
the hon. Members has said, the Gov
ernment is giving a stepmotherly 
treatment to the cottage industries. 
Cottage Industries Board was set up 
but it has not made any progress. I 
know that cottage industries are 
mainly the concern of the States. 
But in the existing conditions when 
the Central Government have taken 
over more and more powers of the 
State Governments on account of the 
prevailing scarcity of food and- ••loth, 
X would request the Government that 
while framing the industrial policy, 
they ibould make it a point to utilise

the services of these crores of people 
of our country who have not enough 
work to keep them engaged. If this 
is done, there cannot be any scarcity 
of foodgrains, cloth and other com
modities. I hope that the Planning 
Commission would submit its report 
after carefully examining the various 
problems of the country and vould 
make proposals in the light of the 
important problem facing jour agri
cultural populatijjn.

The last point that I would like to 
submit is that the various problems 
relating to commerce, whether relating 
to export and import or to- con
trols and protection, that^ confront the 
Government are due to the fact that 
their policy has not been formulated 
in accordance with some definite plan. 
In the absence of such a plan, they 
have merely attempted to find ways 
and means for the solution of prob
lems only as and when they arose. 
Therefore there is no wonder if they 
have not met with any success.

In the end I would submit that the 
hon. Minister has been a supporter cf 
those views of the Congress through 
which it has always laid stress on the ' 
utilization Df the total manpower of 
the country and therefore we hope 
that he would take this fact into con- 
sidfration while enunciating the 
future industrial noUcy of.Ind ia . If 
this is done, I believe the prevailing 
scarcity of foodgrains. cloth and other 
consumer goods would disappear.

•ft ^ : 31T3r % W  'TC

fkw m rvE T T  ^  t  
3 ftr ^  ^  t  a m  arrr ^

^  ^  3ITJT aftr
iPRTT v r  f  ^  m ,

arrq-jpt *n?nT t  ^
^  ^  f  I

#  ^  ?>TT ^  % 3fT ^
#  3TT!Tr ŜTTTT 

I 31?̂ , ^  a fk

^  % arrsfinrf ^  

iRTPT % 3TR»ft 3TT  ̂am

I v r
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^51 V k  ffl: ^ITT ^  I  JT?
flRm 8flT 3FTT ^  TO ^  TT

t  ^  ^  JRTPTT ^
«PT ’Ti3f t  I W  fTT? Ir ara- |>T t
?ft <31??ra Ir 3t?jt ^  5TOf)
5ft 3RT (Natural
calaniitiee) «n fcjrr siifrrt i 

T f 5n?iT t ,  ^

f̂  JTT SilfTT f , «fiT ?>T 3ft 
H i  afiT %

sn^ a  5 ?;^ 5 *11^  f , ^  ’I? ^
t .  T if 55T^T VX t
v\x 5f,»ff Him#
^ 5in?r f?WcT ^  3n5Tt i
?TTf 3t̂ Tw ^  wpft ^
? I H ^  17? 5i?n?- fiPTT
^5rr ?  Pr 'ti^RcTtt % ?jt «i«at 
an ĵft 3Trt biIt «f»T %
?TT̂  ^  s^nsri, Jrr ?n5r i(
TT?TT ^  irap % fanr f  |

JT? arraiH THT 51̂  t  aftr w  %
«i*r1r ^  5Wc??t ^  f  I

^  1 53  ̂% in t  ^  ^ ra #

in?T5?f % 3WTsr ^  (House) ^
*16, 5f| 5l(T?T r»lfff?eT

tft fif̂  aftr^ 5ft 
TujT.fT i : ^  *ig ^ * r  irra-

v ,n  ^  «ft 5 *r
»î t !5t ^  I IT? ?m»JTr <ft r̂
^’irTT Tt ?:«rT «rfe?rreiTt n̂frsft
*1̂  I i^rft îwiT vf^iiTf ^  
’f’ft ?TT r< ^  ^  ^  I ansr T»Tf 
^  artm #
ft? T w  ¥V ^  ̂  aftr

(export) ^?T ?iTCnr v(
#1̂  ^  ^  r̂ ?fr ̂  ¥t *P»ft q?

t  I *f?t ^  ^  
f  I 'nf̂ Tcrm % % am  ft sirr̂

^ ^  ^  ?*nft
»̂T5pft *Ty t  «r? ftifft ^ fe*ft 

t  arh: ^  snifST
r̂? 5t t|  f  I 5^ ^̂ T«r ^

rWwt'»!?tT^| ^  ^  fW.̂ r̂ RcT ^  
^SRrftnft ̂ t ^

5  fti ^  ^  JI5  ?PP^<J) »rT<f55T * R ^  

* rf^  I ^ fv ’T ^  t^ w h #

'f t ^  «ft f¥  ^  f?5fT qt I

gw T̂?r 3r  f% ?iri  ̂ 55'nft % 'tw
fTsp % 5T^ «rr, < r?^

% arrST «IT, aw ftf 5*TTt «t»ff
% 'TRT % fwî  v'TO *1̂  *rr aftr

r̂nĵ ft ’̂ 3ff % 7T*r
^  <T̂  *T, ÎTT <nT? ?fV Prf ĴR 
(million) îir «p^ ijwqld f̂rTrrr 
5nf»»ft :«rr • (Repoit)
^  IT? sRmiiT w r  t   ̂w  #■

^  cTKK ^  >if «ft fjp
^  sfft tTTOq'i? a fi^^  «TT I 
Jr-rr '̂t ^  % f^RR̂  % t?t
t  afk Iff 3fr ^fr 3rr?rr t  ^
?w  f  I H!j v<i % arreflv #  aflvr

v ^  % 5j^ ^  ^  ^  ^ r  

ft nf «f) % 'sn?rr «it
*T fiTplFZT fT tin»T 5^

aftr armf̂ rT f  fr ftm
^  ^  v»!tra- 1  f  ^  ^  «rr fsRT
^  1  ̂ Jift % 5rt»ft vt ff]̂  «fV I
arm ffk qr it? fsir»Pr«T5T t. ^  
T>fl A 1̂ ^  ^  fft^  ft,
ft: pti?5 iTTf̂ T afiT arrr %3ft 3rf*fTpft 

(Departmental 
Heads) f  armr # jp ? arYr 
r r  ^  sf^T  TO
ftnrr ft: ^  n m m  n ft
iff arY< % <t1® ir? m ftf 
^  ?R? ^  *nT?T ft? f*r
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I
^  TTftr? (permit) % i
srnr ^  ?̂fif
1 1  3TT7 # % v<rHd ftnr
9(\k ^  T t^ ^  fti

3rr«T̂ f̂ JTT t  I ?̂rfi
ari’T ^  ftffiTT f«P ^  w r
f»T̂?r m lW f % 3TfeTirpc s?  ̂ finri f«P
^  fTff ^  I ?*rf^ <3Rtrr %
’TRT '̂TfT Mĝ i % vift (Chan*
nel) f  ^  ̂  TT?̂  3ifw<TrT
frglf ftn rr i ^  ^ft Ppctt

»nrr ^  ^  ^  ^ «fl i
iTWTte 5T5V ^ 1̂  % !pqi % s i m f w f

#  jpTt ^  ftriTT fsTH
^  5T?,t >̂PT?T «ft I 3frr fTTTte #  

JT? 9?TtJTT irzrr t  f^r.io  5if5^r?r jt>jt 

•TTO fr^rr »nn i ?ft 3r̂ iciT ^
JT? I fv JT?t *i?t ^
3n̂ zmi?rT ?ft iTf fiff ^TTJ ffrqi
JTirr I

iT5  ^ r s r r  >rJTf i  'rrfT ^rfr %

(Eastern Cotton)
3TT̂r «ft ^  f?̂ !jrr5t7f (devalua
tion) ^  5TT? ^ 3TT I
f? ?̂<TtT5pT 5ff ■<Ĉ ^  f3T! «ir afk

3R srrq- it? irnjir «rr f% *r
«Pt n rs t ^  arr^-

^ a r  5  a rk  5 *rr^ JT t̂ ^  5rr^ 

»if5 t '  ?ft 3TTT % arfsT^rrft^f #  ^
^  ĉff PPTT I

^  3nT % arfswrft'Tt s m  ^ft <^0 

5lf<TWm3T ^?T tjifgtfti ^  orw 
ftjTr nirr ^  ^  sp tti^
*Ff̂  I ÎTT ip?rfti f̂ft
arrq^ «fl Fp  firff ^  fm sr  ^

I SPK ^  3TT# ^  afh

^  ftr *rt TOT ^  f  5ft % 
f ^  ^  f̂ rwrTrt 1 3ft 
w^nr?r VRpfhf f̂ <rr»rin f  ?w%f^

^  ^  5T»? ??%>rr?5 iR  t  fspT 

% »n*5*T 5> ftr f̂liT «R5TT «TT I

qwr 5T»r? J15  ^nrr 5  f«P ir? ^fw -

r^iTr»Tirf 
% feiT ir^^gr (Exchange)

«ff I ^  sr^ *rT5pr t̂ar,
3FR qit >TT %

^  f̂ JiT srnr f*p ^  ’tI',
JT? 5ft «»T ftf ^  ^  Vt

>T3r ^  ^  *̂ft [̂ft ^
irnft «ft I 3TPT ?*rf̂  ^
•T^ WK ^  *T^ ^

I ^  ^  ^  «T3f| %

Wt*ft Vt fefjft rf̂ T̂ T; T̂ t t  I 
ht4 (yarn) ^  ^  ^
55t>T ?> »T? t  ^

^ TOT ft^  f^ «Pt ^
^  ^  ^  sTfgrt n  #«rr §r?Rrn: 

t  • ^  ^  ^  '̂t ^  
r̂ arV’: >̂t >̂»ft ^  % ?cnff

*Tr ,̂ ^nft aftT ^ îrflr
f  I 3T>R STHT

q? arm ark aprrsr "̂t »̂ft ^  5ft 
v5t*ff % ^  5 fr ^  ’T snrrsr
^   ̂ sftx ^
|, «P<T¥ % *rni% # 5ft 5yr»̂lf
atKfjpff % fm %e?^ fttiiT 
5 ^  ^R5I JT|f f%iIT 5Tr I

5TT̂ 5ft ĉiwi*ii yfRIT ^ ^
^  sFt 'stPot (Foreign
Exchange) ?rf?m 
^?T Tff 3ftr f r̂ft nvfi

PfT ŴrWHT 5̂  ̂IT 5Tt IVniMir ?TTf!«r
# q? S5T9T1TT «»T 5»TTTr ?̂5f̂ 5nT.
(Ca]ctiJation)»r?7cr |> »ivr imnsftq
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^  w r  arrr

^  9 T ^ ? r  t  ^
3tm'<r ^  3TTT f^r^R rft

^  t', 3nT ^  ^  «rr ftr 
>r?!  ̂ ?> ^^in?TT t  • ^niT w  srtr 
<T^ % JTH5ftJT ^  «TH H

fefT^ 3rrar ?ft ’T? 3TT
«rr ftr ^  ^  «PT «TT!T 5T1̂  W  I 

5$ftsT arrr
^  ^  ^  ^  W  3TtT

9fNi 4 ^
^  % f w  ^  «JT I JRifr A' 3rT5T5rr 
«TT pp ?)R ^  ^  «ft,
<iT #  ?TĴ  t? r  ^  5̂TT

fT ^nro «FT ^  ^  srw 

ft>qr «rr fip sit!=51 #  

s|ft sTfiT ^<ft i  ark f€  ^r 
>ft H «fT % 3t? cr̂  3rr<T
jfrmsT (j)roduction) pRft ^ 

(control)
5T? ?Rr i

^  ^  9cfsn^
*ft fti 5T5 sft fir^

^  t  f?^r srrwT ?  ^rf ?w

^  ^  ^P nft cTW 3fPT
^  ^  5T5t |> f f I JI? 3Ta- 5RTt
am # msft >i>T«r<t % #
arrr ^ ^ tk (Order) i
am  am % arfwrt gnw v

W  3ft 3n?T fl- fW5?f

^  Ti5# fjift PT̂pr̂ y
! ^  I 55̂  ark '5?yrf ?r trtfirrf

^  «ft I ^  ^  R̂T«r
JJI vr Pp 3T> T»ryr 'Twfta wamir 
«rr 3?r %̂i:TT®r ^  <0

i afk^Pp arnr# qf^r^ i^ra (allow ) 
m  ftm  <n w  firw ^ \ f ^

?T̂  ^^rt ^ wlfft! gsr «ift

s>hRr f>*r 3rr^ •ft ark *n̂  vTfr 
srn# ^  ^  *i»tH?r Ĵfr̂ r arr?ft
«ft aik w  w  «Tfr«mr jt? farr f. 
'JRTT ft> airsr ifhHvr 5ft ^ 
ŝ rwTiTT, «frf5r»fr % vm ark 
f?rn# Tf t |  f  I

?Cft STcf *J8T ? f*P
fro?fl ^  t  #
^  «T̂ «n I mi <EnTflr »rf?r>Tfw
# T?r «rr I TT ^

^  f% 5rnR ^r<^ vr «pnT »pft 
% TW T?*rr ^  (w<ai (TT ft> 

*r§T ^"tfwjff ^  ?
sfk <̂T?!rr §̂=T ?>ft 5tt

t  I

Mr. Deputy-Speaker:—
A lready the hon. Member has 
taken 14 m inutes. There is 
only one more m inute.

■ft 4  ^  Tfr «rr %

F^c<il. w  <*rw ffw (ft'T *T̂ >T
(hwi  ̂ f^ ^̂ r ^  fV*ii

^  t  • ^  t f ^
TO *T  ̂ Rrsrr
ijmft <n afk «TT m x  
^  ^  snft ?r̂  5r4w fJrwrfi 
g’TT®r«T 3Tnr f^ r̂r *P5t
^ Pp sr't 'ft^' *rft »r|k!T ^ariwpft 

*rr?pT ?[t ^?fl’ ? 3^ vt ^  ^ 
JTTsnr JPT ^nrr r̂r̂  i 8̂fp*r Tiflw^cv
(Parliament) ^ ^ r ^ ^ ^ k w r  
^ r̂ stTT̂Tr I  3T7 t¥ ^  31?#
Tft,w q̂ 'HifwvJiHe (Acknowledg
ment) 5IV !T̂  f»T5r5TT gsr ^  srarw 
at ?rf̂ f5TK tfT I ?f?r 4 an̂ r
tr >»? T I’TT ^T*5rr I  «F7i %
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VURT W ^  ^  f
f ark JTF iift 

Ji^'T ^  *rar ^  n ^ f l '

% R n S m r t  i

;n ^ 5 5 F n : ? t f a r f ^ T r f t  
wr»r 5ft ?T?ff % IT? ^  «RW 3TT T t 

^  T R T^fnT  ^  ^  I 3fT3T

u ?  ^  <?T SRWf ^  ^  ■

T?r ?  I ^  ^  3T?m
I f»T M  H? JTHSTT ?>TT 

Pf a r f " ^ ^  cT f  aftTJT?

STcft̂  ^  ^  ^  ^
f l f«T?j T?r ^  Pf srrsT ?y r^  wWt

T t f )  t  I

5pr ^  aftr ’ft̂ 't ^  A 
(hint) f  I

«ft m jm t : f r o ^  %5R ^
3ft f»^!T f 3TI wT ^ #T ifti^gr 
(PredeooKh or)  ̂ qrsf:^ <IT
Ppanft
% ^re«ff ^  >ft f ^  5  I

>sft S|f) f^7|- A'
afVr ^ r  îf?TT ?, atk ^  j?? t
fti ;r?5fl3fl f  ftr arl^
n sfhnRPT (Productioa) *Pr̂ r jft 
's rm r i w  #  w f y <: 

vr «Rftr f^«Tf T? T?T 1 1

afVr ĝT % arFsr̂ Tfriflf vt *nw5 
^rrfiw ft? 3T$?y % nrfwiff ^

^  H T'Tt ^  ?rra ^  
yr «rrrft t  I ’TTfWiff ^ aftT
$  ^  ^  *i>l
 ̂ I ^  ^  T̂TtT 5t^ f  ^  fttnMi 

^ arw ?T¥ % jT̂ r»t # ^   ̂I 
m  w ?PT v<j H 3ft <fti|f jftJsRnr 
<«rt (peak production year)«rr^

SI>¥TO5T srpw  P fjtt »m  fft 

r<  5 fip arnr % ^ rjir r  sfr ^Tif 

t  ?T*rf!TT arrf «fl fr̂ r̂ T
ftr<  5T ^  ^  I it^  ?3Trw flf 

^ r  !Tcfl5Tr 7TT ft#  f

aft?: fJT5r »rrf?y^ f t i r  arrr % 3?tt

f?T^ ^  3TRn %  

f^esT  ^  »riTT f ,  arsr v t arrT

fTT# ^
'a ftt Pb"  amr arf# sp?: 3f#

STi'cfl f  JRHT «FT TW
I PiiT iT f^rft#  ̂  s r r ^  afh:

P?!T % irff#  ̂ f !»fl^ 5F ^
«f>) ?PT?in ^  3rr#»ft i

^  % arrq- ^  ^  )?iTT?y

T #  a ftr 3TTii??r 5nr ar.ir rrif^r^t#

rft f^? ^P T  ^  qrwfTJTIrr ^  
JTT «FT % pfohr I

3rn% ffiw ^w ft w i: <j^ h | ,  ??fe-

^fS P F H  ^  'Ti S, ^
fir?y %5wi=T ^  ?fl?r Tcfm

^ -im  *Ft T5TT a rrq ^ im i ?t 

5 , 'dti % fe v  f*br1^r r^'fl'i T̂ T»Ti'
^  ^ |lf ?ft^ IT?

^  Jnff# % r? !t g I 5ft

3TS  ̂ ^  - ’T ^’TT 51  ̂ a rrw  fft Pbt 

a r r^ flw r  ^> ft, Pbt « fi^  «fl *rt»r
?>ft aft'< f«ST 3|^ 3t̂ « tt I

an'T *(>1 STVtT T f <i<rj(a41i ?ft 

?>Tf̂  ^  ^  f>TT «rr

T?r 11 w r r  ^  »T^?nTt 

^  I

^  aftr % 9T^ir

t  ntJT .m aftr «F? ̂  f
f r  ?»r wt»ff ^  J»f arror |  f r  aw
mftVT 3TT 3TT!ft t  ?ft 
% snr Tr ?>T i f  ^
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^  aiFT ^  ^  t ’fT 

j( I <Nl8 ^  ^  ^
^  ^  i|t ftw r *nn i wwft 

^  sw (ittvest)

^  3i?«r VfH •PT arrar 5 ^  
*H ^  VRrr I  ft> f  ?T ^  wTfft 

^ ^ ¥ 1  ^  ^  ??pfr
I, W #%■ ?Rf!IT
1 1  3n«r ffj![t ?Rr

*T ^  5  I VtVT t I ^ I  ^
9fp!f ftrr 35T ^

wwft ^  ?«T4?e ^  wt^^n I Pbt 
w  ^  f r  ?niw w  ^  «if
?nr«ft?5 5 , w  qf # ^ ( c a f f © i a e )  

w i t  JI5  ^TT 3WT (fRIT^, fff

it IT? ^  t ,  ?nr Pbtjtf.
PF fW ^  WWff ’5«l^

«»T f > 3nr v t  ftfJiT

m  ^w m  t  I a t  ipr ̂  ^
«it 3rrn^ >ft v t f t  #  sito i

I a m  ?5 VRT TT *pm flFm
wV ^ |?r «|{w ^  ^  i;^  ijf

SfWT *P̂  I JT? ^  ?ft ^  i

% v r w  WWT lit I

4 « f tr  ^  ^!|?n  ^ n a r m ,  

iM ^  « iw  v r i t t  
•ft i it « T̂  Ir 'rt^r ^trtr f*R i

f i t  ^ T  fifff f  I ^

iii^ <(Et v r

<Cn0li«}i tranOati&n of th t t*ove  
tpteeh)

■krt O ta ie  (Madtwra BharaU: M w  
M IMn. Member haa e x p r e s s  
taar views od th« M«a«nt subkbt and 
«• such 1 would like to,col4*ifc i ^  
aVMBh to the impoctai|it laMw ^  m  
oMh wlikft tadur baQPffia to be tM  
cfctef t relHewi a< tha Mmmtt.

31 P8

The House is  aware th^t the wttit# 
of the people in this country are much 
less in number. Probably there is 
no other country in world wher» 
people may be content with only such 
u small number of wants. People of 
India would consider themselves to be 
inofit happy persons on the earth if 
they get three things, viz., food, cloth 
and an ordinary house to live in. 
People will like to see for themselves 
as to which of their wants, very few 
as they are, have been fulfilled by 
their Government. If the Government 
have not been able to do anything to  
this effect, it is our duty to lead them 
to the right oath. When we talk ot 
food grains, they refer to the natural 
calamities such as floods, droughts 
etc. A.S we ^nix with the masses and 
discuss with them the existing food 
situation, we do not feel much diflQ- 
rulty in convincing them that these 
causes Are genuine. They, too, do not 
deny this fact. The second want is in 
respec‘t of houses. In this connection 
also it is argued thut to rehabilitate 
lacs of refugees, from Pakistan imme
diately or within one or two years is 
a hard nut to crack for any Govern
ment in power. They convince us by 
pointing out that it is by no means an 
easy task. But the third issue of 
cloth is certainly such that in opite of 
the answers given on the floor of the 
House, statements ihade by the hon.* 
Minister and papers laid here in this 
connection, we have not been convinc
ed in this r e s p ^ .  Due to this prob
lem the people and the country had 
to undergo great hardships and our 
Government have not been able 
to renwve them as yet. Today th# 
scarcity of cloth is stated to have been 
due the shortage of cotton and 
the increased quantity of export. We 
can well realise the shortage of cotton. 
There is no denying the fact that aher 
partitioti we hod to iufTer much os 
account df cotton shortage in this coun* 
try. The necessary efforts to remove 
such shortage are also being made. We 
can, therefore, bear all these trouble* 
which we are undergoing as a result 
of this Shortage and can also ask our 
countrymen to tolerate them. But^ 
ihay I Icttow Whether this export was 
essential for us? In view of the f ^  
that we had ncd got enough clotb 
evan tor shnmd^ or fbr marriage pur- 
f M s  6r fdr our deily use and we had 
to 9 tu  treble prlcei for most ordinary 
thincs, was it essential to export 
twelve hundred millioh yanls of 
cloth? It has be^n stattH in thin 
Report that in IM9 the cloth was 
avaHahte in sllch a huge quantity 
that its export was deemed necessary.
I haive besto cdmected with ^  dlitH- 
botlbn of vldth and as such I know
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(Shri Ohule]
lhat this is true to some extent. To
wards the end of 1948 and in the 
beginning of 1949, cloth was in so 
much abundance that stocks were not 
even removed. But 1 would like to 
bring to the notice of the hon. Minis
ter the fact that the quality of the 
oloth that was in plenty was such as 
was not in demand by the people of 
this country. Generally people com
plain. and sometimes I also think, 
that such officers of the Government 
as were departmental heads contrived 
with the mill-owners and consequently 
the mill-owners Vnostly produced such 
cloth as had no m arket in India. The 
^im behind this plot seamed to be that 
the Government might be fo m d  to 
issue export permits to them. The 
events that followed also confirm this 
view. The Government had freely 
granted export permits. It is a fact 
which they themselves have acknow 
ledged. The distribution of cloth wa '̂ 
not made according to plans that were 
made to make the cloth available to 
the people. On the other hand 1/3 
of the cloth manufactured was left 
with the Mills to be sold to any one 
they liked. Thus this cloth also did 
not take the usual channels to reach 
the consumers. The cloth that was 
fK) exported was much demanded in 
ihe country. As a result of no res- 

•triction being imposed on export, the 
oloth manufacturers did not produce 
i^uch cloth as was in demand here. 
The report states that 80 per cent, 
coarse cloth was exported. The peo
ple ask as to ^ y  the cloth was 
exported at all when already there w^s 
a demand for it in the country itself.

It has been stated that the Eastern 
Cotton that used to be imported from 
Pakistan could not be imported as 
a result of devaluation. Devaluati«jn 
Was done in 1949. When the Govtern- 
ment knew it that 36 lacs of cotton 
bales would be required while they 
had only .32 laks of bales, then why 
did they not make any arrangements 
beforehand? Are we not to call this 
an oflfence that the Government :offi- 
cers allowed 80 per cent, of coarsc 
cloth to be exported? Was this ex
port an Inevitable thing? If I put 
off my clothes and say that I have got 
no clothes, who will be responsible 
for this? The Report describes this 
export of thousands of yards of rloth 
in such words as if it was . but essen
tial. It states that the Government 
exported cloth because they required 
foreign exchange. I do not think it 

♦ne real cause; but even it wc 
t^lieve it for a while that they were 
short nf fereign exchange. *tiU they 
om »t to have conaldcred properly 

export of which oommodity 
««uld fielp remove this foreisfn ex

change shortage. The Government 
cannot gain foreign exchange by keep
ing their people without clotfm. Due 
to this cloth shortage people are 
facing many difficulties. Lac« of per
sons have gone out of employment as 
a result of yarn shortage. The luoti. 
Members might have read in papers 
about the dissatisfaction spreading in 
various states. Today people are dy
ing, starving and undergoing every 
sort of trouble due to the cloth and 
yam  shortage. If our country is 
visited by a famine and there is £f>od 
shortage, we can say to the neople 
that such a shortage is due to famine 
conditions and people can aloo under
stand i t  But so far as cloth is con 
cerned. lacs of persons have been 
treated to tom foolery. They are not 
going to tolerate it a t any cost. On 
one hand it is stated Uiat the Govern
ment had to export cloth in order to 
enable themselves to gain foreign 
exchange, while on the other the hon. 
Minister says in reply to a question 
that their calculation was wrongly 
made. On being asked by 
Shri Deshmukh whettier he was sorry 
for that and whether he liked to take 
the responsibility for such a mistake 
not being repeated in future, the hon. 
Minister had said that calculations 
usually go wronff. Had the attention 
of the hon. Minister not been drawn 
to this fact, it could have been said 
that it had escaped his attention. But 
the hon. Members will be surprised to 
know that I have been constantly 
drawing his attention for last three 
months. Besides, 1 had also met 
him personally in this connectioa 
Although I was aware that the entire 
country is suffering from cloth 
shortage; yet, I did not consider it 
proper to take the responsibility for 
the whole country and, therefore, I 
submitted to the hon. Minister that 
dhotis were very scarce in my own 
State and suggested a remedy tô  re
move this shortage. I told him 
that unless the Government controll
ed the production in any form, this 
difficulty would not be . removed. 
Besides, I al^o told him that unless 
the one third quota of cloth that was 
given to the mlll-owners was stopped, 
the problem would not be solved. 
The hon. Minister agreed to this sug
gestion but issued orders in this 
connection only in February.' Had 
the Government officers remained 
alive to the situation, they could ̂ av e  
very easily issxied these orders fnur 
fVionths earlier. The scarcity of dhoti? 
was iKjIng felt since June or July, 
i fc s  scarcity was due to 4he fact that 
M  dhotis could be produced as o -re 
sult of the export of cloth. Becaufe^lhe 
Government had permitted t!le escport.
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the mlll-owncrs did not produce 
dhotiB for ther fetched c a m p m U v ^  
>esfier prices. They produced only 
such cloth as fetched higher prices 
and consequently, as Shri Ooenka 
said this morning the prices of dhotis 
became double and treble.

The other thing which I have to 
submit is that I had written a letter 
to the hon. Minister last January. At 
that time;, some changes were being 
affected in the Cabinet. Considering 
that probably the portfolio of Supply 
would be retained with the hon. 
Minister in question, I had addressed 
a letter to him writing therein that 
the dhotis were scarce and the situa* 
tion was deteriorating day by day.

Mr. Depaty-Speaker: Already the
hon. Member has taken 14 minutes. 
There is only one more ilfiinute.

Shri Gbule: Today, after about
three and a half months, I have 
received a reply of that letter inti
mating as to what is being done in 
this connection. As I had not 
received any reply to my previous 
letter till then, I had ^ t  one more 
letter on the 20th January, but the 
reply of this letter is yet to come. 
Sir, you often ask us to make perso
na) enquiries from the hon. Idinisters 
and ascertain what can be easily 
enquired. But how can the Members 
of Parlianoent be encouraged to do 
so if their letters are not even 
acknowledged. What to say of being 
replied? h therefore, beg to submit 
that the answers given in respect of 
cloth problem are not satisfactory. 1 
am totally convinced that the Depart
ment is responsible for this May be 
that the hon. Minister be inexperienc
ed; but how can the staff who has 
been working for years together be 
inexperiencedr As this control busi
ness has been continuing for ten 
years, the department concerned 
should be naturally much experienced. 
Therefore it will have to be accepted 
that the staff is much experienced and 
it if bccause of their experience alone 
that lacs of persons are under going 
N'lW'h hardships.

J want to make a hint in respect of 
a conple of things more.

6hrl MahUb: During the last Budget 
Session my predecessor had remarked 
that the Members of Parliament were 
also responsible to some extent for what 
was happening.

fUirl Ghnle: 1 want to give you one 
more information According to the 
statement of the hon. Minister there 
would be enough production in the

month of April. I am afiraid the 
dangerous situation of the year 194S 
may not repeat itself again. The hon. 
Minister and the authorities concerned 
must know that gerlerally after the 
month of April, in the hot season, 
the consumption of cloth becomes 
considerably less in this country. 
The minimum consumption of cloth 
takes place in the hot and rainy 
seasons. The sale, whatever it may 
be, takes place only from September 
to April. If the production you had 
in the peak production year 1948, 
were to be continued again this 
time I am afraid you will have to face 
the same problem that you had to 
face then. In my view, the outcome 
of this poUcy would be the same and 
the mill-owners would outwit you 
again with their usual excuses of the 
overwhelming stock of cloth, and 
would prevail upon you to grant 
them permission to export it and I 
am afraid you will act again Hke the 
blind man who distributed the sweets 
only among those who were his own 
men. The result would be that the 
export of cloth would be resumed 
again and certainly the same old 
problem of cloth shortage would again 
face us in the month of September. 
So it is requested that you must take 
the needs of the counter into consi
deration before some decision with 
regard to this matter for future is 
finally taken. You have got a large 
army of statisticians. I am not ready 
to accept that they cannot find out 
what are the necessities of India’s 30 
or 35 crores of people and how much 
reserve stock should be kept to n^eet 
their requirements. In the month of 
April again the necessities will 
arise, again there will be the demand 
and the condition will be the same 
again. On accoimt of your mistakes 
our country is heading towards com
plete ruin. Such mistake should not 
be committed.

I want to submit something more 
regarding another industry. It is our 
habit that we wake up only when we 
find ourselves fuUy involved in 
trouble. Here I woiAd like to draw 
your attention towards a matter of 
minor importance. Similar has been 
the case of the vegetable phee indus
try. Lacs of rupees were invested in 
this industry. Now when the question 
of its closing down arises it is argued 
that lacs of rupees havc  ̂ been invest
ed in this industry and it being so  
large an industry how can It be 
closed down. Similar is the case 
with Coca Cola. The Coca Cola 
Industry is expanding axui large 
aoM>unts of money would h t  invested
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in this industry. But then people 
will begin to complain aboui this 
iodustxy that it contains calTeine it 
causes bad effects and it is harmful* 
again the same excuse of the 
large investments would be put forth 
and the same problem as to how It 
could be closed would arise. We 
must, th e r e to ,  leam to wake up fn 
time. The practice of doing things at 
the oroper time can protect us from 
so many calamities. The problem of

cloth shortage is also one which was 
not considered at proper time.

I Would have said more but I have 
already taken some 5 or 6 minutes 
more through your kindness and 
would not be taking undue advantage 
of this kindness and would conclude

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Monday, the 2nd April, 1951.




